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LEGISLATIVE ASSEMBLY.
Monday, 25th March, 1936,

The Astembly met in the Assembly Chamber of the Council House as
!i!evez;‘ of the Clock, Mr. President (The Honourable 8ir Abdur Rahim) in
the Chair. LRI X

QUESTIONS AND ANSWERS.

‘GRATUITY RECRIVED BY EUROPRAX AND INDIAN OFFIOERS IN TRE INDIAXN
MebioaL Sxrvics. '

894. *Dr. T. 8. 8. Rajan: (a) What gratuity does an Indian Medical
‘Bervice FEuropean officer receive after five years of service?

(b) What gratuity does a Europcan officer receive after 12 years of
-service? '

{c) What gratuity does a temporury Commissioned Indian receive after
{i) five years.of service and (ii) nine years of servics?

Mr. G, R, P. Tottenham: (a) and (b). Regular officers of the Tndian
Medical Services, both British and Indian, may retire with a gratuity of
£1,000 after six years or £3,500 after twelve years.

(c¢) The cenditions on which temporary commismons are given do not
provide for the grant of any gratuity at the end of the perind of engage-
ment.

Bxeoriox oF CANDIDATES YOR TEmPorARY COMMISSIONS IX THE IwDIAW
M=aproan Smrvios.

805. *Dr. T. 8. 8. Rajan: (a) Who selects candidates for temporary
-commisgions in the Indian Medical Service ?

(b) Are these vacancies advertised in the papers?

(c) Why are candidates for these commissions not interviewed by the
Jndisn Medical Bervice Belection Board? What factors are taken. into
‘consideration in selecting candidates for tempornry commissions?

Mr G. R. 7. Tottenham: (a) The Director General, Indian Medical
‘Service, who is the head of the Indian Medical Bervice,

(b) Yes, in medical journals. -

(c) Recruitment to temporary commissions is made at irregular inter.
vals and often at short notice, and it would be inconvenient, if not impracti-
cable. to summon the Relection Board on each oceasion. '

Age, physique, appearance, professional qualifications and experience,
stndent career, athletic record as well as socisl, personsl and genera] suit-
ability sre taken into consideration in the selection, '

(2507 )
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Dr. T 8. 8. Rajan: Does the Director General.sglect the temporary
men also?

Mr, G. R. ¥ Tottemham: Permanent candidates are selected by the
Selection Board and temporury candidates are selected personally bv the
Director (ieneral,

Dr. T. 8 8. Rajan: There is no Board sitting to make the selection?
Mr. G. R. P, Tottenham: There is no Board.

Dr. T. 8. 8. Rajan: Is there any Committee for the selection?

Mr, G. R, P. Tottenham: There is8 no Committee,

Dr. T.8. 8. Rajan: So it is all personally done by the Director General,#
Indmn Medieal Service?

lr. G. R. ¥. Tatlenham: Yes.
ExrLoYMENT OF TEMPORARY OFFIOERS IN TRE INDIAN MEDICAL SEEVIOS.

‘896. *Dr. T. 8. 8. Rajan: (a) What justification is there for Govern-
ment to employ temporary officers in the Indian Medical Service ?

(b) Is there a shortage of ofticers on the military side, and if so, why
are not Indian Medical Service officers in oivil employ recalled to the
military side?

Mr. G. R. ¥, Tottenham: (a) I would refer the Honourable Member
to my replies to his question No. 871 and the connocted supplementaries.

(b) There is no shortage on the military side.

Dr. T. 8. 8, Rajan: [ wunted to know the reasons for the necessity
of employing temporary officers. 1 do not-think it was answered.

Wy, @. R. P. Tottenham: 1t wns anawered on a previous otcasion,

Dz, T. 8. 8. Rajan: 1 know the previous question [ asked, and beasuse
there was no explanation offered, I bave put this question again.

M. G, R. P, Tottenham: Iwillnudtheumwertothoprem
question, if necessary.

Dr. T. 8. 8. Rajan: Will you pleass read it?
Mr, G R. T, Tottenbam: [ said:

*“As 1 tried to explain, Mnsmmmll&mﬂwmh:mn
limited number ai present of Indisns. We caonot recruit beyond that proportion.
Since the War. owing to the fact that British recruitment has been considerably be.ow

we have taken on a namber of Indian temporary commissioned e to

thb«afnntnlm That is the 1

wmethod of teluporsry vecruitment, nd&hauthmmvbyubw,dcﬁagtbo
:d‘hw“m"hu taking on more British oficers to &Il gp the required per-eniage

wo to ole.



QUBSTIONB AND ANSWERS, 20699
‘Dr. T, 8. 8. Rajan: Is it in the temporary service?
Mr, G. R. ¥. Tottenham: [ have just explained it.

Mr. T. 8. Avinashitingam Chettiar: What is the mesning of temporary

service ?
Mr. G. B. F. Tottenham: The opposite of permanent.

Mr. T. 8. Avinashilingam Ohettiar: Does it mean that the service
ends with the end of the year?

Mr. G. R, ¥. Tottenham: Temporary service is scrvice under a von-
tract which is renewed year by year and which can be extended for a
period of five years,

Seth Govind Das: It cannot be extended beyond five years?
Mr. G. R. T. Tottenham: No, Bir.

Dr. T. 8. 8. Rajan: Are there not temporary men holding Commissions
for more than five years?

Mr. G. B. ¥. Tottenham: There may be a few, because in the old days
these: temporary Commissions could be extended for pine years. As I
explained on a previous ovcusion, in view of the objections to that rule,
the period of nine years was reduced to five vears. There may still be
a few men who eame in under the old conditions and who have more
than five yéars temporary scrvice, but in future there will be no persons
of that class.

Dr. T. 8. 8. Rajan: Arc there not now persons who have put in more
than five years service?

Mr. G. R. ¥. Tottenham: Yes, I have just said so,

Dr.T. 8. 6. RajAt: Are there not persons who have put in nine years
service ? ‘

Mr. G. R. ¥, Tottenhast: T have juit said 8.

Saving 3Y ™82 EmpProvumxr or Tesmromany Ovriomas 1x TEs InDiaw
Mzpjoar Szrvias.

897. *Dr. T. 8. 8. Rajan: What is the saving effected by Government
by employing tewnporary officers in the Indian Medical Service during the

last twenly years?

Mr. G. R. ¥. Toltenham: The collection of the informstion seked for
would involve an expenditure of labour out of proportion to ite value.
'S |
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BaTi0 BETWEEN FEUROPEANS AND INDIANS HOLDING PREMANENT
Comm1s810K8 IN THR INDIAN MEDICAL BERVIOE.

18 *Dr. T. 8. 8. Bafan: Will Government please state the calendar
year in which the ratio between Europeans to Indians holding permanent
commissions (excluding Indinns holding temporary commissions) was twe
to one?

Mr. G. R, ¥, Tottenham: The ratio was first introduced in 1921 and
was approximately muintained until 1838. S8ince that yvear the number
of Indiun officers haa exceeded the correct proportion,

Cowrraor vNDpER wHIOR TruMPoRARY Comassionsp OFFicERS OF THE
Inpuaw MEDIOAL SERVIOR ARR EMPLOYED.

800, sDr. T. 8. 8. Rajan: (a) What is the nature of the contract
under which temporary Commissioned officers of the Indian Medical Service
are employed ?

(b) If they morve on a yearly contrsct and are not entitled to pay
socording to service, and not entitled to any gratuity, why are tE:y
given Commissioned rank at nll?

(¢) Have Government considered wlwther Sub-Assistant Surgeons ot
the Indian Medical Department cannot earry on the work of the Indian
Medical Service officers?

Mr. G. R. F. Tottenham: (a) A copy of the form of contract has been
placed in the Library of the House,

(b) Temporary officers are entitled to pay sccording to service. In fact
they receive the same pay and allowsnees as permanent officers. The
starting pay i® Re. 500 per mensem and, after three years, this is increased
to Re. 650. Commissioned rank is necessary for the efficient discharge
of their military duties.

(0) Sub-assistant surgeons of the I. M. D. do not possess the professional
qualifications and training required of officers of the Indian Medical Bervice.

Dr, T. 8. 8. Rajan: Do the temporary officers draw the same amount
of allowance as the permanent men?

Mr G. R. ¥. Tottenham: Yes, Sir; exactly the same.

Dr. T. 8. 8. Rajan: May I take it that there is no difference in the
-allowance botween the temporary men and the permanent men?

Mr, G. R. F. Tottenham: That is what I said.

Munshi Iswar Saran: \Vhat are the military duties which these Doctors
are calied upon to do?

m.o.x.r.m Themmﬂthryduusumdom by
those who are in permanent employ, that is to say, they are appointed to
various military hospitals, ete.
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Laavs 1o wiick 4¥ INDIAN HOLDING TEMPORARY COMMISSION IN THE
InplaN MEDICAL SERVICE IS ENTITLED.

900. *Dr. T. 8. 8. Rajan: What is (he maximum period of leave to
which an Indian holding temporary Commission in the Indian Medical
Sevvice 13 entitled after (i) five years of servive and (it) nwe years of
service?

Mr. G, R. F. Tottenham: A temporary commissioned officer is entitled
to two mouths’ privilege leave, in any one calendar year, unless he is
serving in certain concessional areas from which three months’ leave is
suthorised. Privilege leave may, in the event of sickness, be combined
with sick leave up to 3 maximum of six months,

Srupy Leave A¥p FURLOUGH FOR TEMPORARY COMMIBSIONED Ornomas
¥ THE INDIAN MEDICAL BEBRVIOR.

901. *Dr. T. 8. 8. Rajan: (a) Are temporary Commissioned officers in
the Indian. Medical Service entitled to any study leave?

(b) Are they entitled to any furlough ?

My. G. R. 7. Tottenham: (a) No.
(b} No.

Taurorary CoMMIBSIONED OFFIOERS IN THE ARMY,

908 *Dr. T. 8. 8. Rajan: Are there temporary Commissioned officers
in any other branch or departinent of the Army except the lodian
Medical Bervice?

Me. G, R. ¥, Tottenham: There is a syatem of short service commis-
sions, both in the Royal Army Medical Corps and also in the Roysd Air
Force,

Dr. T. 8. 8. Rajan: Is there no such system in the IM.8.?

Mr. @. R. ¥, Totteaham: There is thia svstem of temnporary Commis-
sions in the I.M.8. There is a system of short service Commissions in
the Royal Army Medical Corps, and there is also a system of short service
Oommissions in the Roval Air Force.

Dr. T. 8. 8, Rajan: May I take it that there is no such service for the
L.M.S. apart fromm the temporary ones?

Mr. @. R. F. Tottenham: Apart {rom that, none.
InsrrrUuTiON OF THE INDIaN MEDICAL SERVIOR SELECOTION BOARD .

908. *Dr. T. 8. 8, Rajan: In what year was the Indian Medicss
Bervice Selection Board rirst instituted in India?

Mr. G. R. 7. Tottenham: 1920,
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BELBCTION 0oF CANDIDATES Iol"hamm Comuissyons BY THE Iwpraw
Mxpioar SErvicE SxLEoTION BOARD.

904. *Dr. T. 8. 8. Rajan: (a) Is it a fact that ecandidates for per-
manent commissions are finally selacted by the Indian Medical Service
Belection Board, and if so, why doeg not this Board interview candidaies
at the start for temporary commissions as well?

(b) Why is it that those candidates who have no chance of getting per-
manent commissions are taken, yesr after year, in large numbers on
the tet?nponry cadre and sent away after several years of temporary
service

Mr. G, R. ¥. Tottenham: (a) The reply to the first part is in the affirma-
tive, and the reply to the second is contained in the reply which I bave
just given to part (c) of question No. 895.

(b) Officers holding temporary comdnissions always have a chance cf
obtaining permanent commissions if thdy are suitable. I have already
explained why they cannot all be given permanent commissions.

ExrroymexT oy INDiANs wITH Tmomr Commissions 1@ THER INDIAw
MepicaL Samvics.

905. *Dr. T, B. B. Rajan: (a) Has the efficiency of the Military
Medical SBervices been affected, or the health of the Army in India sufiered,
in any way during the last twenty vears by the employment of Indians
with temporary commissions in the Indian Medical Service?

(bf Have these Indians with temporary commissions to render profes-
sional aid to British officers of the Indian Army and their furnilies?

(c) Has any British officar or his family complained about any tqn
porary Indian Medical Bervice Officer?

Mr. G, R. ¥. Totlenham: (a) No.
{(b) Yes. Bowmetimes,
{¢) No.

Mr. 8. Batyamurli: Will Governinent consider the possibility of em-
ploying more Indian officers and fewer British officers, ‘in. view of the
answer *No'" to part (¢} and “*Yes'' to part (b)?

Mr, G. R, F. Tottenham: ] explained the other day that the whole
of this matter was under consideration, and that is one of the questions
which we are considering.

Mr. 8. Satyamurti: May I take it that these snswers and the effert
which they represent will be borne in mind prominently by the Government
in dec ldlug this matter?

n'. G. R. ¥. Tottenham: I cnn assure tho-:e Honourable Member that
these facte will always he borne prominently in mind. ¥

Sir Oowasji Jehangir: The Honournbie Member said that this matter

was being considered. Whem is it being cousidered by? By the Govern-
ment ot Indis or by the Secretary of State? N



QUESTIONS AND ANAWERS, 003
Mr. G. R, ¥. Tottenham: By both.
8ir Cowasfi Jehangir: That is to say, by the Secretary of State?

_ Mr. @. R. ¥. Tottenham: At present the ball is with us; it will be
returned to the Searetary of State shortly 1 hope.

PrOBATIONARY PERIOD IN YHR INpian MzploAL Sarvions.

906. *Dr. T. 8. 8. Rajan: (a) Is it a fact that those who wre given
ent commissions after nine years of temporary service in the Indian

edical Service are considered to {e under probation for a further period
of three years?

(b) Are they liable to be discharged during these three years?

Mr. G. B. . Tottenham: (a) and (b). All officers selected for permaneny
comimnissions in the Indian Medical Service are on probation for one year
during which they are liable to be discharged if found unsuitable,

Mr, 8. Sstyamurti: Why is there a period of probation, even for people
who have served nine years?

. Mr. @. B. ¥, Tattenham: I do not know why, DBut that ig the ordinary
rule of service. 1 do not think it has mueh effect in the cnse of tem-
porary officers who have succeeded in getting permanent commissions
after a number of vears ol temporary mervice, but they are formally on
probation for the first year of their permanent service.

Dr. T. 8. 8. Rajan: But the rule is still there.
Mr, . B. ¥. Tottenham: Yes, Sir.

Dr.T. 8. 8. Rajan: Nothing can prevent the Government from asking
them to undergo probation for three years more even after a setvice of nine
years? ’

Mr. G. R. P. Toltenham: T must admit that it seems rather silly to
make an officer who may have apent ninc yenrs in service undergo a further
period of probation. T will look into the whole mntter and-see if it could
not bhe altered.

Dr. 7. 8. 8. Rajan: That was the purpose with which I put the ques-
tion. I wanted to draw the attention of the Government.

Orroxes 1 A InDLAN AmMy Reszrve Mspicar Carmaony.
907. *Dr. T. 8. 8. Rajan: (s) How many officers pre there in the
Indian Army Reserve Medical category?

(b) How many of these Indian Army Reserve Medical Officers were
called to military secvice during [938? Vim



n

2604 LEGISTATIVE ABSShrary, (25T Manca 1985.

(c) Is it one of the conditions of the Reserve that these officers: would
be called for military service only during general mobilization?

(d) Was there general mobilization for war during 1933 ?

(¢) Is it o fact thst no permanent officers of the Indian Medical
n&rvwo’ 1: civil employ were recalled to military service during this period?
90, why? ;

Mr. G. R. 7. Tottenham: (a) 219.

(b) 15.
(o) Yes.

(d) No.
(e) No.
/

Taansyer oy Ixpiaw Mapical Szrvics Euvrormax Owwioxes 10 (XVIL

908. *Dr. T. 8. 8. Rajan: (a) How many Indian Medical Bervice
Ruropean officerg were transferred to eivil employ during 1988?

(b) Waus there already a shortage of officers on the military side, and
it 0, why wag it that several E officers were transferred to the
civil side and private practitionors holding Indian Army Reserve Commis-
sions were called in to take their places?

(¢) Was there a partial mobilization during 1933 and how many pnivate
practitioners holding commiesions in the Indian Army Reserve were recalled
to inilitary service to take the places of European officers who were trans-
farred to the civil side? e i

Mr. G. R. F. Tottenham: (a) 16.

(b) and (¢). There was no shortage in the military pesce establishment
in 1983. During that year, however, a partial mobilisation did take place
which called for special measures, and 21 volunteers from the Army in
India Roserve of Officers were called for not to take the place of British
officers transferred to civil but to replace officers required for field medical
units, the peace establishments of which hsd been redueced owing to
retrenchment in 1981,

Noawarions oy Mmusans or THR Dmian Txxr Boox Cosarrss.

964. *Bhai Parma Nand: (a) Will Government be pleased to state:
the total number of school-going children of Hindus and Muslims,
separately, in the Delhi Province ?

(b) Will Government please state the number of Hindu and Muslim. |

members of Delhi Pext Committee ?
(¢) Will Government please state whether nominations of Text Book

Committee members are not done in view the number of school-
going children of each eommunity ? not, why nob?



QUERSTIONS . AND ANSWERS. 2008 -

mt Gl s. W B
(a) RHiodus 28,571
unllilns . l"”’
(b) Hindus 10
Muslims (]

(c) In view of the answer to parts (a) and (b) f'uat rend, how would the
‘Honourable Member divide 16 in proportion of 1 to 22 As a matter of
fact out of 21 members, only 5 are nominated, While the Looal Adminis-
tration recognise, that the powor to nominaté may have to he exercised
sometimes to ensure that a community is satisfactorily ropresented, the
main condition of nomination is fitness to assist in the advisory functions..

with which the Committee is entrusted.

OBNSORING OF LETTERS ADDEBSAND TO MEMBERS OF THE LEGINLATIVA:
ABSEMBLY.

965. *Mr, 8. Satyamurti (on hebalf of Pandit Govind Ballabh Pant):
g Is:the correapondence of any Honourable Member or Members of the

gislative Assembly censored at the Post Office ? If so, why, and under
whose orders ?

(b) Is the delivery of letters addressed to the Honmourable Members -
conceraed often delayed on this secount?

The Honourable Sir Henry Oraik: (s) and (b). The Government of

India do not consider it in the public interest to give any information
regarding the working of the postul censorship.

Mr. 8. Satyamurti: May I know whether any Members of this Assembly .
‘have ?hetr correspondence censored ?

The Honourable Sir Henry Oraik: I am not aware of that.

Knanpsan: Bvaar Womrxs ¢ THE RoHILEUND DIVISION SUBJROTED TO-
Exoisz Dury.

966. *Pandit Govind Ballabh Pant: (a) How many khandssn sugas
works in Rohilkband Division of the United Provinces were subjected to
excise duty till 81st January, 1985?

(b) Will Government please lay on the table a iist of sugar works,.
showing also full particulars as to name and place, number of workers,
and nature of power used in the process of manufacture of sugar in each
ease? ’

(¢) Who inspected the factories before the imposition of the duty?

Mr. A. H. : The information has been called for and & reply will
be 1aid on the table of the House in due course.



2008 LIBGISTARTYS ‘ASSEMALY.. [25Ta Marcm 1985.
Inpo-Turxisr Trapz CoNvenrioN.

967. *Pandit Govind Ballabh Pant: (a) Has the Turkish Government
denounced the Indo-Turkish Trade Convention 1980?

(bj} Will Government please luy on the table the correspondence Letwesn
‘the Governments of India and Turkey on the subject?

The Honourable Sir Joseph Bhare: (a) Yes.
i {b) Thers was no direet correspondence between the Governments of
India and Turkey but 1 lay on the table copies of communications received
<m the subject from the Becretary of Btate. @~~~ '

Telegram from His Maieaty's Secretary of State for Ingia, London, to His Busslloney
mml'iccmy {L'.o-uuru Department), No. 2809, dated the #7th November, 1984

Tugmmmhl re'ations with Turkey, Torkish Governmeni have denounced Tndo-
rhish modus viveadi os from 2nd November. @ B T

»

Copy of latter No. B, & 0.-8035)34, dated the 18th Desember, 1954, from the Seet
conomic asd Overseas Department, India Office, Whitahall, -, 8. W. I,
ths Becrelary te the Government of India, Department of Commarce.

Tmapz Rmarions wrrn Torxxy.

With roference to the telogram from this Office dated Z7th Novembar, 1634, | am
~directed by the Becrotary of State for India in Council to forward, for information, copy -
of the papers noted below on the above subject.

From Foreign Office dated 15tb December, 1034, with enclosures.
Memorandum from the Porsign Ofice No. B.7188/117/4), dated the 16th December,
1834.

The Under Becretary of Biate for Forsign Affaire presenis his complimenis to the
Under Hecretary of State for Indin and, by directicn of the Becretary of Biats,
Wenamita herewith copiss of the undermentioned paper. o

Bimiar letler soni to Dominions Office, Departmint of Overmas Trade, Board of .=
Trade, Colonisl Ofice and Tressary.

Description of Bnclosure. )
Name ond Date. hy Subject.
R g‘.)w:- Angora No. 560 of ‘NMWM relations.
(R T188/117/44). - . 0.0
Neo SR " Q
1954,
: 6/3A).
b British Embasesy,
November M, 1954.
Bir, .
1 have the hogour, with reference o my wm No. 60 of lodey’s date, 10 it
to the ing © of the . Now , i the
A B orccompanying copy of nm,"mih&dm in
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modus-rivesdi of the 3rd Beplémber, 1930, mmrﬁuum&thmam
mqammdmm that instrument.. The ?unnn
moupnt&mmthufm November, i.¢,, on uﬂud sbruary,

A T wil for the present merely acknowl the recaipt of the Turkish nole, sad
s Sl B 6% e Sl R
© & I am sending a aopy of this despaich to the Department of Overseas Trade.
: _llnn, ote.,
(Signed.) PERCY LORAINE.

The Right Honourable
Sir John Bimenm, G.C.E1I, K:CV.0;, i
elc., elc., ete,

“Turkiye Cumbariyeti
Hariciye Vekalmii,
T410- 108
Le $3.XI[-34.
Monsisur 1' Ambassadeur,

J'ai L'bhonneur d'informer Votn Excellence que le Gouvernemeat de la Republique
aysnt constata que 1'arran, rmau mnelu en date du 3 Beptembre w.’fa entre
lui ot lo Gouvernement des Indes Britanniques ne repond plus aux exigences de la
dtul.wn econpmique sotaelle, se voit dans l'obligstion de preadre ia decision de proosder
ss denoncision es conformite de i'srticle 4 du dit arrangement et celui & partir de Ia
dno de celte mote.
_ 11 va ssne dire que le Gouvernement de la Republique est tout dispose ponr cnw
en pourparler en vue de conclure une Convention Commerciale qui rsplacers ls

vivendi eu courve.
Veuaillex agreer, Monsisur I'Ambassadeur, les aasurances de ma :rés haute considera-

. - (Bigno ) M. NAUMAN,
Hop lxulltme
"Le Trn Honoubh 8ir Percy Loraine,
Ambassadear de Ba Majeste Britah:

Dxsr Pomprion oy INpia.

968. *Pandit Govind Ballabh Pant: Will- Government please lay a
deuuled statement on the table, showing the debt position. on January 1,
1985, including particulars regarding:

(s) permanent debt in India wnd ma;.
(b) floating and short term debt, such as Ru Treasury Bills,
rupee loans and sterling loans; poe ey

{¢) aecounts in Post Office Cash Certificates, Saving Banks Accounts,
: ‘Provident Fund and Insumnce balances, and balances hdd

for provinces;
{d) Dopueahon and Reserve Fundn of Commercial Departments;

{e) bbe total Note issuc and Paper ("urreﬂcy and Gold Btabdlﬂi
Reserves?
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The Honourable 8ir James Grigg: (a) to (d). Complete 'information
regarding the position on the 1st of January, 1935, is not immediately
available, but 1 would invite the Honourable Member’s attention to
Appendix II of the Financial Secretary’s Explanatory Memorandum on
the B for 1985-38, which gives the actual figures for the 81st of March,
1934, and the estimated figurcs for the 81st of March, 1935. ’

(e) This information will be found in the Controllor of the Currency’s
memorandum regarding the Gold Standard Reserve and the abstract of the
sccounts of the Currency Departinent which were published in Part II of
the Gazette of India, dated the 12th of January, 1935.

Torar YLD yROM cl\runt TaxaTiON MEASURES.

969.*Pandit Govind Ballabh Pant: What was the total yield up to-
January 81, 1085, from: :
(n) sugar excise, -~
(b) sugar customs duty,
(o) textiles iraported from United Kingdom, and
(d) textiles imported from Japan?

Mr. A. H. Lloyd: (a) Re. 55,04,000. -

(b) Re. 3.87,71,000.
“ ‘(o) and (d). Information is not uvailable in the form asked for by the
Honourable Momber, but the customs revenue collected on cotton fabrios
of British manufacture was Rs. 2,83,27,000 and on those of non-British
manufacture Rs. 2,11,40,000.

FipaLrty SacuriTins oy INsSURANOR COMPANIRS.

070. *Mr. A. K. Fuslul Huq: (a) Will Government please state the

f;ﬂieulm of the Insurance Companies a_')z)roved and recognised by the

dian Posts and Telegraphs Department for the purposes of executing
fidelity bonds in respect of:

(i) Security Bond for service in the department,
(ii) Treasury contracts,

(iii) Stamp Vendor's Contracts;

(iv) Mail Coaveysnce Coatracts;

(v) Building Contracts, and

(vi) supply of turniture and other articles?

. {b) Will Government please state whether the und:dntuﬁrpodd
employment and contractors have availed of the Fidelity Seeurities of the
Irsurance Companies?

(o) Will Governmeng please state whether they experienced any diffh-
oulty in recovering the Fidelity Securities from any Insurance Company

ing the last three years, and if wo, will Government please state the
particulurs of such Insurance Companies?
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{d) Will Government please state the names of the Postal Circles and
rticulars of the wurks for which Insurance Compeny Fidelity Security
acilitios have not yet heen provided, and if not, why not?

(e) Are Government aware that the ncoeptance of Fidelity Securities
by the Insurance Companies trunsacting business in India is a reul en-
couragement to the development of the insurance system in the country?

Mr. G. V. Bewoor: Information has been called for and.a reply will
be placed on the table of the House in due courre.

TaNDERS FOR CONVEYANCE OF MAILS FROM RAILWAY STATIONS Iv CALCUTTA
10 Posr Orross.

971. *Mr. A. K. Fuslul Huq: (a) Aro Government aware that tenders
have been invited by the Post Master General, Bengal and Assam Circle, for
the conveyance of mails by motor lorries from Railway stations in Caloutta
to the Caloutta General Post Office and its sub-town and branch offices ?

(b) Are Government aware that in the tender forms as issued by the
Post Mastet General, Bengal, it has been stated that cash securities only
would be aecepted ?

(¢) Will Government please state why the Post Master General has
done away' with fidelity bonds of recognised and approved Insurance
Companies ? '

(d) Are'‘Government awara that this action of the Post Master Genecral,
Bengal, will deprive the Insurance Companies of the benefita accruable
to them i the event of exesution of Fidelity 13onds and that the intend-
ing contractors are likely to experience inconveniencs and trouble in fue-
nishing cash securities ?

(e) If the answers to the above be in the negative, are Government
.prepared $0 issue instructions to the Post Master General, Bengal end
Assam, to 'modify the tender forms by removing the restriction imposed ?

Mr. @. V. Bewoor: (s) Tenders have been caulled for by the Postmaster-
General for the conveyance of meils by motor vehioles in the city of Cal-
cutta and not merely from the railway atations in Calcutta to the Calcutta
Geaeral Post Office and its town, sub and branch offices.

(b) The fact is not as stated by the Honourable Member. .DBesides cash
seourities, securities in the form of Government promi notes, oash
ecertificates and deposits in the savings bank are also nmmd this has
“‘been ifically mentioned in the tender form issued by the Postmaster-
Gen . - . 4

(c¢) The provision for accepting as security fidelity bonds of insurance
com ) ies was deleted in this case as it was considered advisable to do so
in tg e particular circumstances of the case. ‘

(d) The reply to the first part is in the affirmative. As regards the
second part, I have already explained that the cash security is not the
only form of security which will be accepted and for this reason Govern-
ment do not share the Honourable Member's apprehensions.

(¢) Does not arise.
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. Mz, A. B, Puxlul Huq: In selecting these companies, are reporta called
for from the Provincial Governments before approving them ?: ;

‘Mr. @. V. Bewoor: No, Sir, we make our own enquiries in the matter..
Mr. A. K. Fuzlul Huq: Through whom ?

Mr. @G. V. Bewoor: Through the Postmaster General.

TRAYFIC QUALIFICATION FOR BaUDOT SUPERVISORS.

972. *Mr. A. K. Fuslul Buq: (a) Is it a fact that traffic qualification
is quite outside the ordinary performance of Baudot supervisory duties?

(b) Is it & fact that the Director Genaral, Posts and Telegraphs, memo-/
randum No. E.8.B.-342-1/82, dated 4th Seplember, 1933, caused dis-
placements of certain baudot supervisors:at s time when—

(i) no examinations were taking place, and .
(i) no special examination for traffic was offered before the said
memorandum was brought into foree?

(e) Is it a fuct that at the time of selection, there was no stipulation
to the eoffect that, to cousolidate their position as Baudot supervigors,
they should qualify in traffic subjects later on?

(d) Is it a fact that '*‘The Baudot Printing Telegraph’ is purely a-
technical work and under engineering branch?

(e) Is it a fact that ‘'Higher Baudot technique'' is the only Depart-
mental standard of efficiency which regulates the drawal of enhanced duty
allowance for Baudot supervisory appointments?

(f) Will Government pleuse gtute the names und particulars of Baudot
supetvisors qualified under part (e¢) abovs, who were displaced after holding
n;?ointmenta for s number of years on the plea of qualifieation in traffic,
vide part (a) above?

{g) I the answers to the above be in the sffirmative, are Government
prepared 1o review the cases to redress the substantial grievance of affected
wupsrvisors? :

Mr. @. V. Bewoor: (a) No.

(b) Government have no information but they understand that practi-
cally all the telegraphists qualified to sct as Baudot Supervisors are at
present holding such posts.

(o) No.

(d) The Baudot printing telegraph requires both traffic and technical
supervision. The upparatus is muintained by the engineering branch.

(o) Yes.
(f) Government have no information.
(g) Does not arise in view of the reply given to parts (b) and (f) sbove.
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Ties ScarLs CLRRKS PROMOTED TO THR SELEOTION' GRADR SUBJECT TO
" pasmiwg THR Lowmsr SsLmctioN GraDE ExaMiNaTION IS TER UMITED
Provinces PoeraL CieoLs.

873.°Mr. A. K. Fuslul Huq: (a) Will Government please state the
number of time-scale clerks in the Postal Department in the United Pro-
vinces Circle, who were promoted to the selection grade subject to
passing the lowest selection grade examination, before the abolition of
tho said examination? Were they given two chances to appear at the
said examination? )

(b) Will Government please state tho names and particulars of the
officials in the Postal Department in the United Provinces Circle, under
the following categories, after the abolition of the lowest sclection grade
examination:

(i) those who were exempted from the: lowest selection grode
~examination or the Inapector’s examination; and
(ii) those who were reverted to their original posts without boing
given any chance to appear at the lowest selection grade
examination or the Imspector’s examination?

(c) Will Government please state the justifiéation for the differential
treatment to oategories mentioned :in sub-parts (i), and (ii) of part (b)
above?

" (d) Are Government prepared to review the cases of those reverted and
restare them to their posts in the selection grade, giving them two chmce-
to puss thr examination, vide part (a) above?

Mr. G. V. Bewoor: (a) to (d). Government regret that the information
asked for by the Honourable Member ias not available and do not propose
to call for it. If anv official considers thut he has been unjustly reverted,
it is open to him to reprmnt hm case to the proper authority through the

usual official channel.

SterexatE or MusiiMs AND Non-MusLiMs IN THE OFFIORS UNDRE THR
ApMuN1sTRATIVE CONTROL OF THE AUDITOR GENERAL,

974. *Mr. A, K. Puslul Huq: (a) Is it a fact that under the Adminis-
trafive control of the Auditor General the following is the strength of the
Mpslim and Non-Mualim officisls of the cadres and ranks noted against
them, and if not, will Government pleue te the correct figures:

“E L Mustim, Mon-Méelim.
() Guestted offcors (AN-Indis Awdit snd Acsounts Service) 16 133
(') Audis and Acsounts Offiosrs . . I | 83
(i) Babordinste Acconute Bervice . . . 28 880

(h) Will Government plense state, by communities, the clerical strength
under the administrtive control of the Auditor Geners! ?

(c) In it a fact that the percentage of Muslims in the clerical cadre
under the control of the Auditor General is hardly eight per cent., snd ﬂ
not, what is the correct percentage ?

(d) Will Government please state, by communities, the strength of the
different cadres, separstely, for each Accountant General's Offioe under
the administrative control of the Auditor General ? : :
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(e) Will Government please state the ratios fixed for the warioua
communities for recruitment, under the terms of the Home Departmens
Resolution No. F.-14/17-B -83, dated the 4th July, 1984, under the fol-
lowing controls and offices:

(i) (1) under the control of Auditor General as a whole; -
(2) for the office of the Auditor General;

1) (1) under the control of each Accountant General; to be sepa-
rately staied for each;

(2) for the officc of every Accountant General to be eeparately
stated for each office; and

(iii) for the office of every Deputy Aecountant General to be sepa-
rately stated for each office ?

“The Honourable 8ir James Grigg: (a) The latest available figures are:

Muslima, Non-Muslime,
(i) Indian Audit and
Acoounts Bervice . 17 149
(i) Assistant ALdis Ofoers 2 75
(ili) Subordinate Aecounts Seevice $? 624

(b) and (d). The attention of the Honourable Member is invited to the
statements showing the communal strength of the staff employed under
the Government of India in 1988. A copy of these statements will be
found in the Library of the House. Detailed figures for 1934 are not yes
available.

(c) The percentage is approximately 11 per cent.

(e) The question is still under consideration.

Mr. M. Ananthassyanam Ayyangar: How many of these Muslims are
trom Madras?

The Honouralis Bir James Grigg: The Honourable Member had better
put down a question on that subject.

Couuuxarl Rarios yrxup ¥or Vanrous Govemwumsr or Iwpia Orsices,

978. *Mr. A, K. Fuslul Huq: (s) Will Government please state the
mvﬁoulmdthoﬂovmtwu,bvm the orders contained

Home Department Resolution No. F-14/17-B-88, dated #he 4th July,
1934, will apply? ’

(b) Will Government please state the cormmunal ratios fixed for various
departments and state the dates from which the ratios shall operate in each
department ?

(o) Will Government please state the communal ratice fixed for the
offices located in Delhi and Simla, such as Secretariat and Attached Offices,
oto. ? _ .

(d) In 1% a fact that a special officer has been appointed by Governmend
to watch the cbservance of Government orders relating to the revised ratios P
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() Will Government please state the comminal eompf;siﬁOn of the
staff employed in the office of the special officer referred to in part (d) above?
() Will Government please place on the table a statement showing the
communal composition of the staff of all Government departments as on the
81st December, 1934 and on the 81st March, 1934 ? e

(g) Will Government please state the figures of fresh recruitments for
the half year from July 1884 to December 1934, separstely for each
department ? ST

(h) Will Government please place on the table copies of the instructions
issued by them, if any, to the Heads of departments on the steps o be
taken to ensure observance of the orders contained in Home Department
Resolution referred to in part (a) above?

The Honourable Sir Menry Oralk: (o) I would refer the Honourable
Member to paragraph 6 of the Resolution. The question of excluding from
the scope of the orders services and ts for which high technical or
special quslifications are required is-under ‘consideration. - - -

(b) and (c). As regards services recruited an an All-India basis
(including the staff employed in the Government of India Secretariat and
Attached Offices), the percentages laid down in aph 7 of the Resolu-
tion apply with effect from the date of the wuﬁbn. As to locally
recruited services, I would refer the Honourable Member to the replies
ngiven4 &n the 28rd February, 1985, to parte (a) to (¢) of starred question

o. .

(d) A temporary Additional Deputy Becretary has been appointed in
the Home Department;. one of whose main: duties is to frame detailed
instructions designed to see that the new orders are effectively
implemented.

(e) As already stated in reply to starred question No. 917, a new
temporary section has been created in the Home Department. The
communal compasition of the stafl employed in it is as follows:

European . . . . . . 1 (Ruperintendent)

Hindus . . . . . 3 (1 Assistant end
2 Clerky)

Muslims . 2 (1 Assistant and
1 Clerke)

f) and (g). I would refer the Honourable Member to the reply given
on the Slst July, 1084, to unstarred question No. 27. B8ince then state-
ments ralating to the year 1988 have been placed in the Library of the
House. Government are comsidering what statements will ba required
for the year 1984.

(h) The Supplementary Instructions which will be issued are still under
consideration.

Mr. A. K. Pustel Huq: Will the Honoursble Member be pleased to
state if appointments to the staff of the Special Officer were made direct
or by promotion ?

The Monosrable Sir Heary Oraik: I think most of them were made by
promotion from other branches of the Home Depariment.
»
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Mr. A. K. Fuslul Huq: Is the Special Oﬁcer required to submit any
report annuaily, and, if 80, to whom, about the working of the cireular?

The Homourable 8ir Henry Oralk: The report will be made to me and
ﬂﬁe glulu shown in the statements which are placed in the Library of
the House

Mr. A. K. Fuzlul Huq: Is it done at the end of each year?

The Honourable Sir Henry Oralk: This statement will be placed in the
Library of the House every year.

Mr. M. Ananthassyanam Ayyangar: Is the proportion fixed with regard
to provinces also ?

The Honourable Sir Henry Oraik: The cu'cular of July, 1934, relates
only to the Central services and to the ktabhahmeut of the Governinent

of India Becretariat and Attached Offices.

Mr. mmm In reoruiting o the()entnl
Bervico, will the Honourabhle Member fix a proportion for the Muslims
socording fo the provinces ?

The Honourable $ir Heary Qraik: The Resolution does not relste to
provinces at sll. The recruitment to the provincial services is entirely a

matter for the provinees.
ApoLimion oy TEE GovEanuENT TmLeGRAPE Orricx, DxLal.

076. *Mx. A. K, Fusdul Huq: (a) Wil Government please state the
saving ocaused by the sbolition of Delhi Government Telegraph Office and
conversion of Delhi General Post Office into u combined Poste and Tele-
graphs Office ?

(b) Will Governmens please state the number and cost of motor cycles
purchased for use by the telegraph peons for transmission of messages
between New Delhi Government Telegraph Office and Delhi General Post
Office, and vice versa?

(¢) Will Government mslua state the number of the motor cycles @)
damaged and (1& rendered unserviceable, out of those referred to in part
(a) above and the net amount of the loss sustained by Government on
(i) repairs and (ii) replacement, eto.?

(d) Will Government please state the total number of public complaints
received against (i) delays in delivery of telegrams. (ii) delays in trans-
mission of telegrams, (iii) treatment o! public by the stafl, (iv) losses of
meesages and (v) other miscellaneous complaints, against Delhi General
Post Office, since the abolition of the Old Delhi Government Telegraph
Office ?

(e) Will Government please state how many of the complaints referred
to in part (d) above were found (i) well grounded and (i) gtoundless?

() Is it a fact that every telegnph delivery peon of the Delhi Posts
snd Telegraphs combined office, is supposed to come back to the office
withiumminumd&erdelinryofallthetelegnmglmﬁm to enable
the fresh telograms, dehghbmbdqm&mblm
for delivery?
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(g) Will Government please state the number of telegraph delivery
peons employed in the Ols Delhi Posts and Telegraphs combined office ?

(b) Is it a fact that the telegraph delivery peons have generally failea
to deliver all the telegrams within 20 minutes and have been bringing
bask a number of them as undelivered, causing serious delays ip their
subsequent deliveries and resulting in mumerous public complaints?

(i) Will Government please state the hours during which the Old Delln
Posts and Telegraphs Office is kept open for public business and the num-
ber (with particulars of designation) of supervisors employed during those
hours, to supervise the Telegraph Branch of the office and to attend to
publio enquiries relating to thav Branop«¢ i

(i) Will Governnueat please state the business hours of the Telegraph
Branch of the Old Delhi Combined Posta aod Telegrapbs Office on Sundaye
::;. ?holidtyo and particulars of arrangementas of supervisiop on thase

(k) Are Government aware that the abolition of the Old Delhi Posts and
Telegraphs Office has not been appreciated by the general public and the
Press, snd if so, will Governmaens ploese stete $he sotion they propose to
take to remove the grievances of the publio?

. M. @ V. Bowoge: Information hes been oalled for and s reply will
be plnce? on the table of the House in due 43011“[:«l

Pun.ﬁcommmmupmm‘nmmm Orricss.

977. *Mr. A, K. Fuslul Hug: (a) Is it & fact that the number of public
complaints, in matters (i) purely postal and (ii) relating to telegmms.
abnormally increased during the year 1884 againat the Old and New Delhi
Post Offices ?

(b) Will Government please give a comparative statement, showing
the public complaints against the Old and New Delhi Post Oftices during
the years 1982, 1088 and 1984 ?

(c) Will Government pleass state the number of complaints relating
to the following items in the Delhi Post Offices during 1934:

(f) losses of postal articles;

(&) abstractions;

(iii) frauds;

(iv) acc~ptance of illegal gratifications; and

(v) mis-payment of money orders?

(d) What action do Government propose to take to improve the adminis-

trative efficieney of the Old and New Delhi Post Offices and remove ths
genuine causes of public complainta? .

M. @, v,' Bewooe: (s) to (d).. Governmené hsve no information and
do mok propose to colieot it ss the matter is one within the competence of
theHuddtheChcloiovbom.wyydtboquetﬁmmdthhnplyym
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Arrrovep List or CoxTRacTons 1IN THE CENTRAL PusLic Works
’ DeparTiENT.

978, *Mr. A. K. Fuslul Huq: (a) Is it a fact that enlistment in the
spproved list of contractors was previously done by the Divisional Officers
in the Centrsl Public Works Department? If 80, are Government aware
that that arrangement was suitable and convenient both to the Depart-

ment and to the contractors?

(b) If so, will Government please give ressons for transferring this:
work, to the Establishment Section of the Central Public Weorks Depart-
ment, New Delhi?

(c) Is it not & fact that thiswwkunowen&utedbmmhml
officers, and decisions are delayed?
t(?d) Do Government propose to revert to the old practice ? If not, why
‘3O

" The Honourahle Sir Frank Noyce: (t)'l‘hoanuertotheﬁrupmil
in the affirmative, and to the second part in the negative.

- (b) The work was transferred to the Central Office . because it was
oonsidered that it could more suitably be done there’ ‘than in the Divisfons.

(c) No.

(d) No. It was decided whan the question was reviewed some time
ago that the present system is more efficient and convenient to all con-
cerned, than the previous system of Dmuonn.l registration, which did not

scoure uniformity of treatment.

CoMMuNalL ConprosiTioN oF TROENICAL AND NoN-TroENICAL MEN BMFrLOYED
™ TR CExrRAL Puarioc WoREKS DEPARTMENT.

979. *Mr. A. K. Fuzlul Huq: (a) Is it 3 fact that & number of techni-
cal and non-technical retrenched employees of the Central Public Works

Department, are still without employment ?

tb) Will Government please place on the table a statement, com-
munity-wise, of all technical and non-technical men employed in the
Central Public Works Department, Delhi, since the last retrenchment ?
How muny retrenched hands were re-employed? 1If not, why pot ?

The Honourable 8ir Frank Noycs: The information is being collected
and will be placed on the table of this House in due course.

Musting IN THE EstapLisuMext ScrioNx orF tar Ceerrar Pumnic Worxs
DEPARTNRNT.

980. *Mr. A A. K. Yustal Huq: (a) Will Governméent ‘plesss stite . ‘the
streugth of the Establishment SecbonoftheconﬁdPubanahDM

ment?
(b;Bow many of them are Muslims, and what duties are entrusted $o
them
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The Honourabls 8ir Frank Noyce: (a) The strength of the Establish.
ment Seotion of the Central Public Works Department is one Superin-
tendent, three Assistants, and four clerks.

(b) One of the clerks is a Muslim who is employed on recording work.

STOPPAGE OF ANNUAL INCRRMENTS IN THR CwraAL PusLic Womks
DEpARTMENT.

981. *Mr. A. K. Fuzlul Huq: Ts it n fact, that since the introduction
of the permanent cadre in the Centra] Public Works Department, Delhi,
in October 1988, no annual increments have besn given to the staff? If
g0, why?

The Honourable 8Sir Frank Noyce: Yes. On the creation of the perma.
ment cadre orders were issued to the effect that men siready in, pervice
should retain their old rates of pay. Owing to changes in tha pames pof
certain appointments and to the diversity of scales of pay in existence
objections were raised in audit to the immediaté application of the orders.
These objections have now been dealt with tni) increments are being
grnntedi-' with retrospective effect, | ' : i

Tunyy or o Carrer yRoM THE IMPERIAL SeoRETARIAT, NEW DELHI

& I G X
--,.. 988, *Mx, A. K, Fuxlul Huq: (s) Is it a fact, that a carpet waa stolen
from the Imperial Seeretariat, New Delhi? If so, was the matter in-
vestigated into by the police, and if so, with what result?

(b) 'Was any departmental’ enquiry held, and if so, with what ﬁnding‘u?
(o) If‘'a departmental enquirv was held, will Government pleass lay the
papers on the table? If not, why not?

- TheHonourable Str Frank Noyce: (a) Yes. The onsd was investigated
by the police and was finally sent up ae . e
(b) The Chief Engineer made further enquiries and found that the care-
teking establishment were mainly to blame for the 16eh of the ochrpet.
Buitable action was taken agsinst those concerned.
(¢) T am not prepared to lay on the table the "record of the Chief
Engineer's proceedings. That record is confidential. .. o "1
Y

Mr. A. K. Fuzlul Huq: What was the valus of the carpet?

The Homourable Sir Frank Noyce: I have no information. I venture
fo submit, Sir, with very great reapect that the loss of s carpet is hardly
s matter which need engage the attemtion of this House,

PusLicrry OrrFicERs WORKING ON BTATE RalLways.

. 983.*Mr. 0. N. Muthurangs Mudgliar: Will Government be pleased
(a) the names of the various Publicity Officers working on the
Btate Railwavs, and the monthly salarv of each and the work

they were doing before being appointed as such; and
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(b) when the various Pubiicity Offices were started and how many
Indians have held the posts till now and for what periods?

Mr. P. R. Rau: (a) and (b). I have called for information and will lay
s reply on the table of the House in due course.

Prot. N. G. Ranga: Do these Publicity Officers review the railway guides
‘issued by the various railways?

Mr. P. R. Rau: No, Bir

CexrtRAL PUBLICITY Omc;, Ramways.

e iy 0. X Wodittas:
Publleit] gieo mmma i ot )8 itjs Thct thit 486 Cobtea

) What effective iupemsl oen the Railwa, Boaitd exercise over
the Central Publicity Office in O Q’h Delhi?, d

98&0) What was the work turned out by- e Cehtral Publicity Otfice in
1

Mr. P. R. Rau: (s) Yes.
(b) The supervision exerdised is quite ddsquits. The Boail's dilisions

re carried oy} b thoCentrul Publicity Officer who §§ rebpbusitih
: &?‘go:rd for the oéo.e’nt working of 3,.,

() The sctivities of the Odtittal Publisity Ofice sre describéd in an
Annusl Report issued by thé Cemtrsl Publicity Officer each yvar. A ocopy
of the Annual Report for the year 1088-84 is in the Library of the House.

Prot, . @. Ranga: Have the Centrdl Publitity: Ofve. published any
A.B.C. Railway Guide for Indian Railways?

. ». B Ran No, sir.

Prot. M. @. Ranga: Do they propose to publish it?

Mr. P. R. Rau: No, Sir.

miampwmubvmmmmaumoc
undertaking the publication of such a guide?

Mr. P. R. Rau: Govmantdt&gnbh:bcmht bio‘&nﬁméngo.
but it was found that it Was Yoo expeénsive and not sufficiently patronised.

Rarwway Pusiiorry Orriok, Lowbon axd Naw Yoki.

085, MY, U. M. Muthurangh Mudilifr: (4) Wil Guverhmeft state what
m tbe expenditure incurred on the Railway Publicity Office, London, and
New York in 1084 (Jaxiuary t6 December)? How long have these ouices
Been ih dxistehve?’
(b) Flave any Frdians béen appointed on the staff in London ur New
York till now? If not, why not?
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Mr. P. R, Rau: (a) The cxpenditure incurred on the London Pu\ilicity
Bureau in 1933-84 was Rs. 91,000. The revised estimate for 1034-35
is Rs. 1,09,000.

For the New York Publicity Bureau the expemditure in 1938-34 wae
Rs. 1.84,000. The revised estimate for 1884-85 is Rs. 1,68,000.

The London Publicity Bureau started functioning from July, 1927, and
the New York Bureau from March, 1929.

(b) Since July, 1927, there have been four Managers of the London
Bureau of whom the first two were Europeans und the second two Indians.
Since February, 1832, the Bureau has been iu charge of Indian Officers.

The Manuger of the New Yotk Bureau has beeri a European since
March, 1929, but (.-owernment. hope to be sble to. ink sp Indisn Officer
to succeed the present incumbent whou- tetm exp g in October next,

Mr. 2. Kuinihgsayankes w What was the edditional inooms
derived last vear by the work of these officers in New York and London?

Mr. P R Riu:1 sm afrsid it is very difficult to eitimate.

- Mr. M, Ansnthassyanam Ayyangar: Is it half or is it equal to the
smount spent over it ?

Mr. Pi R, Rsu: | would advige my Honeourable {iénd. to- read. the
report of eBumm,soopyofwlmhumﬂuInbmyol House.

Prot. X. G. Ranga: 1s the High Commissioner for India in London
expedted to supervise and control the work of this Publicisy Officer in
Londdn? -

Mr. P; B. Bdu: 1 betwve the staff is, for udministrative purposes,
utder the High Commissioner.

Pro?i. N. G Ranga: Under whorée supervision is the New York ofioe
placed

i P % 044: Under the Railwsy Board.

R. @. Rasgs: How do they supervise the working of the New
York ¢ wheb the Railway Board office is here and the Railwsy Bosrdl
Meriibers afe hére?

Mr. P. R. Rit: By medns of reports.

Mr. 8. Satysmurtl: Do T understand ¢hat the London Office s now
entirely manned by Indians?

Mr. P. R. Rau: The Manager is an Indian; T st rot suote aboud
the subordinste stefl.

Mr. 8. Satvamurti: Whv are Europeans sppointed in a buresu which
s meant for Indian publicity?
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Mr. P. R, Raa: If my Honoursble friend refers to messengers and
people of Moon the answer is obvious.

Mr. 8. utyunnrﬁ I am talking of the four officers mimhoned

Mr. P. R. Rau: noiourommwmnotnmult.aneoun they were
lucceulve ‘
!

Mr., 8. Satyamurti: How many Inamn officers, and how marmy:
European officers are there in the London Office?

Mr. P. B. Rau: There is only one officer, and he is an Indian.
Rannway Rarzs Apvisory COMMITTEE,

986, *Mr. 0. N. Muthurangs Mudalikr: (a)WhatarethefunchomoV
the Railway Rates Advisory Committee?

(b) How many cases have been in ted b committeq .pver
since ita inception, and in how maty mere tge!r decisions s accépted
by the Railway Board? '

(c) Is it a fact that the Aoworth committee recommended the. cregtion
of a Railway Rates Tribunal and not a mere Advisory Committee?

*7'(d) Do Government propose to crestd such ' tribuial 45’ piade o?”the
present Advisory Committee? If not, why not?

>Mr, P. R. Reu: (8) I would refer the Homourable* Membeér 44 the
Railway Department Resolution No. 608-T., dated 25th September, 1980;
publiahed in the Gasette of Indis, dated 27th September 1%0

s (b) 44 ocases have been reterred to the ‘Commijttee tar mvelh@hou
up to date. Of these, ten were either compromised or withdrawn during
the course of investigation, and 20 were reported on by the Committee.
The Committes’'s recommendations werg accepted by ernment 1in 28
cases, in two of them with some modificstion, and in -only one case
Government were unable to agree with the views ot tho Commlttoe
Five osses are now under investigation.

(c) Yes.

(d) My Honoursble friend haa no doubt observed tha¢ clauge 185 of
the Government of India BM, now before Parliament, ‘ptovides for the
appointment, from time to time, of & Railway Rates Committes to advise
in connection with any dmpnte as to rates or trafic facilities between
persons using, or to use, a railway and the Federal Railway
Authority. 1 mixht -dd at this is in sccordance with ¢he Sketch Pro-
posals for the Future Administration of Indian Railways.

Prof. K. G. Ranga: IlitnotahctthttheMnyBamAdvuory
Committee is at prestnt & permanent one? :,,' pme il

Mr. P. R. Rau: It is not permanent; xtutemponry lnduuhndd
from tine to timae. . T

Prol. B. G. Ranga: Wb.cmmohnmofameed.mambcdm
Railway Rates Advisory Commities?

EREEE TS ¥
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Mr. P.B.METheminnowrmofoﬂioeﬁxed.

Mr. X. M. Joshi: Can the Railway Rates Advisory Committee take
up grievances as regards passenger fares? -

Mr. P. B. BRau: I think,-not, Sir.

Mr. X. M. Joshi: Do Govarnment propose to provide in the constitu-
tion of the Statutory Railway Board that complsints as regards fares
should also be taken up by the Rates Advisory Committee?

The Honourable Sir Joseph Bhore: I do noi kmow how far the Indisn
Legislature can deal with a matter of that descnpuon. but I shall oeruu.nl)
have tbat point cousidered. T S S A o

Prof, N. G. Ranga: What is the reasou for not entrusting mqumu
mto passenger rates to the Rulwsy BOMI ‘Advisory Commxtteo? o

mmmw:mphlm Idonohthinkthbtthwmtha
original intention with whwh the Commnttoe wu sppomted

Mr. M. Amntlnnyanm Ayyangar: What is the barm in enlarging ite
funotnons? _
" The Honourable Sir Joseph Bhore: I donotloe anyreuonforonhm&
ingits funchons

Prot, ¥. G Ranga: Will Govornment consider the .dviubmty of
enlarging ite funetions?

mmmwnm I have just now said that we shall
consider ﬂ;le question raised by Mr. Josbi.

HraLtH or MR. RASIELAL, A 874TR PRisowER, anp mlnnnntuwl oy
! mlo'rm. i ' ,
[T

987. *Pandit Nilakanths Das: (a) Wnt.h referenoe to the Honourable
the Home Member's reply to question No. 886 df the st Febsuary, ‘1985,
regarding the health of Mr. Rasiklal Das, & State Prisoner and the main-
tenance of his mother, will Government pleue state whether they have
taken into consideration the following provisigns in the Rogulation I of
Jd818:
Tn clause’ 1 (f‘reamblo) s
watbmhd;nmusl»qunﬁ“dummhpddbﬂom

of every Btate. Prisoner confined under this regulation and that suitable provision be
mdeforhjlnpportmdmgtohumkmhlomwhuon waats and those of his

andthepmvmﬁotheumoeﬂeebb.dama.&?. .

(b) Have these provisions been complisd with in case of Mr. Rasikia!
Das, and are they complied with in all cases of confinement under Regu-
lation TIT of 18187

(c) Is the spirit of these provisions respected and-carried out in cases of
all detentions without trial? If not, why not?
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(d) With reference to the reply to question No. 525 of the 21st Septem-
ber, 1982, and supplementary questions thereon regarding the maintenance
of Mr. Resiklal Das’s mother, etc., are Government aware that incoms from:
land, where it was even sufficient, cannot maintain the family according to
its rank without substantial additional ineome?

:o) Are Government prepared to make sufficient provision for the old
er to ensble her to live according to her rank during the alisenod of
the son, m pursuance of the provision in the Regulation, without siiggest-
ing that the old lady should ‘‘adjust her mode of life to her reduced condi-

tion'’', a8 they have done in their reply to the supplementary questions, on
the 21st Septembet, 19822

The Homourable Sir Henry Oralk: (a) to (¢). THe amdwer is in thé
sffirmative.

(d) and (). 1 would refer the, Honourable Member to tha reply ngen’
by e on the 21st February, 1935, to Mr. Basanta Kumar Das's starred
question No. 886, and to the several gupplemontery questious on this
matter. The Btate Prisoner was a betel-leaf-seller and a bachelor before

his detention, and ocontributed nou.ung to the support of his mother or
other relatians.

SurrLy oF Orrowar PusLicaTiONs TO m Navaxar, o MamatEl Dux.r

988, *Mr. K. i. Jedhe: (a) Are Govemment aware that Nau‘kd
(Bombay) a Marathi daily, published from Bombay,—is of long standmg
and with wide ciroulation ?

(b) Is it a fact that the proprietors of Navakal hive written severdl
times to the Government of Bombay that the Govomment of Indu publi-
cations should be supplied to Wem fréd ¥

() Will Government state the reasons why ﬂ!e said newspaper is nob
yet on the free list?

(d) What is the policy of Gannm in .upplymg free these pubh
cations to newspapers?

M. G. 8. Bajpad: (a) Yea.

(b) Otie applicatioh hds been pussed to the Govertimesit ¢f Indis by
the Loedl Govermedt. The Government of India huve no information
tegitding other spplitations.

(c) snd (d). As a measure of economy, the various Departments of
the Governmnent of India have had to cut down therr free distribution
lists and additions to such liste are rarely made.

RerrExcizst ix TR MADRAS Dxap Lerren Owrice.

060. *Mr. 0. X. Muthutangs Mwlsllar: (x) With reference to the pro-
poeed retrenchment in the Madras Dead Letter Office (Posts snd Tele-
graphe Department), will Government be pleased to statés whether it is
not a fact that socording to the concluding portion of para. 2, goction 1.
Appendix F. 1., page 109, of Bewoor Time Test, the maximum out-turn
of a dbponini;l:ﬁ in a Dead Leiter Office, dealing with une stered

fixed at 144 articles of all kinds? pot, what is the
mazimum out-turn, and when was it given effect to?
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{b) What, are the figures of unregistered articles ('uolud' all unpaid
f:bt-ardu of private manufacture and all open and insscurely gosad unpaid
itters) received in the Madras Dvad Letter Office duning the enumeration
week# of:
(i) August, 1933,
(ii) February, 1984, and
(in) the special enumeration taken in July 1984 ander the orders ot
the Deputy Post Master General, Madras?

(¢) Will Government be pleased to furnish the particulars under the
following sub-heads of each of the three figurcs refebred to in part (b):

(i) number of paid unregistered atticles received,

(ii) number of unpaid articles received, ,

(ili) oumber of paid unregistered articles despatched, and

{iv) number of unpaid articles despatshed (ab requiréd in the state-
ment of work timic test for Dend Lettér Office operative staff
in Appendix E.-1 of Bewoor Time Test)?

(d) How many reglatered dftisls afid pirbels Wete reesived in the
Madras Dead Letter Office during the half vears ending with:

(i) 30th September, 1038,
(ii) 31st March, 1934, and
(ili) 30th September, 1984 ? v S

(e) Is it not a fact that the Madras circle: offise -has divided each of
the three figures referred to in part (b) by the total number of days in &
etk (including holidag:l. instead of by the actusi. Kumber of workin
days, with the result that the daily average of the receipt of unregis
articles has been shuwn considerably low, on the basis of which the pressat
tetrenchment Lus been recommended to the Direstér (Getiersl, Posts and
Telegraphs ?

(f) 1f the particulars called for in (c) be not available (which form
s baiis to sssess the strength of the Dead Letiét OMéé adedrdiy to
Appendix E.-1 of Bewoor Time Test), what was the othsr risthiod of bi
on which it was decided that the strength of the Dead Lettor OfficE,
Madras, is in excess of the requiremente and consequently the present
retrenchment has been recommended ? ' .

(g) Are Government prepared to request the Director General, Posts
and Telegraphs to examine the question of determining the strength
of the Madras Dead: Lettor Ofiice, on the basis of the enumeration figures
in detail before giving effect to the proposed retrenchment?

) Are Government prepared to urge the poétponeinsnt of the proposed
reh(::cbment in the Madras Dead ﬁf&r O,K?

Mr. G. V. Bewoor: The information has been called for and s reply
will be placed on thie table of the House in due course,

Panioproal Trsrs YoR BTATION AND Assstawt Starion MasTens ON ¥um
Noxtn Wasrmnw Ramway.

990. *Mr. Lalchand Navalral: (s) With reference to the smswer laid
on the table in reply to my starred question No. 630 asked on the 15th
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August, 1984, will Government be pleased to state, whether it is8 a fact
that on the dny of my interpellation No. 630, i.e., the 15th August, 1934, or
on the 20th September, 1934, the Station. Masters or Assistant Staticn
Masters on the North Weoﬁam Railway were not. required either to go to
Walton Training School for a refresher course or pass a local test in.the
rules ?

(b) Is it not a fact that it was only in December 1934, that the North
Western Railway Agency issued a circular, fixing in the rules a periodical
test for Station nnd Amistant Station Mustera? . Why was this done ?

- (¢) What other classes of staff begides the guards, Assistant Station

Mauters and Station Masters on the North Western Railway are required

ay such periodical tests? If none, why is invidious treatment ac-
vfed to guards, Assistant Stafaon Masters and Station Masters only ?

(d) Do other departments of the Governnmient of India, enforce any
periodical test upon their employees? If not, what are the special reasghs
to° warrant wuch: tests beaing pre-enbed for .the guards, Assistant Station
Masters and.: Station Muters on the North Westorn Railway ?

(¢) Are Government aware thet this periodical test imposes hardship
wpon thé railway steff, and further reguces leaye reserve?

() Do Government propose to ask:the North Western Railway Ageuey

to stop such periodical tests, us examinations once passed must hold good 7
If not, why not?

‘Mr. P. R. Rau: I have called for certain. lnformatiou and will lay &
uplymthoubhollhaﬂonumanmm

n My WIQW May Ilmow when’ Notice. was gwan nlong
time ago. Whamm the - mbrmmon called for? -

§w€lﬁf l. llll I ﬂnak :tmuslzhsve been called for soon A!tat the
notnce was received.

7 Mr. Lajhand Wavalrad: Will the’ Honourable Member expedite the
matter as there has been a0 much delay already, and will’ he nform me
ot least of it, as perhaps the House may not be sitting then? t

iR

Mr. P. R. ln T hope to phce the reply on the . Quble betore the
ﬂewon is over. o

BumuOmuSvmmnmoamNmeRmmm

- 99), *Mr. w Navalral: [.) Will, Government be pleased to state
whether it is a fact that some Office Superintendents have become surplus
on the North Western Railway, consequent upom the abolition of the Office
of the Cl:x;f Engineer, construction and re-organization, of the Medical De-

(b) Is it & fact that Mr. Bennet. the present incumbent of the post of
the Office Buperintendent. in the Divisional Superintendent's Office, North
Western Railway, Karachi, is temporary, and is it proposed to revert him
gm-hemo:;brmplm m&m&nghthowmynurdsadss?

00, when
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(c)Whubuthepohe dGﬂvﬁment.orthoAdmnﬁshhon.utoﬂn
duration of stay of the Office Superintendents ocontinuously in one Divi-
sion?

Mr. P. R, Rau: (a) and (b). Government have no informaticn. Theae
matters are within the competence of the Agent, North Western Railway,
to decide and Government are not prepared to interfere. A ocopy of the
question has been sent to the Agent. North Western Railway, for con-
siderstion. L

{0) No time- lumthtsbeenhiddm RS -

Mr. Laichand Navalral: May I know if ‘there are wrplus tupe!mtend-
ents? That ia & fact which the Railway Board must be lmowing out
getting information from the Agent.

Mr, P. R. Rau: No; thelewa.yBoordhvemmtomﬁmnonﬁhﬁ
point.

VacANGIRS 1¥ THE COMMEROIAL GROUP ON THE NoRTE WasTERX RAILWAY.

992, *Mr. Lalchand Navalrai: (a) Will Government be pleassd to state
whether it is a fact that in Decernber 1034, o])}phcanom were invited for 50
vacancies in the Commercial group on the North Western Railway ?

(b) Is it s fact that out of 50 posts so advertised, eight posts were
sallotted to Karachi Division of the North; Westomn Bailway? -

(c) Is it & fact that the Agent, North Western Railway, Lahore, sub-
sequently, oide his telegram to all Divisional Supermtendents asked them
to select 75 candidates, and allotted the increased number to each divi-
sion, excepting Karachi Divigion? 1f so, why waa Karachi Division differ-
ently treated?

(d) Is it & fact that the Divisional Bupennbendént ‘North Western
lewav. Karachi, had notified to the Agent the existence of 17 vacancies
in the Commereial line of his division? 1f so, why was Karachi Division
not allotted a proper share of appdintments?

(e) Is it & fact that the North Western Railway Agency have been
recruiting employces in other divisions and then transferring them to
Karachi Division, even for the posts which are controlled by the Divisional
Superintendents ? If so, why?

(f) If the reply to part (e) be in the negative, will Government be
pleased to lay on the table a statement for the last five years, showing the
number of employees in the subordinate scrvices reoruited on other than
Karaehi Division, and subsequently . transferred  to Karaechi Division, in
vacancies ex'sting there, and vice versa?

(g) Are Govérnment aware of the orders contained in the Agent, North
Western Railway, Lahore, letter No. 844-E./8, dated the 18th February,.
1929.- to all Divisional Superintendents laying down. that each division re-
presented a recruiting centre for:

’ (i) its employees’ relations, .

(ii) the general public of the ares, snd

(iii) the inbabitants of that provines,. .
audMehowthoymowloﬁnMwyo(thNa&Wm &an
referred to in parts (d) snd (e) with these orders ? ,
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(b) Do Government propose to ssk the North Western Railway Admin-
to reetify the treatment being acoorded to Karachi Division ?
it not, why nos?

: 1 have called for information and will lay a repl] on

the t;bh. o? the House in due course.
RErzase or Mz, S8amar Cranpra Bosx.

903. *Dr. P. N. Banerjea: (u) Are Government aware that a publie
meeting was held in Calcutta on the 81st January last, at whish a demand
was made for the release of Mr. Sarat Chandrs Bose?

(b) In view of this reiterated publio demand are Government prepned
to consider the question of releasing My. Bose at an early date?

The Honourshle Sir Heary Oralk: (a)lhnvesoenaPrmrepmof

the meeting.
I would refer the Honourable Member to the reply given by me
on the 18th February, , to Mr.”8. Satyamurti's starred question

No. 201, to which I have nothing to add.

Dr. P. M. Banerjea: Are Govermnent considering tne question of
relensing him?

The Honourable Sir Heary Oraik: That has alreadv been dealt with
in my reply to Mr. Batyamurti's question No. 291,

Mr. 8. Batyamurti: Are they oonndermg today, now, the question of
reloasing Mr. Sarat Chandra Bosc, some time or other?

The Honourable Sir Henry Oralk: I said the question of his continued
detention is periodically examined; the Government of India very recently
examined the case and do not consider that he should be released at
present.: that was on the 18th February.

Mr. 8. Satyamurti: And the same position still continues?
The Honourable Sir Henry Oraik: Yes.
CowromTion O THE Carcorra Umivemsiry ConstITURNOY,

904 .*Dr. P. N. Baneriea: (a) Ta it a fact that s letter has recently
been addressed to the suthorities of the Calcutia University to the effect
that the composition of the Calcutta University constituenoy will under
the new constitution be different from what it is under the present
oonstitution ?

(b)Y Tt so. will Government be pleased to state (i) what the exact
eomporition and sire of the said constituencwy will be; and (ii) whether the
mraduates will be required to pav anv fees for having their names entered
In the electoral roll of the somstituency?

The Homourable Sir Nripendra Sircar: (n)'!‘haﬂmmmtollnh
mnotamdmmhmmmium

(b) Does not arise.
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Mr. 8. Satyamurti: Are the Government of India uuuaidanng any q_uea-
tion eoncerning any- constituency ?

The Honourabls 8ir Nripsndra Bircar: I submit Llw quesﬁon does not
arise: the question was about a certain jetter addressed to the Caloutta
University.

Mr. 8. Batyamurti: Are the Government of Indis vonsidering any
question - about the Calcutta University constitueney at all?

The Honourable Sir Mripendra Bircar: 1f my friend will pus down &
question, 1 will look into the mntter.

‘Mr. 8. Satyamurti: Ten daye luter!

Dr. P. K. Banerjea: Are not the (jovernmont of Indiu consideming the
position of the constituenpy at the present mognent?

mmwl mﬂofuulknowtiymnot
but if the Honourable Member wants more in
I mmltT e to look into the matter.

CoNSTRUCTION OF THE Dacca-Aricita RaiLway.

905. *De. P. W. Banerjea: Will Government be pleased to stete
whether the projedt relating to the construction of the Dasoa-Aricha Rails
way has been abandoned? If 0, why? If not, when is the actual
eonstruction of the Railway likely to be hken up?

Mr. P. B. Rau: The Government of Bengal informed the Government$
of Indin in September, 1938, that after most careful consideration they
had come to the conclusion that the construction of the railway was
altogether undesirable and should not be procceded with, because the
eonstruction: of an embankment across the spill of the Dhaliswari River
would he a seriour menace to the public health and agricultural prosperity
of a large sren, and thnt the danger to public health and agriculture far
outweighed the henefit to eommunications which would acerue from the
construction of the railway. The Government of India have consequently
sbandoned the project.

Mr. B. Das: May [ inquire how it is that the railway construction is
againat the public health and agriculture ?

Mr. P. R. Rau: The construction ot the emhsnkment will, it is
feared. interfere with the natural drainage of the country.

Mr. B. Das: That means that the Railway Bosrd do now trecognise
what T enunciated in 1924 that railway embankments cause deterioration

of public health?

Mr. P. R. Rau: is particular case, the o?fnionofthe Govu-nmont
dBenplhubemweepryiﬁede :
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Dr. P. M. Banerjea: Could not the difficulty be got over by construct-
ing a large number of culverts? |

M. P. R, ill: The Government of Bengal must hamoomdaed
that point. :

FixaxoialL, BURDEN IN CONNECTION WITH THE Nl' dousiuvnox

998 *Mr. Akhil Ohandrs Datia:: {a) Wil Governmesit be' ploased to
state the new financial burden which will be imposed upon the tax-payers
of Indis as a result, direct and indirect, of the constitutional changes
Epolod in the White Paper and the -Joint Parliamentary - Committes

port !

(b) Has any estimate of the additional expenditure been mads by -the
Provincial Governments snd the Government of India? If so, will Govern-#
ment be pleased to lay the same on t.heét:ble? ) _ T

(0) Will Government be pleased to state how it is proposed to mees
the u)iditionnl expenditure ? Has any scheme been drawn up in this behalf?
I so0, will Government be pleased to lay the same on the table?

(d) What will be the total loss of revenue to India due to the proposed
separation of Burma? How it is proposed to meet the loss?

(e) Have Government considered the:advisability of reducing the scale
of pay, pensions and other emoluments of officials in Imperial and Pro-
vincial Bervices before inaugurating the proposed new constitution? ‘

The Honourable Sir James Grigg: (s) and (b). I would refer the
Honourahle Member to the reply which I gave to Mr. Fushl Huq's stasred
question No. 242 on the 20th of February, 1885.

(¢) No definite scheme has hitherto been drawn up.

(d) I would refer the Honourable Member to the concluding portion
of paragraph 267 of the Report of the Joint Committee on Indian Consti-
tutional Reforms. The question will be considered when the report of
the Tribunal which has been convened in London is received.

() Reduotions have already been effected about a year and a half ago
in the scales of pay of future entrants to the services under the comtrol
of the Governor (eneral in Council, and, so far as 1 am aware, all Pro-
vinoial Governments have also taken similar action in regard to the ser-
vices vnder them. As rcgnrds the All-Indin Services I would refer the
Honoursble Member to the answer given by my colleague, the
Honourable the Home Member, to question No. 516 on- 25th Febryary,
1985. There is no proposal to undertake further revisions of pay and there
is no question of reducing the pay of existing members of the Services.

Mr. 8. Satyamurtt: With reference to part (c), apart from any definite
scheme which the Honourable Member said does not exist, are there any
indefinite proposals or amorphous ideas which are being examined by the
Government of India, as regards the financing of the new scheme of
Government in this country? 2 i

The Homourable Sir James Grigg: No. The financing of the mew
scheme is not & very vital factor in the future budgets of this country.
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. Mr. B, Das: With reference to part (d) of the question about Burma,
what steps are Government taking to represent the view point of India as
spart from Burma profiting by the separation? Are Governwent consider-
ing how India is not made to pay more to Burma than is required? Wihat
steps are being taken to safeguard Indis’s rights in this matter? ' In other
words, how is the Finance Member of India now going to separate himself
into the Finance Member of Burma and of India? How is he going to
put the case of Indin apart from Burma? How is he going to sufeguard
the interests of India if the British Cabinet asks: him to give some
conoessions to Burna ?

The Honourable Bir James Grigg: Thet is s hypothetical question. 1
think that amounts to usking how can I divide myself into two bodies
and safeguard at the same time the interests of India and Burma. I
think the answer to that is, wait and see.

Mr. 8. Satyamurti: Whas are the steps that the Government of Indie
are taking to represent the intereats of India before that tribunal?

The Honourable 8Sir James Grigg: 1 bave ulready said that the Govern-
ment of India ave being repressnted by Mr. Nixon, and the views of the
Standing Finance Committee on the Howard-Nixon Report are among the
matters which bave been laid before the tribunal. An officer of the Gov-
emment of India has been there on full time duty doing nothing else
but to represent the views of the Government of Imim

Mr. B. Das: There was a debate oa the floor of the House, and are
the proceedings of that debate also one of the materials to be placed
before that tribunpal ?

The Honourable 8ir James Grigg: That is also part of the material.

Mr. 8. Satyamurti: Is the officer on special duty there receiving in-
structions from the Qovernment of India from time to time ?

The Honourabls 8ir James Grigg: Hoe is in constant touch with the
Government of India.

8ir Cowasji Jehangir: Have Government taken any steps to ensure
that public opinion in Indis can still be represented before that tribunal?

The Honourabls Sir James Grigg: I have already answered that in
reply to a supplementary question. The Becretary of State decided tha$
it was impracticable to curii:ut the original proposal which was that the
members of the Standing ance Committee, both of this Legislature
and of the Burma Legislature, should actually appear before that tribunal.

Bir Cowas}i Jehsngir: Then what steps are taken to cnsure that the
viewa of public bodies in India are represented befors this tribunal?.

The Homourable 8ir James Grigg: I think T have already answersd
that question,, The debate on the Howard-Nixon Report in the previous
Assembly and the report on it by the Standing Finance Committee of the
previous Assembly, are among the materials which have been brought to
the notics of the tribunal.
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Sir Oow. Jehangir: Will the Honourable Member be pre sred to
place any o?hir representations that may be made héteafter that
tribunal ?

The Honourable Sir James Grigg: I think it is extramel likely that
the tribunal will have finished ite sittings, and unless it is done by tele-
gram in the next two or three days, it will not be possible to do anything.

Sir Cowssji Jehangir: Then what steps can be teken to ensure that
public opinion in Indis is properly represented before this tribunal?

The Honourable Sir James Grigg: We hatve already taken the heeessary
steps long time ago.

Mr. ¥F. B. James: Is it not a faot, 8ir, that various representations
have been made to the Government of India on the subject by both
Indian and European Chambers of Oommerce, and is it net a fact that
such ropresentations will be among the magerial placed before the tribunal?

The Honourable Sir James Grigg: Of eburss, all the relevant vepresanta-
tions which have been made are among the materials whisch are at the
disposal of Mr. Nixon. The question which the Honourable Baronst
was raising was whether sctually represestatives of Indian opinion should
be associated with the tribunal or they should have the t to sppesr
before that tribunal. The Secretary of State has rejected that proposal.

8ir Oowaejl Jehangir: What 1 was trying to suggest was this, that if
any public body desired to place any further information before this tribu-
nal. would the Government of India see that it reaches the tribunal?

The Homourabls Sir James Grigg! Bubject to what I said just now,
certainly, but it is, as 1 said, extremely likely that the tribunal will have
finished its work in the next two or thres days.

Mr. Bhulabhai J. Desal: Is any claim being made for the recovery of
the cost of the Burmese war during thé eourse of this inquiry, and, if so,
againat whom?

The Honourable Sir James @uigg: The Honourable Member had betier
refer fo0 the terms of referencs.

Mz. Bhulabhal J, Desal: Is Great Bilain prepared to bear the ocost?

The Honourable Sir James @rigg: The Honourable Member had better
put that question on paper.

Mr. 8. Satyamurti: What are the terms of reference to this tribunal?

The Henounables S Jumas : T antwered that in to
vious question. oo reply * e

m.'. - 3 i
oro ,Wmm’mﬂndelnﬁanhmmsmﬁdmﬂp
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The Eoncurable fir James Grigg: I never heard of an erbitral tribunal
being directed to protect exclusively the interesta of one of the parties as
against the interests of the other.

Mr. 8. Satyamurtl: 1 don't say exclusively, but is the tribunal direct-
ed to give due weight to the interests of India?

The Honourable Sir James Grigg: Not specifioally. [t would be in my
opinion absohttely ludierous to direct & tribumal, which is intended to
arbitrate between the olaims of two different bodies, to see that the
interests of one of them should be specially borne in mind.

Mr, 8. Satyamurti: In view of the fact that the British Government
are committed to separate Burma at any oost, oven at the cost of saeri-
fising the interests of India, I want to know if any attempt is being made
by this Government to see that Indian interests are not sacrificed.

The Homourable Sir James Grigg: That is en entirely different ques-
tion. I have answered that to the best of my ability about aix times
already.

Str OCowasji Jehangir: If Mr. Nixon is representing the Government of
India, who Is representing the Government of Burma?

The Honourable Bir James Grigg: Sir Henry Howard.

Mmrrazy Rours Mascazs ¢ Tax Contar Sus-Divisiox or rak Mipxaroxs
DisTriOT

.

007, *Mr. Akhil Chandra Datta: (a) Is the Honourabls the Home
Member aware of the fact that military route marches are pow going om
in the Contai Sub-Division?

(b} Is it 4 fact that roiiders with police surround the houses of Congress
workers and harass them by searching their houses ?

The Homourable Bir Henry Oralk: (a) Military route marches have
recently been completed in the Contai Sub-Division.

(b) Troops have sometimes been employed to surround. houses while
police searches were in progress. Such searches are made when justified
by informstion available and are not directed against Clongrees workers
as such. '

Corovrep Bexcar LioeTs.

008. *Mir. Akihil Ohinfira Datta: (a) Will Government be plessed to
state how many factories are there is Todis, province by province, whe
manufacture coloured Bengal lighte?

(b) What hes been the total amount of duty realised from such factories
since the operation of the Matches Act? )

(c) What is the market rate in Bengal of these Bengal! lights per sine
case of one and a quarter groms? " g
(d) What is the cost of production snd the excise duty thereupon ?
' c?
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(e) What is the amount of license fee the manufacturers of Bengal lights
have to pay for their seasonal produce ?

(f) Are Government aware that these matches are used only ‘on twc.

caren?lonial occasions, namely, the Pujas and Dewali, in the course of &
year
(g) Is it & fact that Government are contemplating compulsory use ot
banderols by these manufacturers?

(h) Have Government in this connection considered the fact that these
matches are prepared with highly hygroscopic chemicals and the climate
especially of Bongal, remains very moist, bumid and damp at the time
wuen these matches are manufactured, necessitating the drying of these
highly hygroscopic matches in the sun by opening up the inner box, both
by the manufacturers and the retailers before sale?

(i) Are Government prepared to exempt these Bengal lights from being
banderoled especially in Bengal?

f] ‘ Are Government prepared to exercige their g er of exemption con-

on them by section 14 of Matches (Excxae uty) Order in the case
o! the manufacturers of Bengal lights?

(k) If the answer to part (j) be in the negative, are Government pre-
pared to oconsider the desirabiity of amemding section 4, sub-section (ag
(i), so as to give the benefit of section 24 of the Matches (Excise Duty
Order 1084, to matches in boxes containing not more than twelve?

Mr. A. H. Lioyd: (a) (b), (o) and (J) Except as regards the excise

'4

duty, the information is not available and cannot be compiled without a
degree of labour and expense which is n¢t considered to be justified. -

The excise duty on Bengal lights is one rupee per gross of boxes but
a rebate of ten pies per gross of boxes iy admissible if they are manufac-

tured in cottage faotoriee.
() Rupees one hundred.

(D I am not aware that the use of these matches is confined solely to
the two ceremonial occasions referred to.

(), (h) and (i). Government have eonsidered the représentations fo-

osived on this subject and have now decided to exempt Bengal Lights -

from the banderol regulstions.

(J) and (k). Government see no sufficient reason for totally exempting
Bengal lights from the excise duty but a proposs] for ﬁmg the duty
leviable on the basie of 12 sticks is now under consideration.

Seowy

- e

Mustivs ¢ Tam Inpzax Tra Cmss Coxnarram axp mn Inpsax Sorr Coxs
Cass Comnarran.

099. *Maulvi Badi-us-Zaman: (a) Is it a fact that there are very few
Muslims on the ministerial and executive efaft of the Indiin Tea Cess Com-

mitiee and Indian Soft Coke Cess Committee ?

(b) What is the tota] strencth of the ministerial and executive staff of
each of the commitices referred to in part (a) above? How many Muslims
are in each category?
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(¢) How many men have been recruited on the ministerial as well as
on the executive staff of each of the Committees referred to, since 1st Janu-
ary, 18847 What is the composition of this recruitment as regards different
communities ?

. (d) Is it a fact that the non-Musiims are in an over-whelming majority
in the staff of the above, and have an entire monopoly of the organisation of
these committees?

(e) Do Government propose to consider the advisability of issuing instruo-
tions at an early date to the proper authorities to the effect that communal
inequalities existing in the staff of these committees should be readjusted by
stopping recruitment of the community or communities already preponder-

ant?

The Honourable 8ir Joseph Bhore: The Honourable Member is referred
to the reply given in the Council of Btate to question No. 180 by the
Honourable Mr. Jagadish Chandra Banerjee regarding the staft of the
Indian Toa Cess Committee, The position of the 8oft Coke Cess Com-
mittee in regard to the recruitment of staff is analogous to that of the
other Committee. I will, however, forward a copy of the Honourable

Member's question to these two Committee.

Mosuiws 17 THE INDIAN CoTron Cus: CommiTras AxDp "ER Iwpraw Lao
' Cazss Comnarrran.

1000, *Maulvl Badi-us-Zaman: (a) Is it a fact that the Indian Cotton
Cess Committee and the Indian Lac Cess Committee are administered by
Government?

(b) What is the strength of the staff engaged on research work under
each of the Committees mentioned above ?en%aw many are Muslima?

(¢) Is it a fact that Muslims are not in proper proportion. on the staft of
either of the two committees referred to above?

(d) Is it & fact that suitable Muslim graduates in science of Indian and
foreign universities are available for employment? If so, why are they not
considered for research appointments under the Indian Cotton Cess Com-
mittee and Indian Lae Cess Committee? N

Mr. G. B. Bajpal: (a) A certain measure of control is vested in the
QGovernor General in Council in virtue of the provisions of the Indisn
Cotton Cess Act, 1928, and the Indian Lac Cess Act, 1830,

(b) 161 under the Indian Centra] Cotton Committee of whom 20 are
Muslims and 15 under the Indian Lac Cess Committes, of whom one
is & Muslim,

(c) and (d). The Honourable Membor presumably has in mind the

proportion fixed for the representation of minorities in Government ser-
vices. The matter will be brought to the notice of the committees.

Raocsvrrumnr or Musiigs on Tam Stayr or TEE Iwpiaw Tza Cass
Comurrras.

1001, *Maulvi Badi-uz-Zamsn: (s) Is it & fact that several posts of
Sub-Inspectors of Indian Tea Cess Committce have recently been filled as
a result of an interview held in Lucknow?
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(b) How many posts have been 2o filled?
(¢) How many Muslims have been taken in these posts?.

“(d) s it a fact that no Muslim has been taken against the posts referred
to in part (a) above?
(e) Ts it & fact that among the candidates who applied for the above

Wb there were many Muslims with experience in market work, etc.?
by were these candidates overlooked ?

(f) Are Government aware that the staff of the Indisn Tea Cess Com-
mittee is completely monopolised by non-Muslims?

(g) Do Government propose to consider the sdvisability of removing the
preponaerance of one community, and of recrumng Muslims i in due pro-
portion on the staff of the Committeé?

The Honoursble Sir Joseph Bhore: (a) to (g). The Honourable Mein-
ber is referred to the reply given in the Coundil of State to the Honour-
lblch:(r. Jagadish Chandra PBanerjec’s question No. 180 on the 8rd Bop
tember, 1084,

Munihi Tswar Saran: On a point of order,-8ir, In anewer to a
tion put in this House, is it emough to refer us to an answer given in the
other place?

Mr. President (The Honourable Sir Abdér Rahim): The prececdings
of the Counoil of Btate, it is understood, are supplied to every Honourable
Member of this House; so there can be no difficully in finding oyt the
answer,

Munshi Iswar Saran: May 1 submit for your consideration, Bir, that in
that oase the Members of this House are deprived of their right of putting

tupplmenhr; questions? / é

Mr. PresMdent (Tt4 Honourable Bir Abdur Rahim): The Chair °,
not see how Members of this House are deprived of their right of puttl

aupplementary questions.

Munshi Igwar Baran: 8ir, the answer is not given bere, it is not before
us, it is in the record of the ather House, Mnﬂm’tputmymp-
plementery questions.

Wr. President Honourable Sir Abdur Rahim): The propeedings of
hmﬁouneuf?:umﬂhmﬁ:ombh)l{m

Munshi Iswar Saran: T know that, but what 1 submit is this. I pus
8 question here, mdiurthenmlmrdwﬂhumm
in the other House to question No. w» and so. put bv Mr. so and so.
That anawer is not before us, and, therefore, I submit for vour considera-
tion that the Members of this House are deprived ot their right of putting
supplementary questions.
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Mr. President Honoursble 8ir Abdur Rahim): The Honoumble
Member appears tom.ix; under s misapprehension. Members are not de-
prived of their right of putting supplementary questions. If any Honour-
able Member wants to get information from the Government Member by
moans of a supplementary question, he is at liberty o do so, aud the
Chair has no doubt that the Gowernment Member will read out that

answer.

Mr. 8. Satyamurti: Will the Honourable Member kindly resd out that
angwer?

Mrx. B. Das: Sir, in the other House, thare was a ruling given to the
effect that no Member of that House could quote g speech deliyered on the
floor of this Houses, and suv why should the Government refer us lo state-
"ments or replies made in the other place? T hope you have ween that

ruling, 8ir?

Mr, President (The Honourable 8ir Abdyr Rahim): That has nothing to
do with this. That is a different thing. ' '

MWr. 8. Batyamurti: Will the Honournhle Member please read out the
answer given in the other place?

The NMonourable 8ir Jossph BEore: Cettainly, Sir. Since you, Mr.
President, request me to do so, I shall read it out. The answer given
was—that appointments on the staff of the Committee are made by the
Committée ftselt, and the Bovernment have no hand in the matter. -

FaorLrrres yor INDIANS FOR AIRORAFT, WIRELESS AND BRroaDOASTING
TRAINING AND SERVIOE.

1002. *Pandit Nilakanths Des: (a) What facilities are provided for
Indians and in Indio for air craft, wireless, and broadcasting training and
petvice ? '

(b) What is the provision for that in Indian Buydgets?

(0) Are Government prepared to eligit the information regarding Budget
provisions in the provinces, if any. for training in aircraft, wireloss, and
broadeasting of Indians and give the same information to this House?

The Momourabls Bir ¥rank Noycé: As regards Aireraft: (a) Govern-
ment administer a Fund, called the Petrol Tax Fund, derived from the

s of the additional tax on petrol consumed for aviutinn purposes,
which ir  utilised inter alia for the grant of rcholarshipy and financjal
assistance to Indians for advanced ining in aviation. Facilities for
training are also provided by the flyving clubs in India, which are subsidised
by Government. In addition, Tndiun National Airwavs, Limited, have
established a flving school in Rangoon. As regards facilities for service,
1 would refer the Honourable Member to my anawer to his next question.

(b) The estimated expenditure out of the Petrol Tax Fund durine the
current vear on scholarshins and financial assistance for training in England
pf Indians in aviation is Rs. 16,000

As regards Wireless: (a) The Department of Posts and  Teleernofis
maintaing training facilities in the Telezraph Storeyard ‘at Cafeutta for the
training of its swn erployees iy wireleas. For some years all appointments
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have been made in India and a large majority of these appointments have
been filled by Indians in the normal course. It does not appear necessary.
therefore, to provide special facilities.

(b) There is no special provision.

As regards Broadeasting: (s) No special facilities are provided for
training and employment of Indians. With the exception of the new post
of Controller of Broadcasting for which it was necessary to obtain a
trained expert from abroad, all appointments are made in India and
hitherto sufficient candidates bave presented themselves who can be
employed without training. The large majority of the appointments have
been filled by Indians in the normal course and it does not appear neces-
sary to provide special facilities.

(b) There is no special provision.

(c) Generally, aviation and wireless are purely centiral subjects and
Loeal Governments make no such provision in their budgets. Some pro-
vinces are carrying out small experimente in village broadcasting, but it
is 80 unlikely that they will have made any provision for.treining Indians
that 1 do not propose to call for the information

Prof. X. G. Banga: Is the Honourable Member aware that the Madras
Flying Club is charging Rs. 50 a month for each of its apprentices ?

The Homourable Bir Frank Noyce: I am serry I could nok hear the
Honourable Member's question. ‘

Prof, M. G. Ranga: Is he aware of the fact that the Madras Flying
Club charges Rs. 50 per month per apprentice ?

The Honourable Sir Frank Noyce: No, I am not aware of the terms on
which the Madras Flying Club entertains apprentices. It seems to me
not unreasonable that the Club should charge a fee for such training.

Prof. N. G. Ranga: In view of the fact that that particular Club and
other similar Clubs receive subsidies from the Government of India, will

the Honourable Member be mdmto consider the advisability of sug-

gesting to them that they charge such prohibitive fees for
their apprentices ?

The Honourable Sir Frank Noyoe: I am not prepared to admi¢ that
the fee is prohibitive.

Prodl. X. G. lln&t: In view of the considerable amount of unemploy-
ment prevailing in the country, does he not consider it rather an absurd
thing that as much as Rs. 50 a month should be collected by the Flying
CluIb ‘;mt?n its apprentices when it receives bonuses from the Government
of India

The Honourable Sir Frank Woyce: My Honourable friend has asked
me to express an opinion.
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The Honourable Sir Frank NMoyce: I have already said thet so far we
have not found it necessary to provide such facilities. If we do find it
necessary, we shall undoubtedly make suitable arrangements.

Mr. Lalchand Navalrai: Why does the Honourable Member not find
ib necessary? Is it that at present thera are no people to take a train-
ing, or is it because broadcagting has not extended much, and, therefore,
no training necd be given now? '

The Honourable 8ir Frank Noyce: I have done my best to answer my
Honourable friend's question. I said that hitherto sufficient candidutes
presented themselves who could be employed without training, but as
broadcasting develops, I imagine it will probably be necessary to give
suitable training. That is 8 matter on which we would wish to have the
sdvice of the Controller as soon as possible.

Prof. N. G. Ranga: Is it a fact that in the training institutes that
the railways maintain in this country for training railway engineers and
others, no monthly fee is collected from their apprentices?

The Honourable Sir Frank Noyce: I deeply regret that my Honourable
friend, the Leader of the Opposition, has not accepted my suggestion. I
cannot hear the Honourable Member.

Mr. H. P. Mody: Why not provide him with broadcasting!

Sir Cowasji Jehangir: Will Government be prepared to assist financially
an academy for training Indians in flying ?

The Honourable Bir Frank Noyce: I think that Government would
give sympathetic consideration to a sound scheme if it were put forward.

8ir Oowasji Jehangir: Will Government be prepared to assist finan-
cially ?
The Honourable Sir Frank Moyce: I eaid that they would be prepared

to give sympathetic consideration in regard to such a scheme if it were
put forward, and that implies sympathetic financial consideration also.

Sir Cowasji Jehangir: Would Government bo prepared to initiate s
scheme for an academy for flying?

The Honourable Sir Frank Noyce: I think the answer to that is ‘*No.’
1 believe that a scheme is at present under consideration which will doubt-
less be placed before the Government in due course.

Sir Cowasjl Jebangir: To which Government will give sympathetic
consideration.

The Honourable Sir Frank Woyoe: That I have said.

Mr. B. Das: If the Aero Club of Indis and Burma should submit such
s scheme, will it receive. . . . .
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The Honourabis Sir Frank Noyce: 1 cannot hear the “Honourable
Member.

Mr. B. Das: 1 will repeat my question. Will the Honourable Member
cousider sueh a scheme if it is submitted by the Aero Club of India and
Burma, and help it financially, just as they have financed im the past
the maintenance of that Aero Club? . :

The Honourable Sir Frank Noyce: That is a hypothetical question. I
bave no information that the Aero Club of India has sny intention of
submitting such a scheme. From what I know of iy, I think it is =x-
tremely doubtful whether it is in a position to do so. ¢

Pandit Nilakantha Das: s there any plan of the Government for
manning theso sorvices by Indains entirely, and, if so, what is the plan,
amd also, in how many years do they contemplate that these services
should be manned by Indians?

The Honourable Bir Frank Moyes: The Honourable Member has raised
a very wide question of policy with which it is impossible for me to deal
ina mprlementury question. It is impossihle to say when these ser-
vices will be manned entirely by Indisns, as.it is not possible for us to
forecast how soon Indians will be qualified in sufficient numbers for the
purpose.

Pandit Nilakantha Das: Is thers any plan?

The Honourable Sir Prank Woyes: No. There is only a plan for ez-
tending facilities to train Indians in aviation. It is impossible to say to
what extent they will avail themselves of those faeilities.

Mr. 8. Satyamurti: How many Indians are now actually employed
in the aireraft »mnd wireless departments of the Government of India?

 The Honourable 8ir Frank Woyce: I should like to have notige of that

Mr. 8. Satyamurti: The Honourable Member referred more than once
in his replies to the phrasa '‘in the normal course’”. He said, “‘In the
vormal course we shall have more Indians. May I know what is the
probabla period of time, which will be covered by this ‘‘normal course”?

The Hoscursbly Sit Prank Noyes: I referrod to the “‘nomal course”
in my reply with regard to wireless snd broadcasting. As I hayge ex-
plained, appointments in those two departments are made in India in

sceardance with the usual rules on the subject.

Mr. 8 Satyamurti: May I know how many Indians are being now

trained for aireraft avd wircless?

mmm rable Bt Prank Noyes: T must ask for notics of that ques-
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Mr. President (The Honoursble Sir Abdur Rahim): Order order, The
. Chair may mention with reference to the point of order raised

. SN0 about refarring an Honourable Member putting a question to
the proceedings of the Council of State, the Chair’s attention has been
drawn to a ruling on the subject that Honourable Members representing
Government might ss well bear in mind the fact that references to the
proceedings in another place should, as far as possible, be avoided. What
the Chair would like to add at present is this. The Chair does not think
that reference to the published proceedings in the Council of State as
oontaining the answer of ‘Government to a similar question is improper,
but the Chair thinks, for: the conveniance of this House, the Honourahle
Member who replies to the question should be prepared to resd out the

answers, if required.

UNSTARRED QUESTIONS AND ANSWERS.
EVIDENOE TAKEN BY THE RarLway CourT or Inquimy.

219. Sardar Mangal M Will Government be pleased to lay on the
table of the House a copy of the evidence taken by the Railway Court of

Inquiry presided over by Mr. Justice Murphy ?

The Honourabls Bir Frank Noyce: The evidence tendered before the
Railway Court of Inquiry ‘was not printed, and I regret that I am unable
to lay it on the table of the House.

'ASS0CIATIONS DECLARED UNLAWYUL 1N BURMa DURING THE REBELLION.
30. U Theln &ﬂ : With reference to the answer to starred question
No.%, dated the 14th February, 1985, will Government pleasc stute:

() what was the number of associations declared to be unlawful
’ in each district in Burma during the rebellion;

(b) bow many assqcistions in the respective districts have had the
" ban removed since then; and

(c) whether Government have eonsidered or are prepared to con-
n{der sympathetically the question of removing the ban from
all the remaining associations as @& sort of amnesty to create
the proger atmosphere for the working of the constitutional

Phe Wonourable Sir Wenry Oratk: (a), (b) and (¢). I lay on the table
a statement giving the required information.

(d) The matter is one for the consideration of the Local Government.
The associations in respect of which the ban imposed in 1981 is-still in
force are only those in the rebel districts of Insein, Tharrawaddy and
Hensgada. I may add for the Honourable Metx?”ber‘- information that t'ha
Loesi Government sre at present considering question of the remo
of the ban from umlawful ussocistions where this setion is possible.
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Siatemens, A -
Number of associationa.
Distriot, Noti(ﬁlo)d in W
1931 in Denotified
oconmnection sinoe
l‘o‘l:il&l} ot.:'e 1931,
Tharrawaddy 13
Insein . . . . 39 ..
Rangoon Town . 1 iA
Henzada 26
Pyspon . . J 1 1
Yamethin . . . . 15 15
Myingyan . . 14 14
Mandalsy . . Lo ‘ ‘
Upper Chindwin 5 8 "
Bagaing . : 1 1
Shwebo . . . ] [
Katha . . . . . . 9 9
Total . 227 . 149

RELIASE 0F PEESONS CONVIOTED IN OOKNEOTION WITH THE RESKLLION IN

231. U Thein Maung: Will Government pleass state:
(a) how many persons were convicted in connection with the rebel-
lion in Burma;
(b) how many of them have been released by Government before
: the expiry of their sentences;
(c) how many of them are still undergoing their sentences;
(d) how often the question of releasing them is considered by Gov-
ernment; an
(e) whether Government have considered or are pn to consider
aympathetically the question of releasing such of them ss are
still in jail a8 a sort of amnesty o create the proper atmosphere
for the working of the reforms? ‘ '
The Hounourable 8ir Henry Orailk: The approximate figures are:
(a) 1,514, including 138 executed.
(b) 800 .

(c) 676, -
(d) and (e). These are matters for the Government of Burma. 1
that every cese is reviewed carefully twioce & year by the
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Local Government and it would be scen from my reply to part (b) of the ques-
tion that a great deal of clemency has slready been shown. The Loocal
Government are unable, in the best interesta of the province, to regard
the initiation of reforms as a suitable ocoasion for the grant of amnesty
to all rebels. With this view the Government of India agree.

CoNTROL OVER THR PIecE oF LaAND wiTHIN THE BrygarL Naarum Ramway
BOURDARY PASSING THROUGH DONGARGARE AND RaJ Naxpoaow

Stars. .
222. Mr. Ghanshiam Singh Gupta: (a) Is it a fact that the piece of
land, within the Bex;?nl Nagpur Railway boundary, pessing through
Dongurgarh and Raj Nandgaon State, is British India?

(b) Is it British Indis for all purposes, or is there any limitation to
it?

(¢) To whom are the residents living therein liable to pay income-
tax, i.e., to the Government »f India or to Rajnandgaon and Dongargark
States, respectively?

(d) Is that tract within the jurisdiction of the civil and eriminal courts >f
British India?

(e) Is that also within the jurisdiction and aithority of the Diatrict
Councils for the purposes connected with their 11nctions?

Mr. H. A. F. Metcalfe: (a) No. The railway passes through Khaira-
garh and Nandgaon States.

(b) No. For jurisdictiona! and railway purposes only.

(c;. The residents will only pay income-tax to the Government of India
it thdey Yare liable under the provisions of the Indian Income-tax Act, 1923.

(d) Yes.

(e) No.

AOTION TAREN ON NON-OFYFICIAL RESOLUTIONS PASSED BY THE LBGISLATIVE
ASSEMBLY.

228. Mr. M. Asaf Ali: Will Government be pleased to lay on the
table a list of all the non-officinl resolutions passed by the Legislative
Assembly during the years 1928 to 1984, briefly showing what action, if
any, Government have taken in pursuance of each of them?

The Honourabls Sir Nripendra Sircar: The Honourable Member is
referred to the replies given to Mr. K. V. Reddy's starred question
No. 994 asked on the 24th March, 1924, to Mr. C. Duraswamy Ayyangar's
starred question No. 68 asked on the 8rd February, 1827, to Khan Baha-
dur Haji Wajihuddin's unsterred question No. 179, asked on the 11th
February, 1931, to the statement laid on the table on the 10th Febru-
ary, 1932, by the Honourable 8ir George Rainy, containing the information
promised in reply to starred question No. 105 asked by Mr. Rahimtools
M. Chinoy on the 8rd February, 1932, and to the statement laid
on the table on the 8th February, 1883, by the Honourable Sir Brojendra
Mitter, containing the information promised in reply to starred question
No. 1174 asked by Mr. M. Maswood Ahmsad on the 14th November, 1082,
which give the information for the period u 1982. The information
in respect of the non-official Resolution by the Legislative
Assembly, and the action taken on each of them during the years 1988.84,
is given in the following statement:
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Sy

EcoNOMIES EFFECTED DURING THE LAST THRER YEaRS.

224. Mr. MoMan Lal Sakswna: Will Government be pleased to lay on
the table a statement giving, department-wise, econpmies effected during
the laat thres yoars?

The Honourable Bir James QGrigg: Information subsequent to that con-
tained in the Summary of the resulta of retrenchment operations in (livil
expenditure (including Posts and Telographs but exeluding Hailways) and
in Mili estimates is not available and could not be collected without
an expenditure of labour which the reduced staffs of the Departments
ocould not give without detriment to their other duties. Some information
about total expenditure was given in the Budget speech.

CONTRACY WITH 1NDIAN FIRME FOR SUPPLYING MATERIALS TO TRE
GOVFRNMENT OF INDIA.

225. Pandit Nilakanths Das: Will Government ln pleawed to atate whe-
ther there is any contract with any Indiun firms for supplying materials to
the Govérntent of India? It no, will Government lay on the tabla all such
contracts ?

The EHomcurable Sir Frank Noyoe: The Honourable Member has not
made it clear as to which Department of the Central Government this
uestion relates. The Indian Btores Department places numerous con-

te for the supply of Indian materiale with Indian firms. The labour
and cost involved in collecting details of such contracts, which number
many thousands, and in preparing copies thereof, will be very great and
not commehsurate with the expense involved. Details of ‘all eontracts
above Rs. 100 in value, ?hwad by the Indian Stores Department, are
published week by week in the Indian Trade Journal to which I would
:;l:r Ht::e Honourable Member and which ho will And i the Library of

use.

Tar1yy Ratxs yoB Foop oN THE BExoAL Nacrur Rarmwwar.

226. Mr. 8. Satyamurti: Do Government propose to prepare and place
on the table of this House a comparative stateinent showing the tariff rates
charged for different types of food on the Bengal Nagpur Railway from
1980 onwards ?

Mr. #. R. Rau: I am placing in the Library of the House a copy of
the current tariffs of charge. The Agent, Bengal Nagpur Railway, states
that the tariffs prior to the one now in force are not available.

RETREXCHMENT OF Pos7aAL STary IN OERTAIN PostaL CrRcLSe.

$27. Pandit Lakshmi Ksaie Maltrs: Will Governmens be pleased
to lay on the table a statement showing the number of:
(a) oficers in the administrative and controlling steff in the Posts
and Telegraphe Departrient;  ~ ’
(b) employees in the Audit ataff:
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(¢) employees in the subordinate staff in the Post Office and Rail-
way Mail Bervice, including inferior staff; and

(d) personnel retrenched under each of the above categories, show-
ing separately the figures for Bengal and Assam, Bombay,
Madras, the United Provinces and the Central Circles?

Mr. G. V. Bewoor: (a), (b) and (c). The Honourable Member’'s atten-
tion is invited to Appendix XVIII of the last Annual Report of the Posta
and Telegraphs Department, a copy of which is in the Library of the
House, which contains the information he requires.

(d) Government regret that they are unable to furnish the information
88 its collection would involve an undue expenditure of time and labour.

Posrar Livr INsURANOE AND SavINGS BANK WORKS.

228. Pandit Lakshmi Kanta Maitra: Will Government be pleased
to lay on the tuble the figures for the last ‘three years shewing:

(8) the income and the expenditure for the Postal Life Insurance
and Savings Bank works;

(b) the cost borne by the Poust Office for Postal Life Insurance
and Bavings Bank business in the shape of olerical, audit
and supervision work; and

(c) the amount of credit in the Post Office account for the Postal
Life Insurance and Savinge Bank business?

The Honourable 8ir James Grigg: (a) The receipts and outgoi are
iven in Aceount No. 88 of the Finance and Revenue Aoccount of the
overnment of India.

(b) and (c). The Postal Department is reimbursed the entire amount
of expenditure incurred by them oa account of the postal life insurance
and savings bank business. A statement giving the figure for the last
three years is laid on the table.

Amownts paid to he Posil Departmang for Portel Life Insurance ond Savings
Bank Business,

(In lakAs of rupees).

Poatal Life m-'c
1531.38 e e e .3 +4
183:.33 . . . . 3 47
1933-34 . . . . . 3 54

I®COME DERIVED FROM THER ENEawWORMENY oF yhim Rares or Poevacs,
RucistraTiON FEEs AWD Mowzy Oxpma ComMissioN.

230. Pandit Lakshml Kanta Maltra: ¢ Wil Government be pleased
tn state the income derived from the enhancement of the rates of postage.
regisiration fees and money order commission?
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. Mr. @. V. Bewoor: Separate aoccounts are not maintained of the re.
venue reslised from various d tions of postal traffle, except that from
commisgion on money orders and British Postal Orders. The rates of
commisgion on money orders were last in 1931, The other por-
tions of the postal tariff, except the rate for book packets, were enhanced
from various dates during the year 1931-82. The initial book packet rate
was enhanced with effect from lst April, 1984,

The increased revenue obtained from the enhancement of the money
order commisgion in April, 1921, amounted to Rs. 6 lakhs in the first year,
the revenue in 1021-22 being larger by that amount than the revenue in
the preceding year. The enhancement of the rutes of postage on various
srticles wag effected from various dates about the middle of the financial
year and the figures for 1981-82 are, therefore, useless for purposes of
comparison. If the ravenue during 1930-81, the lust complete financial
year before the enhancements were effected, is compared with that in 1982-
88, the revenue in the latter year was practically equal to the revenue
in the former 8o that the enhancement served to arrest the progreasive
decrease in revenue that was occurring due to the economic depression.
Due to the same reason the revenue decreased by arother five lakhs * in
1838-34. As for the increased revenue obtained from the enhancement of
the book packet traffic, a reference is invited to the reply given by the
Honourable Bir Frank Noyce to starred question No. 89 by Mr. Mohan
Lal Saksena. '

Posr OFricES CONVERTED AND ABOLISHED AND POSTs REDUORD IN THE
B Post Orrioms.

230. Psndit Lakshmi Kanta Maitra: Wil Government be pleased
to lay on the table a statement shewing Circle by Circle:

(a) the total number of departmental branch offices converted into
“extra-departmental ones; ‘

(b) the total number of Head Post Offices reduced to the status of
time-scale sub-offices;

(c) the total number of gagetted Post Offices reduced to the status
of selection grade offices;

(d) the total number of higher selection grade Post Offices reduced

© - to the status of lower eelection grade Post Offices; .

(e) the total number of departmental sub-offices converted into
extra-departmental sub or branch offices; ' '

‘{f) the total number of unremunerative Post Offices abolished;

(g) the total number of departmental postmen’s appointments con-
verted mto those of extra-departmental delivery agents; and

(h) the total number of unremunerative Post Offices at military

) stations and strategic centres?

Mr. G. V. Bewoor: (a) to (h). The Honourable Member has not stated
the period for which information is requived but, even if he had, I
should be unable to reply to his question, as the. collection of the informa-
i sn i of time and labour incommensurste
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28], Mr, 8. M. Joshi: Will Government be pleased to state:

'(8) whether rinder the ordinary rules, service in an officiating capécity
counts for incremente in the time-scale; ' _

(b) whether the increments of all the employees in the Posts and
Tolegraphs Department are governed by that rule;

‘(¢) whether the offieials who are officiating as Lower Division clerks
are not ulloweld to eount their officiating service for increments
unless they are officiating in “clesr permanent vacaneios ; and

(d) if so, what is the reason for the diferential treatment meted out
to the officiating Lower Division clerks, and whether they
are prepared to revise the orders, giving those officials ‘the
benefit of drawing increments for their entire officiating ser-
vice, whether in clear permagient vacancies or othérwise

Mr. G. V. Bewoor: (») Not necessarily. Under Fundamental Rule 28
all duty in‘:“lpoatowhiohlﬁmemloﬂppﬁﬂ counts for increment in
that time e. DBut this rule is subject to the general provisions of
Fundamental Rule 21 under which the Governor General in Council is
competent to issue orders over-riding the provisions of Fundamental Rule
26 in respoct of a particular time scale sanctioned by bhim.

(b) On the mssumption that by employees the Honourable Member re-
fers to officiating employecs, the reply is in the negative. Fundamental
Rule 20 is not applicable to officiating employees in time scales for which
the Governor General in Council bas isaped special orders -over-riding the
provisions of Fundamental Rule 26. .

(¢) The position is substantially as stated by the Honourable Member.

(d) As regards the firast part of the question, the restriction regarding
E‘nt of increments for officiating services applies uniformly to all officiat-

g olerks in the Department, whether in the lower dividioh or in the
upper division, and, thercfore, no differential treatment has been meted
out to those in the lower division. The reply to the second part is in the
nogative.

PLYING oF THR BoMBaY-VLJAYDURO Hunﬂrumnnom DaproL Poxrr.

232 Mr W. M. Joshi: Will Government be pleased to atate:

(s) whether the Bombey-Vijaydurg maiil steamer does tonch Dabhol
port snd counects Dabbal creek launch in ite outward journey
exoept in case of stormy weather;

(b) whether there is no other steamer except the Bombay-Vijaydurg
mail steamer to touch Jayged port in both directions and to
connect the Jaygad creek launch; and

(0) it the replids to parts (a) and (b) above be im-the affirmative,
whether it is & fact that the Bombay Bteam Navigation Com-
pany oonsiders these porte as optional? -

Mr. G. V. Bewoor: (a) to (c). The facts are as stated by the Honowr-
able Member.

4
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CoNVEYANCE or MaiL Bacs yor Pracs oN THE Koxxan Linm.

233. Mr. N. X Joshi: Will Government be pleassd to state:

(s) whether the mail bags for places on,the Konkan line ame con-

veyed by a steamer of the Bombay Steam Navigation Com-
. pany; :

(b) whether the steamer conveying such mails touches st the Dabh:
port daily;

{c) whether the mail bags for Gu and Dabhol are conveysd by
this mail steamer and deliversd at Dabhol ; and if not, how they
‘ate cduveyed to the respective places; ' ' '

(d) whether they are aware that in the present arrangement for the
oonveyance of mails to Guhagar und:Dabhol, there is sn in-
ordinate, unnecessary svoidatt' alay;

%e) ‘whether objection, -if sny, 'was raised by the Bombay Steam
Navigation Company to the postal peons visiting the Mail
Guards even by issuing a deck pass daily and making their
-own -arrangements to'take D.bboﬁ-:ﬁuh:gn and Jaygad mails
from the Mail Guard without reference to the Steamer Com-
paniy; - :

(f) whether Government sre prepared to undertake that even if

;. the steamer does not touch the ‘Dabhol port on eccount of
stormy weather and the mails for Dabhol sand -Gubugar are
overcarried to Ratnagiri, the mails will not:be deleyed beyond
the maximum of three howrs only;

(g) whether Government have considered that -such a messure would
improve delivery facilities and throw open better communica-
tion with Bombay: for an area over 80 milés and in addition
give a saving to the Department; and

(h) if 8o, whether Government are prepared to ask the Postmastér
General, Bombay, to make arrangements to get down the
Dabhol and Guhagar mails from Vijaydurg Mail Steamer at,
Dabbol port through a gratuity agent, without reference to the
Bombay 8team Navigation Company to which no responsibility
would ordinarily attach?

~ Mr. @. V. Bewoor: (a) to (h). Government have no information, but
the matter referred to is one with which the Iostmaster-General, Bom-
bay, is competent to deal and a copy of the question is being sent to thas
officer.

Nox.Issun or Revanvn Sraurs 1w Bumma.

234, U Thein Maung: Will Government pleass state:
s) why “revenue’” stamps separate from postage stam have
(') been’ issued in all provinces except Burmas, as stated at page
9 of the Indisn Post and Telegmph Department Annusl
Report for 1983.8¢; = .
(b) why such stamps have not been issued in Burma; and
(¢) when they will bg issued there, if at all?
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Mr. A, H. Lloyd: (a) As it was not possible to calculate exactly the
shares of revenue from ‘‘unified’’ stamps distributable between the Posts
and Telegraphs Department and the Provincial Governments, it was decided
to introduce separate revenue and postage stamps throughout British India
excluding Burma.

(b) and (¢). The question of introducing separate revenue stamps in
Burma has been postponed pending a decision on the question of separation
of Burma from India because the Government of Burma desire to retain
‘‘unified’’ stamps for postal and revenue purposes if that Province is

SmowinGg or BuaMaxs oR BUDDHISTS IN A SEPARATE CCLUMY IN THE Posrs
AXD TELEGRAPHS DEPARTMENT ANNUAL

235. U Thein Maung: With reference to Appendix XVII to the In-
dian Posts and Telegraphs Department Annual Report, are Government
prepared to consider the question of showing Burmans or Buddhists in a
separate oolumn ?

The Honourable Sir Frank NMoyce: The reply is in the negative.

Poeral awD TrLEGRAPEIC FAcILITIES IN BURNA AND RECRUITMERT OF
BURMANS.

236. U Thein Maung: Will Governmen# please state what steps have
been taken (s) to increase the postal and telegraphic facilities in Burmsa
sinos 1988-84, and (b) to increase the number and percentage of Burmans-
employed there in the Post and Telegraph Departments, and especially in
the superior services since 1988-84?

Mr, G. V. Bewoor: (a) Owing to the financial stringency prevailing in
the Department due to the general unfavourable economic conditions and
the fall in postal and telegraph traffic it has not been possible to increase
postal or telegraph facilities xruring 1988-84 either in Burma or in India.

(b) Direct recruitment to the subordinate services of the Posts and.
Telegraphs Dopartment in the Burma Circle is generally confined to can-
didates domiciled in the revenue division in which the vacancies occur.
Necersary orders in this respect were issued in 1926 so far as the clerical
oadre of the subordinate postal service is concerned. In 1988 these orders
wore made applicable to all subordinate services in the Depagtment.. The
result of these orders is an appreciable improvement in the pumber of
Burmans rocruited during 1934, the increase being about 7§ per cent.

There are only two superior services in the Poste and Telegraphs Depart-
ment to which direct recruitment is made namely,

(i) Superior Telegraph Engineering and Wireléss Branches, Class I,
(i) Postal Superintendenta’ Service, Class IL. ~» .-

In the rules published in 1983-34.{or recruitment to the service mentioned
at (i) above by competitive examination held by the Public-Bervice Com-
migsion one vecancy wae reserved to a member of a minority community

preference be.‘\.:f given to a person domiciled in Burma. The result of the
examination held in November 1083 showed that there was no candidate

who had qualified for sclection o fill the reserved vacancy.
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No direct recruitment haa been made since 1988-84 to the Postal Super-
intendenta’ Service, Class II.

CERTAIN INFORMATION IN CONNECTIOR WITH THE Last GEnERAL ELmCTIONS
OF THE LEGISLATIVE ASSEMBLY.

237, Sir Muhammad Yakub: Will Government please lay on the
table the following information in connection with the last general elections
of the Legslative Assembly :

{a} names of the oconstituenoies;

(b) names of the candidates;

fe) total number of votes and the actual number which each candi-
date secured; and

(d) the amount of the election expenses which each candidate lodged

' before the returning officer?

The Honourable Sir Henry Oraik: I am placing in the Library of the
House a statement giving the information asked for in parta (a), (b) and
(c) of the question. The information asked for in part (d) is being oollected
and will be placed in the Library in due course.

CANDIDATES FOR LRGISLATIVE ASSEMBLY ELECTION WHO LOST THNIR
E8.

238. Bir Muhammad Yakub: Will Government be pleassd to state the
names of the Legislative Assembly candidates of the last general elections
who l?ost their securities and could not secure the required number : of
votes

The Honourable Sir Nripendra Sircar: The information is being collected
and will be laid on the table of the House in due course. '

Muzar DxcoraTioNs oy THE Vicxmoy's Houss.

239. Mr, Satya Narayan 8inha: (a) Are Government awere that four
Indian artists were sent to England to decorate the India House with
mursal paintings? '

(b) Is it a fact that they did the work well and won universal approba-
tion?

(o) Is it a fact that they came back to India?

(d) Is it a fact that the mural decorations of the Viceroy's house is going
on?

(e) Has the work been given to an Italian artist?
(f) Were the Indian artists given a choice for the said work? If not,
why not?

The Honoursble Sir Frank Woyce: (a)—(e). Yes.
. () No. The work is not being done from public funds, and no question
of control by the Government of India, therefore, arises. It is, however,
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(i) that negotiations with the Italian artist had been commenced
before the Indian artists returned from London, and

(ii) that the Italian artist employs 15 Indian artists who work under
his supervision.

NEwsrAPERS SUPPLIED TO DETENUS AND OTHER PoOLITICAL PRISONERS.

240. Mr. Akhil Chandra Datta: (a) Will Government be pleased to

shte if it is a fact that no English newspaper other than the Statcsman”
is allowed to the detenus and other political prisoners?

(b) Is it & fact that no other vernaculax newspaper than the Sanjibani
is allowed to them?

(c) If the answers to parts (a) and (b) be ;in the affirmative, will Govern-
ment be plessed to state the reasons:

(i) why of all English papers, the Bbtcmu only is allowed ;
(ii)) why other English papers are not allowed; and
(iil) why no vernacutar daily is allowed ?

‘The Honourable Sir Henry Oraik: (a) and (b). I would invite the Hon-
ourable Memnber’s attention to the list of newspapers, magazines and
periodicals placed on the table of the House in reply to question No. 768
on the 9th March, 1085, from which he will sec that several English and
Vernacular Newspapers are allowed to State Prisoners.

(p). Does not mise.

GRIEVARONS OF THR STAYY OF THE GOVERNMENT Or INDIA Pxuss,
Nzw DxrLm.

241. Bir Muhammad Yakub: (a) Are Government aware that keen dis-
appointment prevails among the staff of the Government of India Press,
New Delhi, on account of the rejection by Government of all tho niemorials
and petitions submitted by the clerks dunng the period from January,
1983 to December, 1034, for redressing various grievances, without assign-
ing any reason?

. (b) Are, Gowerpment prepared to reconsider favourably the lagitimata
grievances of the clerks and, in case of rejection, state the resmons for nok
acceding to their requests?

The Honourable Sir Frank NMoyce: (a) and (b). The reply is in the
negative. Only two memotials appear to bave been received during the
period in question. One was for an improvement in the scale of pay, and
the other for a working day of five hours, with permission to arrive ten
minutes late and other relaxations of penalties for late attendance. Reasons
are not ordinarily assigned for the rejection of memorials.

Hotxpays I¥ THR GOVERNMENT OF INDia Pamss, Nsw DrrLm.

242, Sur Mubammad Yakub: Is it a fact that like all the ofBoes under
the Government of India and under the Central Government permanently
located in Delhi all gazetted holidays notified by the Chist Commijssioner,
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Delhi Province, are not observed by the staff of the Government of India
P:ea.? New Delhi? If so, what is the ocsuse of such g differential treat-
ment

The Honourable Sir Frank Noyeca: The position as stated by the Honour-
abla Member is not quite accurate. The staff of the Governmnent of India,
Bress, New Dathi, are allowed the gazetted holidays notified by the Chief
Comumissioner, Delhi, during April to October; but from November to March
the men in that Press are allowed the closed holidays observed by the
Government of India Secretariat offices and any two of the communal
holidays falling within that period. It is obviously inconvenient, especially
during the Session of the Legislature, to close the Press when the Secretariat
offices are working in Delhi

8aaLas or Pay axp Worxine Housns oy ™8 CLEBKS OF THE GOVERNMENT
or Inpia Prpyss, Nsw Dxru.

243. 8ix Muhpmmad Yakub: Is it a fact that the oalerks of the Govern.
ment, of India Rrees, Naw Delhi, are governed by the Rules enforced in
the Government of India offices only in respeot of casual leave and holidays
while their scales of pay and working hours are not regulated in accordunce
with thoge of the Guvernment of India offices nor of the offices under the,
Central Goxernment? If so, will Government pleass state reasong for
adopting such a procedure?

‘The Homoureble Sir Frank Noyce: The clerks are allowed casual leave
for ten days in the year as is admissible to the establishment in the Govern-
ment of India Secretariat offices. As regards holidays, I would invite the
Honourable Member's attention to my reply to the previous question. The
acales of pay and the working hours of the olerks are.regulated by the
interests &e public service, and with regard to the character of the work
and.the n of the Press. They, thersfore, differ from those prevailing in
the Becretariat and attached offices.

APPLICATION OF TRE PROVIDENT FUND RULES IN THE GOVERNMENT OoF INDIA
PrEsszs,

244. Sir Muhammad Yakub: (o) Is i a fact that there is no uniformity
in the application of certain rules in the Government of India Presses?

(b) Is it also.a fact that the Contributory Provident Fund Rules have
heen applied in the Government of India Press, Calcutta, to the
employees recruited on s certain date in the yoar 1029, while in
case of Delhi Press, the Contributory Provident Fund Rules have been
spplied to all the employees recruited on or after the 15th July, 1920? It
0, will Government be pleased to state why the same Contributory Pro-
vident Fund Rules have not been applied to the employees of the (nvern-
ment of India Press, Delbi from the date on which they have teen intro-
duced for the employees of the Government of India Press, Calcutta and
what do Government propose to do to make the rules uniform ?

. The Hesowtatie. Siz Faagk Mopce: (3) I am not clear which rules the
Honouraple. Member bas: in mind. The rules. applicable to the diffexens
pacases aze not ideatical but, where one rule covers all the. presses, it in
applied in the same manner in each Press.
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(b) 'The answer to the first part is in the negative. The rules are applied
to all industrial employees recruited on or after 15th July, 1920, either in
Csleutta or Delhi, to the clerks so recruited in Delhi and to most, if not
all, of the clerks 80 recruited in Calcutta. Owing to the fact that the
Caleutta Press clerks were borne up to 26th March, 1929, on a eombined
cadre with certain other offices in Calcutta, special provisions had to be
made to cover the case of the clerks employed there. But it was not
intended, that these provisions should operate, to exclude any clerks re-
cruited in that Press between 1920 and 1929. I am having an inquiry made
to ascertain whether any clerks in Calcutta have been unintentionally
excluded from the benefit of the Provident Fund and shall be prepared to
give special considerstion to such cases.

APPLIOATION OF THE PRoviDENT FUND RULSS IN THE GOVERNMENT oF INDIA
Prusses. /

245. B8ir Muhammad Yakub: (a) Will Government be pleased to put
on the table of the House a copy of the Finance Department orders relating
to the application of the Contributory Provident Fund Rules and state
what olasses of employees they cover?

(b) Is it a fact that the rules regarding the Contributory Provident
Fund, applied to the clerks of the Government of India Presaes, are
contrary to the Finance Department orders?

(0) Are Government aware that the Finance Department orders relating
to the Contributory Provident Fund prohibit the admission of clerks (nom-
technical emnployees) to the Contributory Provident Fund?

The Honourable Sir Prank Noyce: (a) The Contributory Provident Fund
is intended mainly for certain technical specialists, but exceptions are
sometimes made on grounds of administrative convenience. GQovernment
do not propose to lay a copy of the orders on the table.

(b) and (¢). No.

Revisiox or ScaLxs or Pay oy 830T10X-HOLDERS IN THR GOVERNXMENT OF
Inpia PrEss, New Dxrur.

346. Bhal Parma Nand: (a) Is it & fact that the weales of pay of
readers, clerks, copy-holders, and piece-workers of the Government of
India Press, New Delhi, were revised after 1920?

(b) Is it o fact that the section-bolders amd the assistent section-
holders of the Government of India Press, New Delhi, were left out and
counsequently they submitted their memorials to the Government of Indis
in 19847

{c) Ja it n fact that the .axl memoriais wcre withheld by the Con-
troller of Printing and Stationery?

(d) If the reply %o parts (s), (b})::d (e) be in the sffirmative, are
QGovernment and the Controller of Printing and Stationery prepared to
take into oonsideration the revision of the scales of pay of the section-
holders as well?
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The Honourable Sir Frank Noyce: (a) On the reorganization of the Press
in 1927 the soales of pay for clerks and copyholders were revised. The scalea
of pay of all the classes mentioned were revised im 1934,

(b) The scales for section-holders and assistant section-holders were left
unaflected by the revigion in 1927, but were requaod in 1984. Memorials
have been submitted by section-holders and assistant section-holders, but
these are not consequent on the 1934 revision, as that did not affect the
memorialists, who remained on the higher soales formerly in force.

(¢) The memorials submitted by the section-holders were withheld by
the Controller under instruction No. 7 (8) of the instructions for the sub-
mission of petitions to the Governor General in Council.

(d) No.

Exrroymxxt o Hmwpus axp Musumws v tee Epvoarron Dlnn;un,

247. Bhal Parma Nand: (a) With reference to my questinn No. 1603
dated the 7th December, 1983, will Government please state the communal
proportion of the gazetted officers in the Education Dopartment of Ajmer
Merwara?

(b) 1s it a fact that the Superintendent aud the Female Superintendent
of Female Education, Delhi, have been Christians rince tho creation of
the Delhi Province?

(c) If the answer to part (b) be in the affirmative, will Government
please state why the Hindus and the Mubammeadaus, the two major

communities of the Delhi Province, have been entirely deprived of their
provincial rights?

Mr. @. 8. Bajpai: () The communal proportion of the gazetted offcers
in the Education Department of Ajmer-Merwara is:

Hindus . . . . c e . 09 per cent,

W - - . - . * . - . ” "

Christians . . . . . . . . [ ] v
(b) Yes.

(c) Mr. L. T. Watkins, I.E.8., was appointed Buperintendent of Edu-
cation for Delhi and Ajmer-Merwara on the creation of the post. He held
it from 20th Beptember, 1920 to 9th December, 1925. The post was held
in abeyance for some time on account of financial stringency, the Educa-
tional Commissioner with the Government of India holding collateral chai
of the dutics »f the Superintendent of Education. It was revived in April,
1981, and the present incumbent was appointed on the recommendation of
the Pullic >erviee Commission. The selection of the Assistant Superin-
tendent for Female Education was made at a time when Hindu and Muslim
candidates possessing the requisite qualifications and experience were not

ing. The Honourable Member will appreciste that officers once
sppointed to Government service cannot be removed from service merely
because they do not belong to a particular community.
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Exproxuxwr oy Hinpus 1v TR EpUcaTiON DEPARTMENT, DELEI.
-
248. Bhai Parma Nand: (a) Is it a fact that the gazetted inspecting
staff of the Education Department, Delhi, consists of Muhammadans and
Christians. only ?
(b) Is it & fact that the District Inspector of Schools, Delhi and the
ior Assistant District Inspectors of Schools, Delhi, have been Mubam-
wadans for the lust eight years?
(o) Is it a fact that the heads of the Training School, Nujafgarh and
the Girls Training School, Delhi, have been only Muhammadans and
Christians since their foundation?

(d) Is it a fact that the Head Master, D. B. High School, Mehrauli,
has always been a Muhammadan?

(e) 1f the answers to the preceding parts be in the affirmative, will
Government please state why Hindus have been totally deprived of their,
rights ? ’

Mr. G. 8, Bajpal: (a) to (d). Yes.

(e) There is no question of depriving Hmdus of their rights. Appoint-
mente and postings of educational officers age not made exclusively with
regsrd to communal considerations.

SELEOTION Or THE PRESENT DistRIOT INaPROTOR OF ScHOOLS, DELH.

249. Bhai Parma Nand: (a) Will Government please lay on the table
o statement showing the names, particulars, and the period of services
of those candidates who were recommended by the Punjub Government.
for the post of District Inspector of Schools, Delhi, at the time of transfer
of 8heikh Ghulam Mohiuddin? ’

(b) Will Government please state the period of service as District
ww&wd&emtmmdw. Delhd, in
the Punja

(o) Will Government please state why the present District Inspector
of Bchools, Delhi, was selected in preference to the Hindu candidates in-

spite of the facts that the Muhammadans have been holding this post
for the last eight years?

Mr. @. 8. Bajpai: (s) I regret [ am unable to comply with the Honour-
ul:l]e Member’s request as recommendations relating to personnel are con-
fidential.

(b) About two years. -
(o) He was considered to be the most suiteble candidate for the poss.

CoMMUNAL COMPOSITION OF TER INPRRIOR SERVANTS IN THE OFYMICE OF THS
Private SaoarTARY 10 His Excmizwoy THE VICEROY.

250. Sardar Sant Bingh: Wil Government be pleased to state:

() what is the comumunal proportion of the inferior servanta im
the Office of the Private Becretary #0 His Excellency the
Viceroy and how many of them sre Sikhs:
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(b) whether it is & faol that four new peons werp employed in that
office in January last, and all of them are Hindus;
(n). whether one of the Assistant Private: Secreteries passed orders
to the effeot that every community should be represented
among the inferior staff of that office, and whether this order
was brought to the notice of the present Assistant Private
Secretary; if 8o, with what result and, if not, why net?

The Honourable Sir Henry Oraik: (a) The communal proportion of the
inferior scrvants in the Office of the Private Secrotary to His Fixcellenoy
the Viceroy is 242 per cent. Muslim and 75.8 per cent. Hindus. There
are no Sikbs.

I may add that a year ago a Sikh was offered a poon’s 's nppomtment
whieh: had fallen vacant but the offer was refused. -

(b) No. The facts are that the services of two Hindu peons of the
Rarthquake Reliet Fund Office bave been retained owing to tho abnormal
rush of work.

(c) As regards the first part of the queatnon. the order of tho Assistant
Private Secretary referred to was in connection with the superior and not
he inferior establishment. The second part docs not, therefore, arise.

IrrroDUCTION O2 THE Ravisap Rent Rurxs oy StaTe RaiLwayvs.

mm M Mustasa Sshid Bahadpr: Will Government please
state the date of introduction of the revised rent rules as referred to in
correction slip No. 8 to note 2 under Rule 2 of section 1 of chapter II,
Residential Buildings of State Railway Code (Revised)?

Mr. P. R. Bau: The note referred to applies to non-gazetted staff and
the following are the dates of introduction. of the revised rent rules for

such staft om the various 8tate-managed Railways:

Ewmstorn Bangs! Railway . . . . 30th June, 1928.

North Western Railvay . . . . lst August, 1028,

Bast Indien Railway . .. 1t October, 1982.

Groat Indian Peninsuls Rai'way Ist April, 1982, in the case of

n'w entranta. As regsrds
existing ntaff the intention
ia to apply the new rent
rules from Ist April 1938,

Burms Rajlways, . e, . Tho rovied rent rules for sub-
‘ ’ ordinate sta * have not yet
heen introdused. But in
the carce cf & 5ta 'in nervice
on 16-7-21 who were enjoy-
ing ho privi efe of rent free
quarters or 8 a)lowance
in lieu thereof in & substant-
fve capaoity the ooncemsion
was continued, The conces.
siop hes heen withdrawn
from the sta ' &
on or after 16-7-31.
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InTrRODUOTION OF THE REVIsED RENT RULES ON STATE RAILWAYS.

252. Maulvi Syed Murtusa Sahib Bahadur: Will Government please
place on the table of this House a copy of the revised rent Rules on
Btate-managed Railways?

Mz, P. B. Rau: The revised rent rules will be found in Chapter IT (Resi-
dential Buildings) of the State Railway Code (Revised), a copy of which is
in the Library.

RestriOTIONS ON THE MOVEMENT OF MR. SUBASHE CHANDRA Bosk.

253. Mr, 0. . Muthuranga Mudaliar: Will Government be pleased %o
state:

(a) whether any restrictions are placed on the movements of #
Subash Chandra Bose by the Government of India or the
Secretary of State now; '

(b) it the answer to part (a) be in the negative, whether Mr. Subash
Bose iz free to go either to England or any other foreign
country in Europe and America;

(o) whether it is a fact that SBubash Bose applied for a passport to
go to England and the same was refused;

(d) whether it is a fact that he was asked to preside over s political
conference in London and whether he was prevénted from
going to London; and

(e) whethe; Government have removed these restrictions on him
now

The Honourable 8ir Henry Oraik: (a), (b) and (e). Mr. Bose is in
possession of u passport valid for France, SBwiteerland, Germany, Austris
and Italy. The passport is not valid for entry into the United Kingdom,
and he would, therefore, require the permission of the India Office to
visit England.

t&) and }d). I have no information as to whether Mr, Boge himself
applied for facilities to visit England on the occasion in question.

Wasxry Wonxive Hours or o NigHT Sxoriox 18 THS RamLway Man
Seavics.

254. Mr. N, M. Joshi: Will Government be pleased to state:

(a) whether the standard of weekly working hours for a Night
Section, in the Railway Mail Service is fixed at 80 hours
per week and sets are sanctioned on that basis;

(b) whether the authorities have applied this standard only in the
case of those Sections that work between 21 and five hours
and bave refused to apply it to a Section which works between
17-58 hours and six hours and have applied to Sections of this
type the standard of 83 hours per week, treating them as
Sections working partly by dsy and partly by night;
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(c) whether by application of 80 hours M&t\i&. Section men-
tioned in part (b), & set of a Bection in the Bombay Circle
‘'was reduced ; and

(d) whether this anomaly was brought to the notice of the autho-
ri;ies by?the Union; if so, whether it was reclified; if not,
why not

Mr. G. V. Bewoor: (s) The atandard for ‘night’ sestions, acoording
which the number of sets is fixed, is & minimum of 24 hours, snd  maxi-
mum of 30 hours of weekly duty.

... {b). The facts are as stated by. the Honourable Member. 1 may add
that, as regards the particulnr case to which the Honourable Member refors,
the circumstances were very carefully examined by the Head of the
Cirole and; a8 a large proportion:of both thé outward aid inward trips were
found ta be done beiween the hours of § A.M. and 9 ».M., it was decided
that the working hours of the section should properly be regulated by the
standard applicable for sections working partly by night and partly by day.

(c) One set of u section in the Bombay Cirole was reduced by the
spplication of the 88 hours standard, which was applicablo for the reasons
explained in ray reply to part (b) above and not by the application of the
80 bours standard..

(d) Ae already explsined there was no anomaly. The case was re-
presented by he Union and the actual position was intimated to them.

Darniriows oy “ Ruwving Tivm ' awp “ Nmmr™” v 4 Rarway Mam
g Bxavide BxoTioN. '

255. Mr. M. M. Joshi: Will Government be pleased to state:

(a) the circumstances that led to the (i) change in the definition
of the *‘Running Time’* of a Railway Mail Service SBaction as
faid down in Mr. Bewoor's Time-Test Report, and (ii) to the
revised interpretation of ‘'Night'' as meaning the period
between 21 and 5 hours instead of between 20 and 6 hours,
which was the principle laid down in the said Report; and

(b) the principles underlying the classification of the Railway Mail
. Barvice Bections, into ‘‘Night"' and -**Semi-night'' ones?

Mr. @. V. Bewoor: (a) (i). In sccordance with orders issued in 1908
the time occupied by a Railway Mail S8ervice section to complete ite journey
from one end of it beat to the other was accepted by the Department as
the “Run’’ or the “Runping Time”, of the scction. In his report
Mr. Bewoor recommended that the runniog time should be reckoned from
the time of the arrival of the train at the starting station to the time of
its arrival at the end of the heab of the seation for the purpose of prepsring
the stafl-hours statement for sections of the Railway Mail Service. This
standard, however, was not adopted by the Department, as, on close
examination, it was found that it would involve practical administeative
difficulties particularly in the case of sections commencing their beat in
trains made up at terminal stations considerably before the astual time of
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ii) The iriterpretation of ‘‘night’’ as the period between 20 hours and
6 h(oum as given in the report applies only to Mail Offices and this has
not been alterad.

(b) Bections whose period of duty falls entirsly between 21 hours and
5 hours sre classified as ““Night” séctions; sections whose period of duty
falls entirely between 5 hours and 21 hours are classified as ‘‘Day’’ sections;
the rcsi are classified as sections working partly by day and partly by
night. The question of modifying these definitions fs, however, under
exanination.

Bap Conprmiox oy THE RoaD BETWEEN TURKMAN GATE AND anmn
Roap v Nxw Dxpm1.

256. Mr, Ahmed Ebrahim Haroon Jaffer: Is it a fact ﬂmu:em-ii/
between Turkman Gate and Circular Road in New Delhi is in & very bed
state of repairs? 1f wo, will Government please state when they proposs
to repair it?

The Honoursble Sir Frank Noyce: The road is new and settlement
always takes place in a pewly constructed road.

1t is proposed to resurface it during the coming year

Fxxon Winxs 1 THx UNOBTHODOX QUARTERS IN Mpero Roabp Anma,
New DeLm.

257. Mr. Ahmed Ebrahim Haroon Jafler: Is it a fact theb quite s
pumber of concrete posts set up to bold the fence wires in the unorthodox
quarters in Minto Road area have already broken down, though they were
orected less than a year ago?

The Honourable Sir Frank Noyce: A few of the comorete posts have
been damaged by children and cattle. The fence is temporary and will
ultimately be replaced by hedges.

TarRr®a or Roaps I THE Minto Roap AmEa, Nxw Dxvar.

258. Mr. Ahmed FNbrahim Bxyoon Jafler: DoGommentpropouto
tar the roads in the Minto Road area? If so, when?

The Honourable 8ir Frank Noyce: Yes. During the coming year.

Cuavon In Sysyam or Errorszc Cumnxxnrs v New Derm.

239, Mr. Ahmed Ebrabim Haroom Jaffer: Do Government propose to
change the D. C. current ot present supplied to Government quarters
Newhelhtoﬂ C. ot A. C. current in Minto Road area to D. C.?
0, ‘when?

Mr. G.l.m The matter concerns the '‘Munieipal Committee of
NewDelhthommehargnoftheeleetneallupplydtbeuty '

:‘-B'



BHORT NOTICE QUESTION AND ANSWER.
PregErvATION OF THE HIGHLANDS v Kexva ror Eurorzaws.
Mir. 8. ‘Batyadiwiti: 'Will ‘Governmeiit be pleased to state:
" (a) ‘whether their attention has heen drawn 4o the questions and

answers in the House of Commons on the 14th February last
for preserving the Highlands in Kenya for Europeans;

(b) whether His Majesty's Government are intending to pass’ an
Ordor in Council in the matter.

"(c) whether the Indian Government made any representation in:the
mdtter;

(d) whether ‘His Majesty's Government will be requested to stay
their hands pending request by the Government of India;

{(e) whether it is a fact that within the extended area-no ‘person’sther
than a European shall be entitled to acquire by grant or
transfer agricultural land or to occupy land therein;

(f) whether Government propose to take any steps to soe that the
position of Indians in Kenya is not adversely affected ?

Mr. G..8. Bajpai: (a) Yes.

(b) His Majesty’s Government propose that the boundaries of the High-
lends should be declared by Order in Couneil. ,

(¢), (d) and (f). The Government of India approached His Majosty's
Gavernment with a request that an opportunity be afforded to them to
make représentations belore an Order in Council was made. Thiy request
has been scceded to and representations to safeguard Indisn interests will
shortly bo made.

(e) If the condition that no person other than a European shall be en-
titled to acquire hy grunt or transfer agricultural land ia such area or to

;:nupy land there be prescribed by Order in Council, this would probably
0.

‘Mr. B. Batyamartl: May I know if the Government are aware that the
Kenya Land Commission have included in their report arcas as highlands
where no restriction was ever imposed previously even on the ples of ad-
niinistrative convenience prohibiting Indians from scquiring either free
grants of land or transfer thereof and where in fact transfers of land had
taken place from Europeans to Indians and vice versa?

‘Mr. G. 8. Bajpal: The re referred to by the Henotrable Mainber
has already been moticed by Government, and their représentations relate
not merely to the racial character of the restrictiéns but also to the tére:
torial extent of the area in which restrictions should apply.

Mr.'S. Satyimurti: When did this Qovernment inske this fepresent-
tion ‘to "His Majesty’s Govertiment about staying thefr hands befdre they
pasted the Order in Cotnell? 'On whst e did tbey make this roprésents

('m)"
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Mr. G. 8. Bajpai: The representation was made on the 12th February,
1985. ' ‘

Mr. 8. Satyamurti: Did that representation includo inter-alia a represen-
tation from this Governmert that this recommendation of the Kenya Land
Commission, that is to extend the area and to prohibit transfers; was
really wltra vires, because it went beyond the terms of reference of this
Commission ?

Mr. G. 8. Bajpal: Well, Sir, as a matter of fact, we did not enter into
any very elaborate argument as to whether a particular thing was ultra
vires or not. We said that we had examined the reco nmendations of the
Commission and we found that in two respects they went beyond the
existing position, namely, first, the conversion of the restriction into a
statutory restriction, and, secondly, the extension of the area, and that
we wanted to submit detailed representations in regard to both. -

Mr, 8. Satyamurti: Have the Government of India sent those detailed -
representations, Sir? '

Mr. G. 8. B : The representations sre in the course of preparation
now, and I hope they will go by the next air mail.

Mr. 8. Satyamurti: Will an opportunity be given to public cpinion,
either on the floor of this House or outside to strengthen the hands of the
QGovernment in preventing this injustice to Indians in Kenya?

Mr. G. 8. Bajpai: 1 think if my Honourable friend will refer to the
earlier proceedings of this House which date back to 1928, he will find
that there has been ample demonstration of the strength of Indian opinion
on the question of the reservation of land in the Highlands. I do 'not
think that any fresh opportunity is necessary for putting the Government
of Indin in possession of Indian opinion in this matter. a ' ’

Mr. 8. Satyamurti: Are Government aware that the Land Commission
has defined the Highlands in Kenya as being merely the land where any
European holds land irrespective of the geographical or climatic consider-
ations and have also recommended that where Indians hold land at present
in the neighbourhvod of any land owned by Europeans, that such l}ind
held by Indians #hould also be oonsidered as Highlands if and .when such
land held by Indians passes into the hands of Europeans, and that any
transfers thereafter to Indians of the Jand previously held by them should

become illegal ?

. Mr. G. 8. Bajpal: 1 can asswre my Honourable friend that this vogx:i-
noug document which has been in our posscssion since lust May lLiag been
moeb osrefully examined, and that every recommendation which, in our
opinion, adversely affects Indian intercsts, has passed through our scrutiny.

Mr. 8. Satyamwrti: Will Governmeat give an opportumity -to this
House to express its opiniom, 8o that they might forward it to His Majea-
ty’s Goveramens, in order to show His Majesty’s Government the resent-
ment felt in this country over this attempted act of injustics in Kenya?
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Mr. G. S. Bajpai: | have already answered that question. I have
informmed my  Honourable friend that really thore is no aspest of thia
question which hus nct ulready been sufficiently examined and canvassed

und discnssed hoth by this House and by: representative Indians outside.

Mr. 8. Satyamurtl: Will Government write to His Majesty's Govemn.
1aent that public opinion in this country foels very strangly on thia matber
und considers it " ogreat insult to it, that this injustice should be per-
petrated ?

Mr. G. 8. Bajpal: [ submit to my Honourable friend that in the re-
presentations we have made, we have referred to the strength of Indian
feeling on this subjeet.

Mr. N. M. Joshi: Muy | ask whether tho reservation of the nghlandl
is #n act of, what is culled i in the Government of Indijn Bill, discrimination
agniumt the British subjects ?

Mr. @. 8, Bajpai: That is asking for an expression of opinion.

M. N. M. Joshi: May 1 ssk whether it is not a question of iuterprete-
tion, instead of opinion?

Mr. Pregident (The Honourable Sir Abdur Rahim): It is purely u matier
of opinion.

Mr. N. M. Joshi: May 1 ask whether the British Government and the
British peoplc are responsible for this discriminstion"

Mr. G. 8. Bajpal: My Honourable fnond is mmuently familiar with
the history of the aase to be able to answer that question for himself.

Mr. N. M. Joxhi: May I ask whether the Government of Iudia Bill
provides regiprocity, or power to discriminate cgumu thon people who are
responsgible for this diserimination?

Mr. G. 8. Bajpal: So fur us the holdmg of Wy in this country Is
am

conoerned, ‘I speak from m‘ix‘n::iy ‘in eaying that
there is no restriction to be on the Legislature of tbe future in regand

to this matter.

Mr. B. Das: May I ask the Honourable Member how he exPecto to
receive better treatment on his representation to His Majesdy’s  Govern-
ment, on the Kenya Highland question when he has got s over the re-
presentaﬁon on the Zantibar issue? .

Mr. @. 8. Bajpal: My Homowrable friend’s metaphor in regard to
Zanzibar is neither accurate nor happy.

$. Satyamwrti: Then, whathﬁhemplyﬁabohureodml uu
Ssndﬂw’

Mr. G. 8. Bajpai: Isubmntﬁmtthltdounotsﬁuouto!tbkm
»



17 BTATEMENT (OF BUSINESS,
The Homoursble Sir Mripendra Bircar (l.eader of the House): With

r permission, [ desire to make a statement of the course of business

this House. Owing to the discussions having taken longer than we ex-

, and owing to the fact that it is not possible to form any accurate

idea us to how long the supplementary demands will take, we propose,

after the preseni discussion on the motion for consideration of the Finance

Bill is finished. to take up the supplementary grants, and, after that is
disposed of, to go on with the Finance Bill until its final .disposal.

Mr. B, Das (Orissa Division: Non-Muhsmmndan): Are there going
to be uny night sittings?
/

8ir Oowasji Jehangir (Bombaey City: Non-Muhammadun Urben): May
1 draw the nttention of the Leader of the House to the fuct that he has
placod us the laust item in the list of businesg the Bil] which I have the
honour of moving. It was placed immediately after the .supplementary
demnnds in the previous list. It won't take three or four minutes, and 1
suggest to him most respectfully that thet item of the ugenda be phiced
in its original position, namely, immediately nfter the supplementary
demnnds. Tt isx o reference made by the (‘ouncil of State to this House.
It will not tuke more than three minutes. [ shali merely read it out
straightuway, and 1 would suggest that it be pluced immediately after the
supplementary demands and before the consideration of the Finance Rill
in detail. 1 hope, Sir, | have tha support of all Partivs m my 10quest,

The Honourable Sir Nripendra Sircar: \Well, Sir, 1 wm not prepared to
soeept the optimistic statement that the thing will be finished in Shrec
or four minutes. We have no hold over that. Anybody can get up and
speak. 1 am afraid we are now driven to the position that the business
must be taken up on the lines T have suggested. -

Rao Bahadur M. 0. Rajah (Nominated Non-Official): May I kuow what
i the position about the Hill regarding the duty on rice and wheat?

The Honourabls 84 Nripendra Sircar: The position is this, that that
Bill will be taken up after the Fivance Bill; and thore is the possibility,
or rather | should say a fair probability, that there will be no duty om
wheat and rice on the 1at April unless the Bill is parsed by that date.

Sir Oow Jebangir: Sir. the Honourable the Leader of the House
ohjeots to & ¢ » on the ground that there may be a discussion. I can
assure my Hopourable friend that there will be no discussion this time.
It will take not more than the reading of it and no further. If he does
not desire to sccept my suggestion, of course we bave no. comtrol,:but
T think it is only [air that a referencve fromn the Council of Stete should
be disposed of wun early as possible and that the appointment of a Belect
Qommitiee for shis Bill should be allowed with this assuranpe from all sides
of the House that I will merely read out the Resolution passed by the
Council of State and mention the names of the Members of the gelect
Qomamittes. t CuoE R

( 2002 )
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Mr. Prgldent (The Honourable Sir Abdur Rahim): 1s it & very urgent
matter? '

8ir Cowasfl Jehangir: It is an urgent matter, ®ir. It is o pitythas I amn
not allowed to use three minutes of the time of the House on a matter
connected with a community that never comes up beféwe this House with
any legislation or any question of their own or for their own intorests.
This is the first time this is done, and I regret to find that the Goverument
should now object. (Loud Applause.)

1 understand, 8ir, the Government still objects?

The Honourable Sir Nripendra 8ircar: Well, Sir, I still object, Lecause,
although T know my Honourable friend honestly believes that the thing
will be over in three or four minutes, we have some experionce of how
such assurances are kept, because my Honourable friend has no oontrol over
other people.

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): May 1
ask the Leader of the House whether 8ir Joseph Bhore's Bill is proposed
to be taken up, after th¢ Supplementary Demands® (Voices: ‘No, no.'’)
What is the position?

The Honourable Sir Nripendra Sircar: The present discuswion will
continue, then there will be the Supplunentary Grants, then the Finance
Bill.

Mr. President (The Honoursble 8ir Abdur Rahiun): The Chair
finds in the List of Business two motions in the names of Mr. Tottenham
and Rir Joseph Bhore. Then comes the Supplementary Demands?

The Homourable 8ir Nripendra Sircar: That is the agenda. 1f No 2
is called today—there is no possibility—if No. 2 or No. 8 are called today,
we do not propose to move them. 1 only wanted to give notice to the
House as to what would happen.

Mr. President Honoursble Sir Abdur Jshim): The Chair
thinks, the Honourable Mr. Satyamurti wanted to know-—whether these
two items will come after the Supplementary Demands.

The Homourable Sir Nripendra Sircar: Sir, let ¢ once more explain
that we are going on with the discussion on the motion for consideration
of the Finance Bill That is No 1. No. 2 will be the Bupplementary
Granta. No. 8 will be the Finance Bill. No. 8 will be the detailed con-
sideration of the Finance Bill.

Mr, President (The Honourable Sir Abdur Rabim): Nos. 2 and 3 come
after the Supplementary Demands and the amendments to the Iinance
Bill?

The Homourabie Bir Nripendra Sirear: Nos. 2, 8 and 4 are transpowed.
82
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Mr, President (The Honoursble Sir Abdur Rahim): Ttty’niﬂiotbmo
on after this consideration?

The Momousshie Sir Nripendra Birsar: That is s, . ~:i . o . .

. Mr. 8. 'Setyamart: On s point of order, Mr. President. No doubt it
i» open to the Governor (icnersl in Coungil to.intimate, to the Secretary
of the Aesembly the order of business. Now, once he has done it. and
the Secretary has arrunged that business .and the agenda .bas been cjr-
culuted, [ submit it is not in the power of anybody to change the order
of business, except by a vote of this House; ‘and T submit also that it
in & question of convenience. Government have no right to give notice to
us thut they will take up business on certain dates and then change it.
invite vour attention to the rule on ‘this nadteridttie mnmm"’ rof thf-

business so far ® the (:b'vemmeﬁt buﬂndu is eodeeméd Ly

Mr. Presidest (The Honhourable Bir Abur Ra!nm): What is the nﬂe?

Mr, 8. Satyamurti: Rule 22, Hntﬂndmg Order 8:

" days allotted for the transaction of annmt bumou. the Secnla " shall
mrinnge that business in such order as the Govemor Geperal in Council may d:rect."

‘)

That Las been done. Your Sccretary hag arrunged the business aud
he hax circuluted the agenda to us. Once that arrangement hns been
done, the Governor General 1 functus ‘officio so fnr ‘us ‘this ‘metter is
concerned. He csnnot come in and say, “'I will now mm change that
order of business’’ without the leave of the House. But it is open to nfy
Honourable friend to move here that that order of business be ng follows:
*'that itelpn £o and so shall be taken up after items go and @'

8ir Lancelot Graham (Secretary. Legislative Department): No, no

. Mr 8, Batyamurti: My friend, 8ir Lapeslot Grabam, gays: ‘‘no, mo"’
He is not vet the an}gm of the Ho‘n%:'., And T nugg'est.)lﬁaf it s the
inherent right of this House to arrange its own business, which is placed
before it.  Once the Government have placed that business, they have
further right of interferring with that business, and 1 ask vou, Sir. an the
custodinn of the privileges of this House to uphold our nght-a anrl fee
that thix is not 'tl'r ved to be done by the Qovernment 7~

The Honourable Bir Nripendrs 8ircar: Bir, nobody is disputing the
effect of Standing Order, No. 7. Bu ’? there is no provision under which
we van be elled to move No, Jost ss, on a ‘nonvofficial day, if
several of the different motions are not moved and a particular motson
was allowed to be token,—tlmt ia what will happen. If No. 2 ix called oh
now, for instance. well, mebodygmupmdupheduunotmm-m
1 made the stateinent in order to give the House an idea of what will happen.
%0 that there may not he any question of surprire. There is no power, 1
mhmth”uhmn.dndemmtmm -

Sir Oowasji Jehangir: You cannot compel me alsu not to move. i
may point out to the Honourable Member thnl he mnnog, cnmpel e nob
to mave. (Loud Applause and Laughter) -
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Mzr. President (The Honourable Sir Abdur Rahim): The Honourable
the Ieader of the House has stated a general proposition that Governs
megt eannot be compelled to move any particular motion on the agenda,
Thet is perfectly correct. But it the Government Member does not chooae
to move any particular motion, would not the effect be that he cannot
move it again? ’

' Ths Honourable Sir Nripendra Sirear: Sir, 1 should say he can, bus
when that situation arises, I shall ask for your ruling.

Mr. B. P. Mody (Bombay Millowners' Association : Indian é&nmerce):
Sir, can you not give us three minutes today st the end of the proceedings?

Mr. President (The Honoursble 8ir Abdur Rehim): The Chair
shall consider the :point of order raised. The Chair does mot think the
situation will arise, because the further considerstion may take the rest
of the time; if it does not, then the Chair will give ite ruling today. The
Asgembly will now resume further oconsideration of the Finance Bill.
Before that, the Chair has to make an announcement regarding the election
of Members to the Committee on Public Accounta.

ELECTION OF THE PUBLIO ACCOUNTS COMMITTEE.

Mr. Predident (The Honourable Sir Abdur Rahim): I have to inform
the House that the folowing Members have been elected to the Committes

on Public Accounts, namely:

(1) Mr. B. Das,

(2) Mr. 8. Satyamurti,

(3) Prof. N. G. Ranga,

(4) Dr. Thein, Maung,

(5) S8ir Muhammad Yakub,

(6) Mr. J. Ramsay Socott,

{7) Captein Sardar Sher Mubammad Khan, and
(8) Bhai Parma Nand.

STATEMENT LAID ON THE TABLE.

.\')sT‘r‘E_Anxtﬁos of cestAly NswLy ConsTRUOTED RAILWAY Linvss.

My, P. R. Rau (Finaneial Commissioner, Railways): Sir, 1 lay on the
table a statement, giving the information at present available as i, thsé
net earnings of certain newly constructed rsilway lines, during the finan-
cial year 1883-34, and a romparison of the return given by these earnings
on the capital outlay with the return anticipated in the original estimatcs,
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THE INDIAN FINANCE BILL—contd.

Dr. Khan Sahib (North-West Frontier Province: General): Sir, I
thought that my golden opportunity was slipping away, but 1 um glad
that it has come again, and I ghuall be able to lay before this Housc the
case of the Frontier which has been either neglected or misrepresented in
this House. Rir, the Frontier Government, whether wisely or unwisely,
bas always sent a nominee to represent their point of view and cloua the
real issue, and now the people of the Frontier have been given n chance
1o send me to this House, so that you may know the other gide of the
picture. Sir. as long as I retain my seat in this House, T shall never
shirink from the duty of making my protest—no matter how powerlesa it
may be—against the wicked crime of official terrovisin perpetrated on the
people of the Frontier. But before I proceed, T ghould like to draw the
attention of the House to my speech on the last ocoasion which, fortunatel
or unfortunately, created such a flutter among the opposile Renches, i
was surprised that the Honourable Members, who ure the holders of the
power, were extremely un-nerved, and the Leader of the House, in the
intoxication of his battle against the Congresa barbarity, called my languunge
vile and violent,

Now, Sir, I am sure, there has been no cause to juatify the extraordinary
behaviour of the Honourable Member with the exception that he might
have besn dosing, which privilege he often enjoys in this House, and muaé
have been dreaming of the Kabuli moneylender with & big stick demanding
his pound of flesh. I mean that nightmare of the Calcutta Anglo-Indians
which the Honourable 8ir Henry Gidney so graphically described the other
day in this House, and when, suddenly roused from his slumber, he saw
me speaking, and, without any thought, imposed upon the House the
mysterious confusion between appearances and reslities which bewildered
him at the time. There is no doubt that my criticism is a strict investi-
gation of what the work is good for and the exposition of all evila existing
in the present administration, This may appear & strange novelty to
Honourable Members who occupy the Treasury Benches, because they
are not accustomed to be told what their duty is. But, Sir, if we go on
drumming into themn the necessity of a bealthy criticism, I am sure, they
will get accustomed by habit to the new life. T shall always consider it
my special duty to place before the House a true and honest picture of
the situation and will request the Honourable Members to judge the case
on its merits and never to be led gway by the exploiter's slogan, tha$
though true, it is not done. That is the mentality which can only be
forced on the faint hearte and cannot fit into the present-day scheme of
our life. 8lr, it is & unique argument of the Honourable the Leader of
the House to justify the misdeeds of his Government by citing the sins
of the Congress organisation, and he is ulways prompt to mention the
namc of Mahatma Gandhi in connection with Congress condemnation, but
he restrains himself to follow his example and own up to the infamies
and absurdities of this misguided Government. Whatever Congress may
do, this Government is responsible for the administration of this mun?,
and if the Honouruble Members of the Government cannot stand the
strain of criticism. they should mske some other arrangement for their
livelihood instead of draining the taxpayer's pocket.

Now, 8ir, the Honoursble the Finance Member, whom I do not ses
in his seat, naid that | was inconsistent. 1 accused the (Government of

( 2671 )
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sluggishness on the one band, and, on the other hand, 1 prevented them
from going on with their forward policy. Well,  Sir, what is
thelr forward policy? s it for' the good of the ‘people
or for the destruction of the people? Sir, the forward policy they have
been carrying on for the last 80 years, and what is the outcome of it?
outcome of it is the drain on the treasury of this country? Millions

of rupees have bLeen spent and we still Have to go on spending. Now, if
the Honourable Member means by forward policy to create a split between
the two sections of the Afridis and make them fight umongst themselves,
that will never bring peace to the Frontier.  Moreover, all the money
which the Government huve earmarked to be spent in that place will go
into the puckets of fortune hunters and to those who attach themselves
to the Political Officer on the Frontier, and whatever portion is left will
go to one section of the community in order to create hatred among the
Afridis and then to make them fight against one another. Well, Sir, they
bave tried this palicy for the past eighty vears, and we all know the vast
sumns of money spent by the Govertment under this head. If the Gov-
ernment really want friendship and reconcilfation, I say they must appoint
some straightforward officers of their own. 1 myself offer my service
without pay and without remuneration, afid I will carry on the work on
the Frontier in such a way that only onethousandth purt of the money
spent now will be required for me to carty om my work there. This money
Is quite enough to bring about reconeciliaion and friendship among the
Prontier tribes. 1 am also sure that the House will never grudge to voté
one thonsandth part of the money now ullotted for thas purpose and this
wonld aleo enable the Government to save vast sums of money which ere
now apent by them on fortune-hunters and other intorested people.
Now, I come to the question of the raids on the Fronsier. I submit thet
theso raids are nover committed by the tribal pedple. The raids are
committed by outlaws who run away from this country into the indepengd-
ent territory, and 1 think, in many cases, I cannot say this for certaip,
there are rumours that the police are shafebolders in their lopt. 3

Seth Hajl Abdools Haroon (Bind: Mubammadsn Bural): What abeit
the watech and ward”? ;

~ Dr. Khan Salib: T have dismissed all of them. T have Yeft all of them
to you. There is no watch and ward. -

Now, Sir, I come to the Army Secretary. 1 wonder what he will think
of me when I say that I am not standing for Indianisation. I am stand-
ing here for the absolute remgval of all army from India. In my opinion,
an arny is an instrument of violence, and that is the instrument which
oppressvs the people for the sake of the exploitors. Therefore, we do not
want engines of oppression like the annv. We want to create peace, and
a8 Jong ne you have in this country that instrument of violence, namely,
the army, xou ean never have peace.  However, for the sake of argument,
T will say something about Indisnisation. Now, the Army Secretary says
that Indiens hove never had enough exporience to be able to command.
The other day, the name of a Pathan in this House was mentioned, and
Hint man, it was aaid. led his regiment and regained the ground which was
It during the Great War in France, and, fur this deed of bravery, that
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Pathan was awarded the V. C., the first of its kind evar awarded io an
Indian. Well, Sir, those who know something about the army know full
well that if a V. C. is given to an Indian and that for the first time, theu
surely he must have done something meritorious to deserve it. -During
the War, this fact was recognised, namely, that all the young officers who
were put in commond did their work far better than the old people who
really want rest and who cannot, on @ccount of their age, move about.
quickly to do their duty. The example of that Pathan is before us. 1
will give another oxample. T am sure, the Army Seeretary knows that
when the Russians came ‘to power, who were their officers? All youny
people.  Who. wvere the men. who orpenised all those: militury trains and
defensive trains? It was Trotekey who has never done any field work as
an army officer. The Russinix army was. officered by young people. Who
were -their opponents ? The famous Russian Gencral Kolehak, Denikin
and Kharkove; and the English army, the French army, the Amerioan
army-and the Japanese army.- Who won in the end ?: The young people
of -Russin won potwithstanding ‘ell the gigantic forces arrayed agsinst
them. .

* T will now come to the Foreign Becretury. 1 shpuld never have been
surprised if'the Finance Member, the Law Member or the Commerco
‘Member or the Home Member had mentioned tAe expression ‘‘distin-
guished ¢ivil servant'’ in counection with the man whom I referred to in
my speech the other day. I was not ouly surprised, but I was grieved
because the Foreign Secretary, notwithstanding the fact that he kunew
everything about this civil sefvant, he should challenge my statoment and
characterise my statements as wrong. Why should he not call me a liar?
Even if he had called me a ligr I wovld not have sought the protection of
the Hodme. '

Mr. H. A. ¥. Metcalte (Foreign Secretory): On a point of personal
explanation.” 1 never siid that any Member of the House was a liar. 1
merely asked for your protection for a dietinguished public servant who
whis ‘then belng attacked in thkfmmu._ T ' :

3 RETSS HE S
Mr. Presidest (The Honourable Bir Abdur Rahim): The Chair does not
recollect if iny Honourable Membor of the Housc used that word. 1f hh
had used th&t word, the Chair would have at once pulled him up.

‘Dr. Xhan Salih: I say he must call me a linr if I am making any state-
ments in this House which are not true. The Foreign Secretary knows
that all thst T was saying in this House was cotrect and yet he asked for
protection from attack for thas ‘‘distinguished civil servant”. What we
want in this House is a true statement of facts, we do not want fnise
answers. If we want to have peace and friendship in this House, if we
want to have good feeling among all the Members, it must be based on
truth and honesty. (Hesr, hear.) I want to refer in this convection to
one point which would go to show the real mind of the Political Depart:
ment. At the time of the Disarmament Conference in Liondon, Sir Henry
Wilson, the famous Field Marshal, nul

“It is amazing to the frock mind. ln St Jumes palace in sitting the League
Notiona a8 ivipel basiners being the limitation " of - simameots Iu - Dewning
Bireet 33 sitting the allied Conference of oyd ‘George, Millar snd Nitte snd’-
Jupaness who sre feverishly erming Finand, the Baitic ftates; Yolund,
Georgis, Asarbajen and Persia.”

y
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{Vr. Khan 8ahib.] -

How can you possibly expect that disarmament will take place,
because, on the one side, there is a disarmament meeting and just a few
yards from it is another meeting to arm people. That kind of duplicity,
we want to remove. Let us remove all falsehood, let us have correct
snswers in this House, and, in that case, we will have real understanding
and we will be true friends, otherivise it is an impossibility.

[ am sorry that mmy Honouruble friend, Colonei Gidney, is not here.
I st thunk him for reminding me about the Pathan moneylenders. We
are all ngainst all moneylenders whoever they may be, whether they are
Pathun moncylenders, or English moneylenders or Hindu moneylenders.
Whoever they are, we are against them. They are the people who draw
the life b of the poor people. We are agsinst them, and we request
the Government to remove all the Pathan inoneylenders from this countrv
and scnd them to their own ocountry. They eannot run that profession in
their own country. They have run away from their Frontier homes, they
are more or less outlaws. They come here, and when they go back to
their homes, they never even tell their kinsfolk that they were doing
moneylending business while they were out here in these . 11 they
say like that, they could not even live there. I ssy, why not remove
these Pathan mo:glendm who are always terrorieing the people? We
do not want wnybody who is a terror to society.

An Honourable Membsr: \What about other moneylenders?

Dr. Khan Sahib: Yes, my remarks apply to all the moneylenders. At
that rate you too will have to go away if you are carrying on momeylend-
ing busincss.

Now, | come to another point which was referred to by an Honourable
Member, [ think he was from the Punjsb. Thers is a great misunder-
standing about this subject. He referred 4o the attempt. on the life of the
Governor of the Punjab by Hari Kishen, s-man belonging to the Frontier.
He was s Frontier man, and we, ou this side, are againat terroriem, and
the man did something against the law and he was haoged for it. There
the matter should have ended; but do my Honourable friends know what
bappened to his femily? What was the fault of his poor uld father who
was arrested und put in chains,—not only in iron fetters, but handouffed
t00,~-and died? 1 do not see why the father should be punished for the
sins of his son. Then, his brother, Jamnadas, who was in Government
service, was dismissed. Bhagat Ram and lawar Das are his two other
brothers. Une of them was sentenced to eight years and what was his
fault? A\ letter was written by a society, which was called the Bhamsher
Bocivty, und they csught hold of him and raid that sithough he did not
write the letter. he had induced somebody else to do it. And po proof
was brought before the Court. You can imagine the justice that is done
on the Frontier when I say that the man was sentenced to vight years
imprisonment, though he was released afterwards on appeal. Bhagat Ram
and Iswar Das are still confined to their village. ev are not allowed
to go out of the village, and, apart frum that, week they have to go
%0 the Murdan police station, under police , seven miles away to
veport themeslvea. Now, it you are keeping two C.I.D. people and
one policeman to guard them,—the policemsan is a free boarder and lodger;
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he gets free food and lodgiug there,—what is the necessity of reportis

the thapa every week? That is the sort of thing we pi )te:t agaimtlgmtg
not against the hanging of Hari Kishen, because, if I do anything against
the law, I must be prepared to abide by the judgment, but wy children
and relations should not be punished for it. )

Now, Sir, one word to the District Magistrate from Bengal. He

me an idea that there must be something in the msmigmgt?on of sg:lv:.
because he is still living in the glory of the good old Mughal Emperors or
all the Emperors. I suppose he is all the time sitting in his bungalow
and thinking thut he is one of them. Insiead of wasting his time on those
ideas, it would be far better for him to go out afid mix with the people who
are his own people, because he is a Bengali himself, and thus learn the
true state of affairs.

Now, I come to the Peshawar firing, and let me tell you st the very
outset that that was done by the military people and four military columns
were organised. Now, 8ir, you all know about the Peshawar firing, and
I am not going to tuke your time by telling you wbout that. I will only
mention one thing. When the Peshawar firing was going on. I did not
have any help to look after the wounded, could not cope with the situation
and I thought, it would be far better to co-operate with the civil hospital
people. The doors of the city were closed, and the first time I took ome
or two patients there, the police were kind enough to 'let me out,—but
they said that, the next time I brought any patients, they must have an
order from the District Magistrute. I went to the place whero firing was
going on, and when I approached the District Magistrate, he wus fright-
ened and said that be could not give me the it 8o Jong as the riote
went on. I told him there were no riots, but only useless firing on account
of which the people were dying, and, as 1 oouldy not cope with the work,
I wanted permission to take them to the civil hoapital. He said he could
not do anything until the riots were over. Aund. then, T lost my temper
and told him that he was not going to do anything until everybody was
dead. I left'the place, and while going through a side street, I found that
although there was no procession, » young boy was shot. They were
shooting in the streeta, and I was not alone when this hoy was shot, there
was another doctor with me. T took him along with me, they shot at

anything they saw.

Mr. President (The Honourable 8ir Abdur Rshim): The Honourable
Member must remember that the House cannot discuss any particular
incident in deteil.

‘Dr. Khan Sahib: This is done by the army and it is a Central subject.

Mr. President (The Honoursble 8ir Abdur Rahim): The Honoursble
Member cannot discuss the details.

Dr. Xhan Sahib: T am telling you what they have doue.

This was on the 28rd April, 1880. Then, unfortunstely, s child wae
accidentslly shot by s soldier. It was & pure aocident. A procession ovar
the funerni of that child was allowed, snd that child was the son of a
Government servant. But while the procession was going on with thaé
little child in the srms of a man, they fired on that procession. And why
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[Dr. Khan '-'hshib.l
this firing tock place? Not because anybody threw a stone, because they
cannot show me a single person who did it, ‘but simply becauso the man
who was in charge of the shooting party had one eye and he did not care
whomn he killed. There was no District Magistrate in charge. They never
do their duty, and that is why these things take place.. Y

~ Now, 8ir, at present there are no political activities on the Frontier,
because you all know that civil disobedience has been withdrawn, but many
of the Khudai Khidiatgars are arrested under the manqi‘lcti:.rod pleg of
helping the absconders.  As I cannot discuss it in detail, I cannot tell yeu
all ubous this. Then, in the Frontier, there are several young men who
ure stiil under those Ordinances which are only fit for terrgrists. The
ore confined to thebr houses and mohallas. There is a lady, nam
Shrimati Niki Devi, who has ‘been all aléng under restraint orders; and
when sho was ill she wanted to come to Delhi for treatment. They
refused, and now also she cannot go anywhere although they cannot €
snything agoinst her. Then, thero is the ‘case of Maulana Abdur im-
he was released when he had finished hia sentence, or because his father
died; but thut gentlemnn is still under a  restraint ~order and he is mot
allowed to go outside the city for treatment, because thé Lady Reading
Hospital is outside the city: apart from that, he asked for a passport to
go to tho Haj as ho is a very learned mah and a very religious man, but
they rofused him a Rm"%ﬂ 500 young people were arrested under see-
tion 109 in 1982 and 1983, simplf because they went from one place to
nnother to visit their relations. All the atms have been collected from the
people-—not the Khudai Khidmatgars' besause tliey keep no arms—I sm
tho representative of everybody here—all the arms have been collected and
no money has been paid or at least only & very small sum has been pai,
and not the proper price.

There is another matter 40 which I should like every ome to listen very

carefully. When t;z ct:tn:d“t:lhi. Ieu:.urmin iﬁﬁ. red dolla Ii':f

from asroplanes, and with every. the .8 little pamphl
:{?em stating ''Whers are  youwr Khudai Khis.ma&pn? Where aye
your red shirts? What can shey do mow?”’ Can you possibly expect from
any civilised (lovernment that they would epend money on gpiteful things
like that?

To the village of Buksr, were ‘beston with thoroy-bushes: this is
very difficuit for some to d!'they did ent out a sbout branch from
trecs covered with thorne—they cleared one end of the stick to be used as
a handlo and then they beat the people with it. In the villsge of Tehkal,
Arhab Jumma Khan who was a Government servant was grrested on: the
a5¢h December, just because he was the father of a Khudai Khldmt.gnr

Thur Dhir, Murghus, and Bhachkale, the)
R ek them 10 nomh vidkomes.
there is pz:oﬁukhu Mohalla where they looted the houses and beat the
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children, ‘and tortured the president of the village Comgress to give the
pames of the Khudai Khidmatgars, and he told them there is nobneed' to
ask, that for the ‘mere acking all the Khudai Khitmatgars will come out;
and 300 Khudai Khidmatgars came out and were treated very badly

Mr. President (The Honourable Sir Abdur Rahim): The Chair has al-
m(:iy] reminded the Honourable Member that he cannot discuss details
of these incidents, for the simple reason that thero ‘is nobody here to
answer the Honourable Member: these are local incidents and cannot ve
answered here.

Dr. Khan Sahib: This was all done by the army. The other day, in
the other House, His Excelleney the Commander-in-Chief was very proud
of his army for perpetrating all these acts of terrorism on the Frontier:
he mentioned it with pride. . . .

Mr, President (The Honourable Sir Abdur Rahim): 8o long as the
~Honouruble Member confines himself to ohaervations on general fcatures
of the Frontier Administration, there may be no objection.

Dr. Khan Sahib: Then, in the village of Manarai, they maltreated the
people. I '‘am not mentioning cases of people wlio have gone againat
section 144:“all that T have never mentioned. These are people who were
‘either in th#ir houses or offices of the Khudai Khidmatgars. In Akhurs,
four testh of a man were broken and s little boy was taken to the thans
and kept thére for eight days and beaten to suy that he would not become
8 Khudai Khidmatgar. but hewould not say it and ultimately he was let
off. In Bannu, village Kakai, after arresting the leaders, they looted the
houses, brought out their tea sets und utensils and broke them and threw
them into the nullahs and took away the ghee for their own use. The
‘same thing happened in Barath and Kujri. In Tebhsil Tonk, in the village
of Pai, they arrested the leaders and then imposed a fine of Re. 500 on
the people and they wanted the money on.the gpot: they eollected all
the cattle and were taking them away, when Khan Babadur Abdur Rehim
Khan, who is the Deputy President of the Frontier Council, came and

id the Bs. 500 and the cattle were returned. In another village Gul

m, they did exactly the same . thing. Then, in Bannu, they brought
in- military: carts one thousand Khulai Khidmatgars and put them in an
slectrieally wired camp, and it was the month of January, and very cold
on the Frontier—those who have seen the Frontier only cam know what

‘the oold is like there—and they were given only one blanket and half a
pound of gram s day for their rations: they kept them in these camps for

..three days, and one poor old man—Haq Nawas Khan—contracted pneu:
monis and died. . . .

Mr, @. R. P. Tottenham (Army Secretary): On a point of order, Sir:
the Honourable Member is continuing to give instances of what happened
“several years ago, to which he must know that no Honourable Member
fn this House can gve s proper reply without referring to the local oficers.

Mr. President (The Honoursble 8ir Abdir Rahim): Ths Chair would
ssk the Honourable Member not to recite these details of incidents which
cocurred some time ago. ,

1 4
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Dr. Khan Sahib: 14 is their duty, Sir, to find out these things and ap-
swer them. . . .. .

Mr. President (The Honourable Sir Abdur Rahim): The Homourable
Member has already given a number of instances: the Chair thinks thejy
will be quite enough for his purpore. This is a general discussion on the
consideration motion of the Finance Bill.

Dr. Khan 8ahib: All right, 8ir. I will now come to the jails. About
the Pesbawar jail, in 1981, there were some complaints in the papers, and
the Inspector (General took me there. I do not suppose I need describe
what [ saw there, but I ean tell you this, that he was convinced that
what the jailor was doing there wes wrong: he told me that the jailor
was a bad fellow: afterwards he wrote to me a letter that I shoulg not
mske any rtatemeat about what I saw in the jail; but, as soon ar I was
arrested, he issued a statement and attached my name to it. I do net
know whether the letter is there, because the police came and took away
everything from the house and that jailor has been promoted. -

Then, Bir, there is one point to which I should like to draw the special

Y attention of Hononrable Members of this House. In the course

"% of conversation, the Inspector General told me that my brother
was an enemy of the Government. I agked him, why? He answered,
that he lectures and tells the people that the Inspector General made a
major into minor for tuppence. Well, 8ir, I do not think that my brother
is the onemy of the Government. Al my brother waate is to help the

‘t3overnment to remove corruption.

Now, Sir. T shall takte the case of t.he Haripur jail. There, for four
or five months shout four or five thousand Khudai Khidmatgars were
given only one blanket each in the months of January and February ¢
cover their hodies with, and in the month of Ramean, they had to keep
their fnst by taking one chapati everv ofher day. (Criea of ‘‘Shame,
shame'’ from the Congress Party Benches.) Thers is another thing whieh
1 should like to mention. In the Haripur jail, a prisoner who was cop-
victed and who had iron fetters and handeuffs was shot at inside the
cell, and that action was taken for s disciplinary purpose. I ask this
Houne, is it human to shoot A man with his arms tied down, and locked
inside a vell? (Cries of ‘‘Shame, shame'' from the Tongress Paliy
‘Renches.) He was then taken in & blanket and shown to the people, mad
then the District Magistrate wrote a report about it and justified that
notion. Sir, these Distriet Jhﬂu think that they are the only people
on the face of this God's They oannot tolerate truth, and I will
ropeat here the saying of & great philosopher, which applies to these Distrigt
Magiatrates: :

"W‘hmminmi-upllomudhmahunlfnd “thet

account is willing to ‘harken unto counsel’ | whereas the foolish man in
proporiion to his fdly ful. of bimself, and swallowed up in conceit, will uklon take
ehy countel but hia own, wdhmwmlpp-u-hhm"

8ir. some Honourabls Members suggestad- that we should oco-operate
with the police, I.am afraid they have not had much experience in sugk
mutters. I may tell them a small instence. The District Magisirate .in
the North-West Frontier Province wrote to a friend of mine, who was
Asistant Inspector General of Polive and an Engluhmn oo, a8 follqm--
¥ whall qoote his own words::

qur'oh‘o,hutwthbr lhl&hb-mdanqqﬂdb-'m
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This man was declared as a Red Shirt and was yemoved from the
'il;::ntler and is gofting his pension. So the dream of co-operation is use-
. Again, in the Naini jail, one thing really surprised me, and it will sur-
prise everybody. There they have got u system of convict prisoncrs guard-
ing the brother prisoners, and these convict prisoners have got big sticks.
One afternoon, I saw in the circle in which my cell was, a convict pri-
soner beaten in a manner which I am really unable to deseribe.  One
cannot certainly beat a humun being like that, it was like the Pathans
beating Indian corn on the ground. and that poor man was put in a
blanket and thrown aside, but he did not die. Ultimately, they wanted
to sentence him to death, hecause he did not die. 8ir, this is how jus-
tice is being administered in this country, and when we say all shese
things, the Honourable Mcmbers sitting on the Oppogite Benches tell us
tsha't they have got no power. it is imposed on them by the Secretary of

‘Btate. .

Then, again, in the Hazaribagh jail. 1 will tell you what happened.
8ir, here I may tell the House that it is a great mistake to have a madioal
man as Superintendent of the jail. You should never put a medicul man
‘in charge of ‘a jail as its Superintendent, because you give him a double
weapon, his executive power, then his profesrional privileges to i
anything. I will just tell the House how follies are committed by thesa
Superintendénts. In one jail, the Superintendent wanted to carry on a
‘search which the jailor dij not approve of. Some of the prisoners hed
razor bladed, but the Superintendent had to go awuy without finding
anything wl;ngm them, because the jailor, in the course of search, put the
blades in pocket. Therefore, I say, remove the medicnl men who
are working as Jail Superintendents, keep proper people in their places.
.Those were jobs created in the days when there was not a sufficient num-
‘ber of suitable persons to fill those posts. These Medical Superintendents
-of Jails must be removed and proper persons should be appointed. '

Again, Bir, another thing 1 should like to mention. In the Haripwr
jail in the Frontier,, Abdul Ghafur Khan, the grandson of a Nawab and
sn undergraduate of the Islamia College, Mr. Ghulam Muhammsad Khan,
Taj Muhammad Khan and seversl others were flogged. They brought out
my son by-force to watch his best friends, the floggers were dressed im
red shirte uniform :ind bad maske on them. Why do you mask every-
thing? Why don’t you do everything openly? Remove your masks and
d@o everything in the open. '

Lastly, 8ir, I shall conclude with one sentence. The starving millions
of Ind:a are the creation of God, and we consider it our sscred duty o
emancipate them. We have realised this and have decided to eater
fearlesaly into the field of the Battle of Freedom, snd those who are hesi-
tant and reluctant today will join us soon, for to bequeath slmch{ f0
our children is the unpardonshle sin to commit. With these words, I re-
sume my seat. '

Mr. A. K. Tustul Huq (Bakargunj cum Faridpur: Muhgmmadan
Rural): Sir, 80 much has been said about the Finance Bill thai I don't
wish to prolong the torture of the officials on the Benches opposite by

ing. over the ground which has been covered already by so many
m—; I wish, however, to emphasise one point, and if possible to
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[Mr. A. K. Fuzlul Hugq.]
bring forward one or two new points for the consideration of the Hon-
ourable the Finance Member. The Finance Member is not for the moment
in bis seat.
Some Honourable Members: Yes, he is in his seat.

Mr, A, K. Tuzlul Huq: He may be somewhere in the House, but I
don’t see him in his seat,

Several Honourable Members: He is in the House.

Mr. A. K. Fuslul Huq: At any rate, he has not been in his seat for
some time.

The Honourable Sir James Grigg (Finanse Member): He is in his sess.

~ Mr, A. K. Tuzlul Huq; However, I think, the Finance Member must
have been convinced by this time that official roses are not without their
thorns (Laughter), and that once at least, in the course of the » offi-
aials have got to Bubdue their autocratic instincts and submit g::selves
to the torture of listening to speeches and eriticisms, which, in their heart
of bearts, they very much condemn. Now, I wonder it Honourable Mem-
"bers have ever tried to find out why this is 80. There can be no doubt
that many of the speeches delivered during the last few days on this side
of the House might as well not have been delivered. but they were deli-
verad, if I may moke a frunk confession, merely to drive the officidls to
despair. Now, Sir, if the officials will for a8 moment forgive me, 1 wish
to foint out to them that, so far as non-official Members are concerned,
at least in the present Assembly, they are not satisfied with the state of
things that is going on outside the House or in this House. 8o far as
things outside are concerned, the situstion is fairly serious. The officiala
: eir unsympathetic administration have alienated the sympathies of
ost every community in India. They have alienated the sympathies.
of almost sll sections of the Indian populstion by the pursuit of an im-
perialistie policy, which is resented by the growing political consciousness
of the Indian masses and which is distinctly hostile to those irresistible
forces which are inevitably forging the future mationhood of India. With-
in this House I must say that their conduct has at timee been most pro-
voking. Whenever Members on this side rise to speak, these autocrats
generally leave their seats, and not one or two, but almost all of them go
out. T do not know where, bit T am certainly convinced that they have
got no reasonable explanation to offer. Tt cannot be any em t call,
because all of them cannot be seized with emergent calls at the eame
moment. They want to show by their absence from the House, by their
indifference to what we say, that they do not care two brass farthings for
oir speeches and for our criticiems. If that is their attitude, T wish to
tell them that we on our part, either, do not care two brass farthings
whether they listen or not. We are going to do our duty and place before
the House, not merely for the consideration of Members of° ent,
but for the wider world outside, that whatever may happen, whether they
or not, we will go on and place before the House whatever
we consider to be in the best interests of India and in the best interests.
of all the communities which go %o make up the populstion of Indis. -
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8ir, I musi say a word or two about the arrangement of busineas i
this House. There are certain ways in which we can’ bring fo.:. tll::
consideration of the House questions of public interest. One is y meaas
of questions, auother, by means of moving Resolutions, & third, by mov-
ing token cuts duriug the hudgut and occasionally by moving motions for
adjournment of the House. 8o far as questions are doncerned, the ans-
;;ers ﬂ'mtt are generally given are so evasive and they are so much beside

e point . . . ...

.An Honourable Membter: And inaudible.

Mr. A. K. Yuzhul Huq: . . . .. and also inaudible, that it is difficult
even by the most searching supplementary questions to get the inform-
ations which we want. Then, as regards Rcsolutions, T know that notices
were given of no less than about 200 Resolutions, and what the Govorn.
ment did was to set apart only three days for the discussion of non-official
Resolutions. Is there any meaning in saying that we have got the pri-
vilege of discussing public questions by moving Resolutions, and, at the
«ame time, setting apart only three days for the discussion of 200 Reso-
lutions? Do the Honourable Members on the other side of the House
take us to be little children, or are they going to give us concessions like
‘baby soothers, that we may be soothed and may be tempted to sa;
that we have got all that we wanted and that we want notging more
Let me tell them that we resent their action of this character moat
strongly, and T say that it is nothing short of absolute hypocrisy to give
‘us the right to move Resolulions and then give us no opportunity of dis-
cussing them or moving them in this House. As regards the discussicn
-of the budged, two days are given for the general discussion. Even at the
rate of four Members to an hour, we cannot have more than 15 or 16
Members to speak. So far as the Finance Bill is concerned, this is the
-only occasion on which there is no limit, theoretically, to the number of
-speakers or to the time which may be tuken up by a speaker. . . . .

An Honourable Member: Or the subject of discussion,

Mr. A. K, Yuslul Huq: I do not know so much about the subject of
-discussion, because we have got to be somehow relovant to finance, but,
whenever this opportunity comes, more as a matter of rovenge than any-
thing else, most of the non-official Members get up and -talk on all sorte
«f subjects in a manner which perhaps the official Members do not very

much like.

The Honourable Sir Nripendra Sircar (L.eader of the House): We like
them very much.

Mr. A. K. Yusiul Huq: I do not want any appreciation from the Hon-
ourable the Leader of the House, because he himself can well understend
that what T am saying represents the exact truth and it is only for the
purpose of emphasising the thing that 1 am referring to it.

Sir Cowasjfi Jehangir (Bombay City: Non-Muhammsadan Urban): Did
: remedy all these things in Bengal when you were 5 Minister?. 1
sm‘n you did.
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., Mr. A. K. Puginl Huq: In Bengal these things can never " happen.
(Laughter.) Coming to the Finance Bill itself. . . . .

An Nonourable Member: Why so soon?

Mr. A. K. Yustul Huq: . . . . I want to bring to the notice of th
Honourable the Finance Member that one prominent feature of this Bill’
is that he has kept up the high standard of taxation of previous years.
I do not blame him very much for that. The general extravagance of the
Government, during the last few years, has been such that it is impos-
sible to cope with the expenditure without maintaining the high level of
taxation that has prevailed. Now, this extravagance of the Government
of India began really with, what are known as, the Durbar announcements
leading to the transfer of the Capital to Delhi, and the expensive outlay
on building up a Capital here in the midst of graveyards. The original-
estimate was about Rs. 8 crores and we are told that it has exceeded 15
orores, it is very nearly 16 crores at the present moment, and, as regards
the future expenditure, one does not know when it will end. Even if it
was necessary to transfer the Capital from Caleutta, 1 do not see what
was the necessity for embarking on such large expenditure in building up-
structures. Possibly, being in the City of the old Mughals, the British
rulers thought that they might imilate them in something. But instead
of imitating the Emperor 8huh Jehan in all his architectural glories, they
would have done better if they had followed and imitated the toleramce
of the Mughal Emperors, especially of the great Emperor., Akbar. In-
stead of that, they tried to imitate. . . .

[At this stage, Mr. Fuzlul Huq resumed his seat as the Honourable -
the Finance Member was seen conversing with the President.)

Mr. President (The Honourable Sir Abdur Rahim): Has the Honour-
able Member finished his speech?

Mr. A, K, Yuslul Huq: No, Sir.

Mr. President (The Honourable Sir Abdur Raliim): The Honourable
Member oan go on with his speech.

[At this stage, the Honourable the Finance Member was again seen
conversing with the President, at which Mr. Fuzlul Huq resumed his seat.

Mr. President (The Honourable 8ir Abdur Rahim): The House stands-
adjourned till Hall Pust Two.

The Assembly then adjourned for Luneh till Half Past Two of the

The Assembly re-assembled after Lunch at Half Past Two of the Clock.
Mr. President (The Honourable Sir Abdur Kahim): in the Chair.

[Mr. Furlul-Huq stood up to speak.]

M. Presidomt (The Honourable Sir Abdur Rahim): The Chair thought.
the Honourable Member had finished. i
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Mr. A. K. Fuzlul Huq: No, Sir. 1 have nok

Mr, Pregident. (The Honourable Sir Abdur Rabim): Honourable Mem-
bere are reminded that this disoussion hus been going on for five days
and so the House would perhaps like the debate to be olosed today. The
iOhair would remind the Honourablo Member, Mr. Fyelul Huq, that it
sxpocts that he would soon finish his apoech.

Mr. A. K. Fuzhil Huq: I shall not be very long. [ shall make one or
two remarks about certain points to which reference has been made by one
or two speakers, and I shall make my remarks ns brief as I can.

When we rose for the interval, I was referring to the extravagunce in
the building up of this Capital at Delhi. Now, saccording to the census
snd other Government reports, there are roughly about 230 millions of
people in British India. Assuming that there are about 20 ns in-
each household, there are about 11 million homes in British India. Of
these 11 millions, roughly about 10 millions are no better than mud hovels
which have not even got a regulur roof on their top. ls it in the fitness
of things, that in a country like India, at the present moment, where the
bomes of 80 per cent. of the inhabitants are no better than wretched mud
bovels, that we should have a magnificent building ke the one in whioh
we are now sitting, for the purpose of ocarrying on nothing better than
academic dissussions which have no real meaning either for the officials
or the non-officials? This is not all. When the Durbar announcements
were made, the Government very hurriedly built up 4 temporary Capital
to the north ‘of the Metealfe House in continuation of the place enlled
Afipore Road, costing the general revenues, a few crores of rupees. What
was the necessity of abandoning it and building up & new Capital in
Raisina? They might have built up a temporary Capitul here and might
bave added one or two structures, but the oonstruction of these build-
ings have eost no less than 15 or 16 crores according to the Government
estimates, and it may be some few crores more before these works come
to an end. 1 am told, to take a single instance. that the structure called
the “India Gate’’ cost the public revenues no less than thres or four
‘tskhs of rupees. What purpose 18 intended to be served bv it is a thing
which is for the officials to say. I find, somewhere in the sector which
is outeide this House, small caves painted blue and these Juxuries must
have cost some thousands of rupees for no other purpose than mere show,
Can India afford all this? (A Voice: ““They do not care’’.) If they do
not care, it is our duty to place these grievances before the House, so

that they may be publicly known.

Then, as regards the high leve] of taxation, to which 1 have referred, I
will not say anything further than this, that the Government of India are
not only extravagant, but they are setting a very bad example to the Pro-
vincial Governments in the matter of extruvagant expenditurs of publio
money. Take the ease of Bengal. I am gind that the Finance Member
Bas been sble to allocate a portion of the jute export duty to Bengal, but
be has done so with a condition which. T submit, was utterly uncalled for,
The Honourable the Finance Member has reminded this House that when
s promise wae made by hkis predecessor to allocate a portion of the. jute
export duty to Bengal, it was ewpected that the | | Government should
8o all thet fies in their power £6 balance their budget. One ean under-
stand what that means. Tt is never expected that the sfficials of the
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Bengal Government would balance their budget by euttmg down theu- own
salaries. The only other way in which the budget ocould be ‘‘balanced
would be by the imposition of fresh taxes, and, as a matter of fact, to
tell the Bengal Government to balance its budget, is & very broad hint o
cinbark on new items of taxation. Now, I submig that the money

have been handed over to Bengal without any condition whatsoever, at
least by the present Kinance Member. He iz well aware that in t-hn
report of the Joint Parliamentary Committee, paragraph 260, on page 167,
the following remarks occur:

*“The particular instance of export duties ires ial mention, since it is
m&onnolm,uhupou&nlylhm t-au-ignn‘.
one half of the proceeds to the producing. units. We
proposal is made largely in the interests of Bengal, which bas qndouhtedly uul'md
soverely under the existing plan of allocation and the circumstances are so special a8
in our opinion, to justify special treatment.”

The White Paper also endorsed this view, and, as g matter of faot, the
Government of India Bill recognises this principle in elause 137 which
dealas with the allocation of the export duty. 1t is there laid down that
one-half, or such greater proportion, as 'His Majesty in Council may deter-
mine, of the net proceeds in each year of gny export duty on jute shall
not form part of the revenues of the Federation, but shall be assigned to
the provinces or Federated Btates in which jute is grown. If that is the
position, one fails to understand why the Finance Member should require
any schomes of fresh taxation to be taken up by the Provincial Government
before they can claim to have a portion at least of the jute export duty,
T submit that this was utterly uncalled for, and I charge the Government
of Tndia with having forced the hands of the Bengal Government to
undertake taxation at a time when the people of Bengal have been taxed
to the utmoet limit.

1 shall refer very briefly to another tax, namely, the salt tax. Bome
of my friends have suggested that the tax should be sbolished altogether.
I am not going so far as that, but 1 would eertainly make the suggestion
to the Honourable the Finance Member that he d trv to esrmark
the procerds from the salt tax and the additional import duty on ealt for
the purpose of incurring expenditure for the dircct benefit of the masses
of the people and for the development of the salt industry in the country.

Now, there iz one word which I wish to say regarding the expenditure
on military and the police. A good deal hes been said in the course of
the poneral debate on the budget as regards the almost extravagant ex-
penditure in maintaining a military force whieh is not only un
but absolutely uncalled for. I wish to draw the attention of the Honour-
able Members of the Government of Indiato the opinion of no less a
pereon than Ford Roberts, onc of the greatest military authorities England
has produced in recent times. Spenking st a meeting in the United King-
dom immediately after hia rotirament. he said as follows—I am quoting
from that specch quoted by Mr. Dadabhai Naoroji in bis book on "Ponrt;
and Un-Rritish Rule in India’’, page (vii).

“And with still more emphasis he pointed out vpom what essential condition sach
nhnl.iw of the Indian Bmpire depended—nmt brute force; but ‘however” be
“eficient and wel-equipped the army of I he, were it indeed heclate
p-'hehol and were ita nambers conriders M are at present, our ;.ml.u
streng:h must ever rest on the firm base t-ihdulond-ldln&



That is what is wanted—uot a huge military army, unsuited to the
requirements of the time, and entailing a degree of expenditure which the
people eannot bear.

Sir, T wish to say a word now regarding the restoration of the sal
euts. Some of my Honourable friends have already pointed out, and
wish also to say that we have got s right of protest against the manner
in" which, without consulting the opinion of this House, the salary outs
were restored. We do not mind the restoration of the salary cuts in the
-case of small salaries, say, up to Rs. 200 a month, but such restoration in
the case of salaries above Re. 200 a month was absolutely unjustified. If
there was money enough to iuvetify such restoration, that money should
have been utilised, not for the punpose of restoring guoh. put, but, for taking
ap those schemes for the betterment of the people for which we have been
often told that there is no money in the eoffers of Government. Instead
-of doing all that, they restored the salary cuts, thereby making it necessary
for the Government to embark upon fresh taxation.

As regards the income-tax, Sir, I do not wish to repeat what has already
‘been said that the taxable minimum should be at once rsised to Ra. 2,000
& year and the rates should be lowered.

1 do not think 1 can usefully take up more time, but, before I st down,
I wish to draw the attention of the Honourable the Finanoe Member to
the almost unanimity of opinion amongst the non-official Members, and,
perhaps the ;: whole Indian publie, that it ir high time that the postal
rates should ba reduced, and that we should go back $o the one pice post-
-oard of our childhood and the half-anna envelope. There is that story ol
the Nawab of Bengal, Shaista Khan, who closed the doors of the Dacca
-City when rice was selling st eight maunds per rupee, and he said that
this door should not be re-opened until rice sold egain at that rate; and,
it was at the time of Murshed Kuli Khan, when rice was selling at eight
msunds to the rupee, that he was entitled to open that door. 8ir, four-
teen years ago or thereabouts, we had the priviloge of using postcards
‘which eost a quarter of an anna. (A Voice: ‘‘Not fourteen—it is earlier
then that.') Be it four vears ago, it doeg not matter, but let it be to the
credit of the present Finance Member to restors those happy days, and I
can assure him that, if he apprehends a loss of money, that apprehension
i absolutely unfounded. The volume of correspondence that will incranse
will certainly make up for the apparent loss that may ensue by lowering
the rates.

There is one last. appeal which I would meke to the Honourshlc the
Finance Member. He may have heard a number of different opinions in
the course of tbe discussion of this Finance Bill, but T would appeal to
him to pay particular regard to the remarks that have been made by the
Members of the Congress (rovp. Whatever may be said against the
‘Congress. Sir. there can he no denving the fact that cither from choice
or from necessity, they really reflect the view of the nationhood of India.
(Toud acd prelonged cheers.) They reallv are the one organised party m
the country and they represent really the national voice. (Applause.) Tt
is no use ignoring the views of the Congress: and the Members of the
(Jovernment would be well.-advised not to treat the opinions of the Con.
gress with contempt, but to harness in their own service the opinion of

ns who have been eamest and zeslous and sinecere in their labours,
r the rood of the country, and who have given sufficient proof, by their
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trials and the sufferings which they have undergone, that they are always.
willing to stand up, lfot for race or creed or party, but for the whole of
the entire population of India, (Loud and Prolonged Applause.)

M:. Ahmed Ebrahim Haroon Jafler (Bombay Central Division: Muham-
madan Rutal): Sir, I should like to first draw the attention of the Honour-
able the Finance Member to a Resolution moved by my father in the
Couneil of State in 1926. He moved that the interest accrued on Bavings.
Banks and Government securities which is not claimed by the Mussal-
mans on account of religious suaceptibilities should not be contiscated by
the Uovernment, but should be handed over to charitable institutions.
The Government of India accepted the proposal and invited the opinions.
of Muslitn bodies. No action was, however, taken on the propossl. The
Government did not deposit the money in a separate aocount. Even the
smount under this head has not been calenlated yenr after year. I have
reasons to believe, Bir, that the amount ©f uncluimed interest on the
deposits ot a Mosque tund in Bombay amounts to severnl lakhs of rupees..
A large number of person: invested the money in Government securities,
not so much for the purposcs of income, but to assist the Government
during the Great War and they did nnt take anv interest and this interest
is now absorbed in the general funds of this country. 1 take this opportu-
nity to impress that all unclaimed interests on Savings Banks, Govern-
ment securities and also the Imperial Bank, which is a semi-Government
Bank, may be deposited in a separate Fund whose adininistration may be
left to a small committee of the Legislature. I object that the expenditure-
of this amount should not be made by demanding public opinion about
the ohoice of the institution to which this amount may be paid. E
institution would like to have a share in this amount. It is evident that
every institution cannot get it. Bont the Committee of the Legislature
will be in a position to advise the Government as to the best use of this
amount. The Muslim Members of the Assembly and the Council of State
are quite competent to lay hefore the Government the manner in which
this nmount mav be spent. 1 take this opportunity to emphasise the fact
and I will continue to take the opportunities on other occasions to empha-
sise that the amount which is left unclaimed on account of the religious
susceptibilitica of the Muasalmans should be caloulated and doposited in
& specia] account. and the Finance Member may make g reference to it in
his annunl report, ’

It 1 remember aright. the amount was caleulated about the time the
Resolution was moved by my father. ‘The amount must have been aecu
mulated during the last nine vears, and the Mussalmans feel very strong-
ly that the (iovernment should not levy this tax on the Mussalmane on
sccount of their religious susceptibilities. A large number of Muslim
Wagfs deposited the amount in the Imperial Bank, but they have not taken
any interest on it. Such interest should also be calculated and credited
under this account. T hope my Honournble friend, the Finance Member,
will find out the exact amount under this head and they should not have
a dificulty in paying this usurped loan to the proper creditors. Their
financial position has now very much improved. The Muslim Members
of the Central Tegislature are the proper and natursl trustees of this

unt. aad we do hope that Government would agree %o ihe reasonsble
Aoroantis ot the: trostect: o s nciimed. Fund.
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The second thing I should like to press is that all the unclaimed money
belonging to the Mussalmans who die in foreign countries or in India and
which is confiscated now by the Government should also be credited in
the Funds which I am discussing now. A number of Muesalmans die m
foreign countries and their property is confiscated by the Government. I
suggest that it should not be confiseated by the Government, but should
be handed over to the trustees of this Fund. A number of Mussalmans
purchase return tickets while going to pilarimage. They do not use the
return half on account of death or some other rensons. The passage money
for the return journey should be collected from the Government and should
be handed over to the Haj Committee to meet the expénditure. This fact
has repeatedly been pressed on the floor of this House, but no action has
so far been taken on it.

The budgetary position of Government has improved. The Finance
Member has shown a balunce of Rs. 3,89 lakhs on the Slst March and &
surplus of one crore and a half in the estimates of 1935.38, thus making
a total of about 54 crores. In this improved position an allowsnce has
olready been made for the restoration of five per cent. cut on salaries.
We expected, ‘the Finance Member will remove the surcharge lovied in
the year 1031 on account of the financinl stringeney. In view of the im-
proved financial position of the Government, the surcharge on the income-
tax should have been <€asily removed, and especially the income-tax oh
an income between Rs. 1,000 and Re. 2,000. The Government will get
only about a quarter crore under this head, hut it is realised after giving
enormous trotibles to a large number of shopkeepers, ekka drivers and

nwallas. Those people are verv hard pressed. They in many places

ave thought that the new tax was a municipal tax and there was a great
fight in some places between the municipal councillors and their voters.
The poor people thought that it was on income-tax levied by the muniei-
pality and it took them more than a vear to realise that it was an income-
tax levied by thin Honourahle House and collected forcibly from the
people by the' tahsildars just like the arrears of land revenue. T take the
opportunity to press that en aecount of the budgetary position: wa should
remove this tax altogether,

The enhanced rate in postage is another souree of trouble to poor
people, and T would very much like to emphasise the fact that the price
of the posteard should again be reduced to half-anna and the weight of one
snna letter should be increased from half tola to one tola. This ir a just
and reasonable demand, and we hope Government would agree to it.

The excise duty on sugar which was levied as a temporarv measure on
the ground of emcrgency bas become permanent and has almost killed
the infant sugar industry, but the Finance Member has deplorably ignored
it in the budget,

With regard to the fall in the rate of the int rest and the fact that
Government are able to borrow at a lower rate, I must point out that it
fs not due so much to the credit of Government having improved, but for
the reasons of the general economic depression and the shvness of the
eapital to seek new avenues of investment. It is the accumulation of large:
balances in the hands of banks and investors that explaing the cheapness
of money. India is today 850 crores more in debt than in 1022-28, and
this js the first oocasion in history where the deeper a Government or »
¥rgon goed into debt, the greater ‘'are the claims of its solvency and its.

redit
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1 now refer to & crore of rupees proposed to be given to provinces for
rurasl development which is haphazard and ill-considered. It is merely s
-eounter-blast to Mahatma Gandhi's village industrial movement snd
merely an item of propaganda to show that Government have 5 great deal
of sympathy to rural interests. Where was this sympathy all these years?
Indis cen ill-afford a crove of rupees to be squandered on a scheme without
-plans and without any details. In the ahsence of a reduction in the income-
tax and super-tax and in the absence of some implicit particulare from
~Government a8 to how they propose to spend the crore of rupees and an
assurance that it will not be squandered in setting up big secretariats,
creating armies of officials and be wasted on useless inquiries and reports
which often leave things worse than they were before, the House should
oppose the proposal in regard to the so-called rural and economic develop-
ment and save the crore of rupees to be applied to more satisfactory pro-
-ductive purposes. With these words, Sir, I conclude my remarks.

Mr. Bholabbai J. Desal (Bombay Northern Division: Non-Mubam-
39y madan Rural): Mr. President, I confess that having regard to
" the long drawn out debate on the Finance Bill, I am afraid 1 am
addressing » somewhat stale and tired House and 1 will confess even to 8
feeling of a staleness in myself. At the pame time I think I owe it to
mysel! and to the Party I repregent and if I am not attracting too much
credit to myself, 1 owe it even to the Hongurable the Finance Member to
stato some bnoad principles of national financial policy vy which and tor
whiolhi we stund in order that the observationg may not be drawn from
stray speakers on stray issues in order to represent these disjoinad passages
to Le the liner of national policy as represented vy us. JXor itis not un-
likely, that, during the course of a debate of this kind, trom a division of
oifices from the smallest to the highest, between cowmunities, provinces
and every other kind of division which can be imagined, claims have
been and will be pressed, observations have been and will be made from
which it would be entirely wrong on the part of the Treasury Benches to
draw any generalisation for the purpose of represemting n policy. So lung
aa the position of India remains what it is, this kind of remarks and
claims are inevitable, and in what proportion snd how thev ~an be met
with justice to all is another propngition. 8ir, in making remarks on the
Finsuce Bill, though I may be fully at large acoording to Convention, it is
not my desire to be more at large than I can help, in order only that our
points of view may be clearly undervtood and met. 1 will  claim. for
myself the same libertv from certain amount of doctrinsire  economics
which my Honourable friend, if he will allow me to call him so, the Honour
able the Finance Member claimed  for himself. 1 will also remember,
during the course of the obrervations, the limitation imposed upon us and
-on other Members of this House that we are within the limits of the Gov-
ernment of Tndia Act. a reminder indeed which is too freqnently empha-
sised. But T will give that reminder according to my estimate, for a hetter
veason than the one for which it was used. ‘The nccasion on which T was
reminded of the limitations of the QGovernment of Indin Act was when
we were talking of the futility of the maiority votes of the House being
atil disregarded it the Government and their representatives en thawoht,
Tam now reforring to that in an entirely differont context, and 7 hope
dor a hetter purpore. T have read and re-read the Government of India Act,
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professionally und otherwise, but 1 do not find anything in it which imposes
au ovugation upon the Goverument of Indis to ado what they do, i.e.,

to  invariably  and coustantly and for all time :
all bhut we say and ail what we vote tor. ihat curlainly 18 not w be

found in the Governmeut of India Act. It would be yn wbuse of the Act,

It wowd be & perversion of the Act. (Hear, hiear.) In fuct, all thut the

Act suys 1s, should they diter from us, they bave the power, but the Aot

does not say and I hope the Act will not be used for the purpose
of suying that because they have the power, they wil use it wud abuse

it. 1 shall, thereiore, remind both those on this side of tho House as well

88 those who remind wme now and who reminded me befors of the limita-

tions of the Government of India Act that those limitations do not include

the power which is said to be exercised and which is not by any implication
to be found in the Act at all. If the Act is designed (o any purpose

(spart from other purposes which are alien for the purpose of the present

discussion), it certainly enables a wiso, and a prudent Government who

bave still some respect left for their own opponents who claim to repre-

sent the people that their vote shall not be disregarded, because, it has

not been made obligatory 8o to do. But if they maintain the attitude

which they do and if the Government say, because we have the power,

we rhal] use it, then they cannot blame those of us who rit on this side

of the House to continue our efforts, not for the purpose of obtaining

justice of whigh we shall then despair, if that view of the Government of

ndia Act is to prevail, but to prevent such injustica ap it in possible by

a vofe of this House. At least those are the limitationa which T shall

bear in mind during the course of the discussion and duricg the course of

the few observations that T propose to make.

That brings e to the description that the Hoavurable the Finsnce
Member gave as to how 1 described his object. There ure two parts of it
which certainly call for a somewhat detailed reply. I did not take part
in the budget debate at all, but it wus only es iutroductory to one of
the cute on the Demands for Grantd that I gave a short resume of whas
I conceived to be the true aspect of the budget. But I think the Prophet
of Christianity has said, truth very often comes out from the mouths of
babes and much more so from the mouth of one of the rcsponsible
advisers of the Government of India. I have read his speech over and
over again, he does not deny the correctness of the description, but all
that he says is that the description is only half corroct. because I have
not looked elsewhere than his own budget. But fo the extent to which
he admita the correctness, he must also admit the condemnation, snd I
will read out to the House in no better language than he himself used
for the purpose of the budget. This is how it is descrihed.

Omitting the reference to myself, he says, there is a somewhat mali-
cious analysis of the Central budget in terms which may be freely para-
phrased as follows: 45 crores of rupecs for an alien army of occupation.
Here T must say, 1 think, that I am spared any further desoription of that
subject, because it is not denied, it is not merely that it ia attributed to
me as a description, because, at the end of it all, when T read it, there is
neither a repudiation nor even an attempt at correction. The next des-
cription he gives is, ‘X"’ crores for police and watch and ward and other
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sgents of repression. That, I take it, is his description, and I have ne
quarrel with that either. Next he says, we had so many crorves for tLé
bloated agents salaries, of parasites and civil servants. ‘‘Z’’ crores for
pensiong of retired parasites of the above class and one erore for the welfare
of the country. 1 do nou think 1 could have found a better master for
the purpose of giving a wore apt description of the budget 4s it was pre-
gented to this House, and I am indeed indebted to the Honourable the
Finance Member for the description that he has provided without the cor-
pection which he did not dare give us. What he did say was this: that
it is u malicious snulysis. I have asked myself often the question, as a
lawyer, I have heen called upon to define what “malice”” means. I malice
means illwill for o designed evil purpose, then 1 am quite cértain that T
shou!d ask to be acquitted of it, but if malice merely ropresents a reaction
on his mind of the bitter truth that his description represcnts, then I wish
to plead guilty to the charge. (Hear, hedr.) It is undonbtedly a mali-
cious deseription in the eyes of those who dse the revenues of this country
for the purposes for which they are descrihed to have Liécn used. He says
that T have done him un injusfice in not looking at the budgets of the Pro-
vincial Governments in order to see if thert was anv money found fot the
purposie of the very large poor man who represents for all practical pur
poses the great Tndian people. -

I am happy to have noticed in the newspapers and s'sn overheard a
conversation that when Sir James Grigg paid a visit to two vilages, it
was rather a pity, if my report is correct, that during the course of that
vigit he also visited u monnstery which isx somewhat largely, endowed and
which might, therefore, give him a false picture of how sometimes the
highest class of priesthood manage to live also as parasites upon the poor
men whose souls they offer to save no less and no more than those other
parusites who are trustees of ours. (Applause.) DBut when he did visit
those two villages, T am quite certain that he saw what a village truly repre-
sents and what India, therefore, represents in its seven hﬁ of villages.
He saw indeed in the felicitous language of my Houourable friend, Mr,
Fuzlul Huq. ho saw indeed T hope huta with mud walls, jus* able to stand
with either perhaps a thatched roof or perhape a few etraggling tiles if at
all—may bo neat by rcason of their industey and by their habits, but
beyond that nothing more- It is quite necessary now to remind him of
that, in order oply that he might understand that the crore of rupees
that he says with which he wishes to begin the reconstruction of Indis
from. below instead of the super-construction of India from above
which has been the policy of the Government for the past 150
years, he has not only all my aympathy, but all my support. Only if he
will apply himaelf to that task not in the half hearted manner, the word
"‘hall'" is not appropriate, probably in a millionth-hearted manner in which
he bas begun during the course of the budget. he will have my. full
support. He then says: “Oh! there is division in the toxation policy and
the expeuditure policr of the Government of India’’. He sava if you want
to look for self-preservation, look to us. we. who sil here, the Govern-
ment of India.  And it you wish to look at sell-development, please go
down to the provinces and their provincisl budgets. T agpin ask him and
the House a question, what does he mean by self presecrvation? If he
means self-preservation referring to himeclf, T think he is again correct,
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and I offer him my congratulations upon it, Indeed the. hest part, if not
the whole of the income of the (entra! Government, is spent for the pur
pose of the preservation of self that sits on the othor skie of the House,
and it is certainly undoubted!y sclf-preservation and nothing else, not in
order that we only are to be preserved, but in order that they mnay be
preserved, in order that we might just enough be working skeleton and tha
we may have at least one meal a day in order to be nhle to pay the taxes.
That is the division that ho has offerod us, and T am gled that he is right
in hig description. He says indecd rightlv that the Government. of ITndia’s
revenues are only intended for self-preservation, whereas they look to the
Provincial Governments for self-development. Going to the Provineial
Governments for what? In order only to understand whether there was
anything, any value in the statements that are usually made in the
solacing comforting written statements that are made, in order fo see who-
ther there was anything, any reasonable proportion, in fuct. any mention-
‘able proportion at all of what are to go towards what are normally describ-
ed in every civilised country as nation-building purposes. In fnct, in every
country, they do those things for the purpose of preservine the people and
for the purpose of giving them at all cvents sufficient food, sufficient shqlter,
sufficient clothing, perhaps just a little education. perhana just a Tittle
leisure in order to make their life worth living. That is the minimum for
which my friend would have stood in England. He nwust have his bread
and his butter, his beer and his tohacco and nothing less than that the
poorest man's. minimum living can ever admit of. Wherens, here, in &
country where the poorest man’s minimum living dovs full short by 50
times of what would be the actual minimum standard of living in his own
land, undoubtedly it is comfortable sitting in this House to say that the
Central Government preserves itself, the local Governmients give some
.assistance to the people to crawl on their feet.  And, looking to the budget
of the Bombay Presidency for the year 1983-34, these are th: figures which
I found out of a budget of 18 crores and 73 lakhs. T oulv items that 1
can find were, Educaticn,—1 crore and 80 lukhs; Mediral-48 lukhs;
Public Health,—25 lakhs; Agriculture,—25 lakhs. That is the grand total
of what the Provincial Governments give and devote for the purpose of
the development of the people; in other words, out of the moneys that wore
 raised all that the Government of India have done hitberto is, preserved
iteelf, preservad the country for themselves, and, in 8o far us the people
"are concerned, at the end of 150 years of rule, there is eight per cent.
_barely literate populace in this country. If this is al! that they can claim
se having devoted their great arts of government for the purpose of the
government of this country indeed not even he can congratulate himself thet
they have done a moadicum of the duty by way of the profersad trusteeship
that they claim for the purpose of the masses of the people of this country.
That, Bir, is the first part of his speech in so.far as his criticiam of my
_criticism of the budget was concerned. On the first, T submit with respect
that he. atapds self-condemned. On the second, thers is little that he has
offered. - Onlv he has asked me to look where T did look: and the only
result of looking at it was that there is little or nothing in the matter of the
_advancement of edneation. And. inso far as sctua] villaze life is con-
cemed, I hope the Honourable Member waa able to see with his eves
that. omee you seb within the precinete. within the limits of tha villnve
jtael!, there is neither a.road nor s sireet, nor any means of public health
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nor drinkable water on which money is spent by Government. And lf
that is what they have been doing for the villages, the seven lakhs of
villages of which India cousiste, all I can say is that the description is not
inapt that we live for them, and probably during the course of that process
of living for them their parasiticsl instinct will some duy kill this country.
And perhaps, if it is to survive this dragging, unendurable existence, I am

og those who are prepared to face a quicker death than the slow bleeding
process that is going on. That is the account which they present, sitting
here in their offices, of the money which they raise and the expenditure-
to which they apply it.

1 wext wish to swpply myseit to the other proulews in their due order,
I daresuy aud I hope it will be admitted that the function of a Btate,
whethier it is the lodiun Btate who are the agents of ths British Government 4

on their confesslon, even their function I hope does not begin and end at.
t-hu adwinistrution and the poiicing of thig country. | hope their concep-
tiou has withiu it a Jittls larger ideal, a little larger practical realisation
of their interest and their duty to the pevple whom they govern and irom
whbom they draw their resources. 1f that is 8o, what is it that they have
prepared to do by way of expeuditure of the revenucs raised {rom them.
The Army Secrotary or His Excellency the Commauder-in-Chief will say,
nothing short of 45 or 48 or 50 crores will do for the matt.r of an efficient
army. And it would have been very much better for the Honourable the
Finance Member to say, ‘I dare not justify what I do, but that is what I
stn obliged to do’’.  If he came to us in that spirit, we could better under-
stand him; for what do we see? From 29 crores we went up to 55 crores.
From 55 crores we have now come to 45 crores; and the comfortable or
rather the uncomfortable assurance is given that we must not take it that
the military expenditure is stabilised at 45 crores. That is the situation-
now. With usitia a moral question, a moral question in the sense that
the manhood of thiz country cannot adequatelv raise itself to ita proper
height. It is not s question of the personnél, of the mcre ordinary soldier;
it in n quention equally of the personnel of those who command. Tt is no
use indeed asking, as 1 have constantly heard it asked during the last two
monthe, when will this class or this group be Indianised,—a thing againsé
which I have protested and which ought never to be asked. The answer is as
soon as they are qualificd. As if the questinn has ever been approached!
And T submit that in the Tndian State, whether autonomous, despotie or
otherwisn, if it were onlv the interest or exclusively the intereat of Tnd:a.
the question is not how soon they will be qualified. but the auestion is how
#oon von will make them or allow them to he qualified. That is the only
imswe. Tt ia not impoasible. How could it he impossitle? Hag anv aues-
tion of the Government of India and the application of its money been
eansidered from this point of view? Here is a country where the honest
éxpert advicer would merely say, T wish to make the best for it’”. From
the very neceasity of the sitnation, hos it ever heon asked® Supposing,
for instance, the great Enghshmen had not arrived here a hundred vears
noo. does it mean that exeent where the Fnglishman resides. the rest of the
world is without arms, either in the persrmnel of the nativra of the land
or in the nersonnel of those who sovern, command and lesd them to suc-
oess, an if this country had not Sikh officers and penerals, Rajput officers
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and generals, Jat officers and generals, Mahratta officers and generals,
Gurkha officers and generals, Mussalmun ofticers and generals, and as if
today the Nepal army has not its own officers generals saluted by the British
themselves. It, therefore, really means this that the question has never
been approached from the true point of view from which it ought to be ap-
proached by those who, if they regard their offices as of trustees, would
approach it. Here is a country with resources of every kind, mines, minerals,
natura] products, agricultural or otherwise. Can we and how soon can we
make as much of it as would make this country self-sufficient? It is a test
which they refuse to apply. They wish to drive us, in boxing languuge,
merely towards the ropes,, it being taken for granted that we must submit to
the period which they have laid down, perhaps a period of eternity. That is
not the wuy in which we are prepared to face the situution. Those of us
who stund on this side of the House have this view that it cannot be impos-
sible ¢nd shall not be impossible if their vote counts for anything. It is
the duty of the Englishman, if he does not regard this as a different
country, if he eats the salt from taxing my own people, to regard this
question from no other point of view than this. Here are the men, here
are the materials,—how soon can we raise and make an urtuy of their own.
I may have to submit to the inevitable, I may have to submit to their
power and {o their dictation, but I certainly shall not ndmit either the
principle or the propriety or the decensy or the justice of contrary argu-
ment or frocess. The argument in thig House hag been, '‘Oh, there are
two per ocent. and five per cent. and in some cases it is three per cent’’.
Only this morning, in answering a question which I helieva referred to the
Air Force or other allied departments, it was said: ‘'Oh, the numbers are
not available’’. and there the matter ended. The truth of the matter is this:
that the question has never been regarded properly ' here is India‘’s money :
here ar: 'ndia’s men: bere are Indisn resources; and here are we as
honest servants of India: let us apply ourselvea properly to the work:
supposing vou are asked to equip the army for the purpose of fighting,
would vou simply lsy down your hands and say ‘‘Nothing doing''? Would
vou sny ‘‘No, we are notin 8 position to do it'’? When you found it
necessarv, vou raiged the standing army from 170,000 to 14.00,000 and
equipped it properly for the purpose of defence of the empire: it it waoa
possible then, it should have been possible in s lesser period of time if only
vou hal an tonest intention, a genuine desire to make of India what it
could become. That ig the real truth and that is really the criticism.

Coming to the way in which the matter of the ruising of the monies
is concerned passing from taxation and expenditure to borrowing, on thst
question the poliey for which we stand i this: all heobs on oconomics,
indeed, testify to one great fact, that if & country must borrow st all, it
must, as far as possible, never borrow st all events in thase foreign coun-
tries who will make the borrowing an excuse to make that a ground of poli-
tical domination. You will find that from the time of Adumwcn ,where he
has given instance after instance in which, under the excuse of lending
money, the time arrives when the preservation of the credit, because money
is lent, becornes the next easy excuse for a permsnent dominstion and
political ind 1nilitary occupation of that country which is illustrated by the
hustory of this pountry. Our exiernal debs is in sterling, and here T wish
to point out how our finances have been dealt with Ly our trustees. A
time arrived—1 am sure, the Honourable the Finance Member can easily

L
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nscertuin it if he looks into his archives—during the period of the War
when the rupe: was not tied to the juggernaut’s car, but was free and
the wterling stood at Rs. 8; and the time arrived, when the amount honestly
to the credit of India by reason of the services aud egvipment and money
which we had spent on their account on their own estiruutes, when the 200
crores which sterling debt represented could have been paid off and can-
celled by redit and debit entries. But the time als> armived, unknown to
the people how the sccounts stood, when one day the Finance Member
get up in this House and said “Yes; you have assisted the British Empire
more than any other part, more than any of the colonies who had freedom
conferr+d on them, although India has provided 11 lakhs of men and
every other form of assistance during the War: you must now make an eddi-
tional gift of £100 millions out of the generosity and out of the bounty
of poverty-striken India’’. This was followed by another grant of some
£46 millions out of which 20 millions were actually drawn; and, computing
sterling at the then rate, it was perfectly easy for them to have paid off
and be now without any sterling debt at all; but for the fact that £129
millions were made a gift of: but for that gif$ our eredit and our debit on
sterling sccount stood cancelled against each other. T.ut, at the moment
whan this gencrosity was drawn upon, nobody knew what was behind this
great act of generosity. Of course it was a faroed act of generosity which
was tde in our name: we had no power against it. except on the second
acention when 1 believe it was voted to the extent of £48 millions: but in
w0 far aa the £100 millions was concerned, no vote of this House was taken,
not cven n formal vote of this House. That is the position at which ‘we
stand so far as the finances of the country are concerned; and today I am
one of those who believe that it is best as time advances not to incur any
debt whatever in any foreign country. Indeed, the complaint has been
made that Indjais a hoarding country; the complaint has been made that
every Government loan is over-subscribed: facts are trotted out that the
rate of interest in India is going down: this is, then, the Finance Mem-
her’'s apportunity to eall out all the resources—avhat he would csll the stale
unproductive hoarded resources of the country—in crder that we may be
free at oll eventa of that clahm which will alwayvs he made sc long as some
portion of the sterling debt reroains for them to say “We have vested in-
terests in this land. and it is for that purpose that we must keep bold on
you”. It is couched in different language from time to time, but its ultimate
and aotual objective and significance is always the same. I, therefore, sub-
mit that, in so far as we are concerned we stand for a policy that if and
when borrowing is necessaty at all, the borrowing should be internal
altogether; and the speediest messures should be taken in the speediest
period of time to make srrangemepts at all events to pay off the sterli

debt: T do not wish to intervene the issye bere or question as. to ite pro-
priety or its legitimaey or our gepuine liablity for the same. is an
issue which does not arise in this House.

The next point to whieh T wish to refer is the ma
monetary systein of this countey is heing veed. T ath v
helieve that. in the matter of currensy and ex Wwhile %o the extént
to which it is nocessary and always nesestary, the stability of credit mupt
slways be aimed at, I am ‘nokone of those persons who'is going To inike
of that nn excuse all the time to manipulate it with a somewhat diffcult

&
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-and somewhat different and an ulterior motive, Why should we be tied

up to 8 certain definite ratio with sterling? All that we heard from the
Finance Minister was an emphatic sssertion, without any justification—
almost an instinctive assertion when he got up and said ‘*That will never
be done'’. But has he ever attempted to justify it? because he
knows in his heart of hearts that such a policy of linking the rupec to the
pound cannot, us a matter of economic measure, be justified, cannot, sup-
posing India were to consult her own interests, be justified: let alone the
claim of Britain that she is the morud guardian of India: 1 say it cannot
be done if it were the interests of India alone that were to be consulted.
But they know that it has one obvious result, and that result has been
emphasised on the floor of this House, and that is that it confers some
considerable percentage of advantuge which may be easily caleulated for
trading between certain countries: that is the position in which we stand a0
far as that is concerned.

I shall now come to the question of the export of gold. A good deal
has been said on the floor of this House in general terms: the question was
-discussed by the Honourable the Finance Member in the address hie guve
to this House in that opeuing speech: he says, that i the natural flow of
this as of any other commodity from one country to another us a mntter of
voluntary selling. Therefore, he thought it wus unnevessary, considoring
the matter from that point of view, for the Government of India to inter-
fere in this natural flow at all. Tuking the issues one by one: what did
the other countries in the world do, whatever may be the opinion, the
almost unfettered opinion of the Honourable the Finance Member of Indis ?
I would prefer to take the actual conduet of principal countries of the world
in order to understand its economic consequences rather than merely rely
on emphasis. .1f England feels that it is worth while taking gold. if France
feels that it is worth while taking and keepiug gold, how can it ha that
a contrary policy is good for this land? And he ssks the question—how
is to be done? He said—if au embargo was placed on the export of gold,
he would bave to buy the gold which people, who are in distrens, ure obliged
to sell, and he has ied out the thesis in this way; then we shall bhave
to issue paper money equivalent to the price of the gold at which the Gov-
.ernment would have to buy it, and he stopped st that, because, forsooth,
he dared not carry that process of analysis any further, snd it is my duty
to carry that process of analysis to the next three steps. If ever the Ntate
.of India was forced to that condition, what is the harin that is going to

pen, and what is the gain to be made out of it. If the Government of
Indis had to buy t.heug;t:l and for that purpose to issue money, the first
.and foremoat thing is that, in so far as that mouey was issued against goid,
it cannot affect the stability either of the monetary or any other credit of
this country, because, for the test of this stability of currency, what is it
that you have to back it with when you have to oxchange it for sny kind
-of metals which you have set up as & standard for the purpose of ex: .
so that issuing paper money against aa sctual aocumulation of gold
in the hands of the country cannot be an evil st all. In the segond place,

it will have this grest advantage which somehow or other is an ansthema
to the Honoursble the Finance Member,—it will have a tendency to give
a i wots of thi
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presently show. Where the prices of commodities fall, what do you do
by calling your penny a half penny? You recover the same sum of money
on taxes from the people who have no other sources of paying them except
by selling their agricultural and other products. They bave, therefore, to
pay twice or one and half times the quantity of their produce to pay the
samne sum of money, in other words, under cover of the same denomination,
you recover 1} times of the taxes, and the bloated salaries become 150-
cent. that is to say, 50 per cent. more than that they really ought to
In other words, when it suits you, you call a8 penny a half penny. That
is so. He says, it does not matter. I am merely asking what are you
taking from the people of India in the shape of taxation that you take?
If you take your 88 crores of rupees, you are very glibly comparing that
86 crores with the eurlier tuxes of previous years. It is an entirely unfair,
uneconomic, unjust and & veiled form of imposing 50 per cent. additional
taxation. But that can be endured, but a little rise in the internal prices
of the commodities cannot be endured. He says that is inflation. It is a
dangerous experiment. That is his economics; at all events, so far as we
are couceme£ though perhaps we may nothave the right and the authority
80 to do, we are spesking with a considersble amount of knowledge, with
# considerable amount of restraint, and we dare put to test, if we had the
right and the authority and the power to do 8o. President Roosevelt can
be laughed at in the comfortable and irrespohsible atmosphere of this House,
but his results cannot be wiped out from the United States. He is a re-
sponsible man,—I hope he is certainly mmech more responsible than the
Honourable Sir James Grigg. (‘‘Hear, hesr'’ from the Congress Party
Benches.) He represents an infimtely wealthier, infinitely stronger, infinite-
ly more educated class in his country compared with ourselves and yet he
has dared to try that experiment, and he thinks he has given relief to his
people. His people think they have got relief, and yet we are to be governed
and tutored by a doctrinaire economist who comes and says: ‘“You will
not try that experiment, I will not let you try that experiment so long as
I stand here professedly in your interests’’. 8ir, I have never heard such
a grotesque statement. A man, may be my adviser in my pay for the
purpose of looking after my economic situation, says: ‘I will not trv an
experiment, I will not let you try that experiment'—because I know he
is in that strong position, and because he knows I cannot displace him.
But that position cannot last long, that sort of arrogance cannot last long.
They may call us futile. lnde'ols, we are futile,—I agree with what my
friend, Mr. Fuzlul Hug, said—we are futile in the votes that we are giving.
You may be quite certain, whether you accept them or not, every single
refusal that you make means you are digging a grave for yourself. (Cheers.)
I know that no amount of ridicule, no amount of eontempt, no amount of
facile easiness will ever quench the sincerity and earnestness of our people
to take charge of these new affairs. We are those who dare put to test
the theories for which we stand if only we had the right and the power
to do so, and all that we call upon you to do is this.—if you must serve
us, at all gvents, serve us, but do not serve another country from which
you oome. At all events, that is the honesty, that is the standard, that is
the economies, that is the application which we always demand from you.
and thoss of us and those of my other friends who belong to this land need
make 1o other appeal to themn ot all. Therelore, luyﬂntd:eoki:?tha
Md'ﬂdmmmhmwb'mhﬁhmm in;
but . meesure, to relieve the fall in the
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commodity prices today, and, remember, if you are honest in framing your
budgets, you must asttune them to the oonditions of this country in which
the people are very poor, in which the people can only pay taxes from
what they grow on their land in so far as land revenue is concerned. Tn
80 far as all indirect taxes are concerned, you are really by maintaining
the same nominal amount of taxation increasing the taxation by 50 per
ceut. and yet the military Moloch is not satisfied even by that. We are
told: *‘Don’t think that we are going to spend over the bloated services,
no, no, but we must have our cut restored’’. But may I ask the queation—
if the prices of commodities have gone down 40 per cent. could you not
bear even a five per cent. cut in your salaries? (Shame, shame.) Suppose
you were true to vour salt would you say this, ‘“‘Let us take from the
country its real’ equivalent of taxation and at all events'release the rest for
the benefit of the people”; at all events every man, who serves this country
on salariés abéve Rs. 200, ought not to find himself in any difficulty what-
ever if he surrendered back to the country what belongs to the country
and what the country cannot pay.

That brings me next to the question which my friend, Mr. James, often
asked—what about the exporte and imports? 8ir, I am one of those who
believe,—and I am also in a position to put it to the test had we the power
and the opportunity to do so,—I am one of those who believe that India
is a country which can be thoroughly happy. It need not be wealthy, but
it can be thoroughly happy being entirely self-sufficient to the extent to
which you will allow it to be self-sufficient. I am one of those who do
not believe that the inflation or increase of exporte and imports,—that is
the usual phraseology employed in the Annual Reports,—is a nccessary
indication of the prosperity of a country at all except perhaps & highly
industrial eountry. I daresay, and I admit as en ordinary proposition of
-economics that we cannot always pay those in gold by importing more than
‘what we export, in other words, in the normal course of trade, the two must
balance as ressonably as possible. That proposition is not denied, but
what is denied is that the increase of exports and the increase, therefore,
of imports do either or both of them taken together necessarily indicate the
prosperity of 8 country. For it is easy if you look at the exporte,—and 1
will give you the figures which I have got here and show you what it is
possible to do.

An Honourable Member: What is this Book ?

Mr, Bhulabhai J. Desal: This is the Indian Year Book, and T am using
the figures which are suthenticated. But it is not so much the figures
which I am concerned with, but to test the issue whether it is necessary at
all to test the prosperity of a country by what is called the increase of
imports and the increase of exports. In a country like India, which can
have enough internal trade, it is mot at all events necessary, except, ss
I have said, for the purpose of paying an obligation that T cannot avoid in
any foreign country, to export anything at all. And I will deal in & moment
with what happens to cotton. ‘

I know I have got here a gentleman who hes stated two propositions
with a confidence which I think he ought not to have applied to this matter.
He said two things, the first thing he slways thonght of was about the

urchase of cotton by two foreign countries, in particular, Jepan and
'ngland, and he also stated glibly that there was room in this country for
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textiles from foreign land. I am presently going to deal with his observa.
tions, but let me continue the point on which I sm now. The point on
which I am now is this. Let me first read to you the first six items of
imports of this country. Cotton and cotton goods, 1932-33, 34 crores of
rupees; machinery and millware, Rs. 4 crores; metals and ores, Rs. 9 crores;
oils, Rs. 8 crores; silk, Re. 4 crores; sugar, Rs. 4 crores; instruments and
spparatus, Rs. 3 crores; vehicles, Rs. 3 crores; the rest I do not wish to
read, because they are in small dimensions. Which of these cannot be
manufactured here? As I have said, it ought to be possible and must be
made the policy of this country. Why is it impossible, when, a hundred
years ago, we were able to clothe our country, when we were able to export
our textiles to other countriecs—by the mere fact that you have the spinni
jenny and the power loom does it mean that we should for all time depen
upon you that we should export Rs. 34 crores worth of produce of this
country in order to balance our import of Re. 84 crores worth of textiles?
It is perfeetly competent to this country to make itself entirely self-sufficient
and [ do not know where my Honourable friend, Mr. Mody, gets it from—
that there is some kind of cloth, for health or for comfort or for what I
do not know, which this country cannot produce for its own clothing, that
it must go to 8 foreign land? I leave him 4o his absurd dreams and still
more to his absurd policy? Because what js there in the cloth produced
in this country—what quality is it, has it poison in it? What is it that
is tmpossible to do in this country? If we have displaced two-thirds of
the cloth already, why should not we be able to displace the rest of the
one-third? And here my answer is that it is poasible to balance my foreign.
trade without an export of 34 crores worth of aetual raw produce. But I
shall be asked the question, amd that question also I propose to answer.
I ask the question next, but what will you do with your raw products ? My
answer is twofold. In so far as the raw produce is concerned, I will eall
your attention again, if you will allow me,—I will read aiso the heads of
principal exports. Jute raw, Ra. 9 crores; jute manufsctured, Rs. 21
crores; and it is admitted that so far as 30 crores worth of jute produce is-
concerned, it is & monopoly of this country and you need not fear that
you will not be able to export it. Then, I éome to ocotton raw, 20 crores.
worth,—in other words, if what I have learnt—and I have investigated
the matter in great detail—about six to seven annas worth of cotton requires
nine to ten amnas worth of cost in order to make it into a cloth of an
ordinary kind. That is the estimate that we get when we. ventured to
form the Swadeshi Sabha, a little larger institution than the Bombay Mill-
owners’ Association, of which Mr. Mody was the Pregident, and from which
he has now withdrawn his great protection and he now serves himself in
serving in another industry. That is the economics he wishes to teach
me....

Mr. H. P. Mody (Bombay Millowners’ Association: Indian Commerce):
I will tell you all about it later, if not today, on some other day.

Mr. Bhulabbai J. Desal: At all events, there is no reason which Mr.,
Mody can give which any sanc man can be convinced of, that cloth cannot
be produced in this country—which may be poison enough for him, and
I bave no quarrel with him, but a good enough cloth which can be produced
in this country and avoid this import of 84 crores worth of textiles. If we
could do it before, why should we not be able to do it now and why should
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I go and enter into a pact, in order that my name may be mortalised or
immortalised, in order that . . . .

_ Mr. H. P. Mody: If the. Honourable Member can come to my place,
I will teach him economics.

Mz, Bhulabhai J. Desal: That is the last thing I want to learn from my
friend; he cannot teach me. .

Mr. H. P. Mody: I shall deal with that at the proper time. Does my
Honourable friend think that he has the monopoly of wisdom?

Mr, Bhulabhai J. Desai: I am not going to give way to my Honour-
able friend. The point I am making before the House is not personal
at all. I regret very much that my Honoursble fricod, Mr, Mody, should
have taken it so much to heart.

The whole pomt is this. Can we or can we not displace the unport
of 34 crores bere? That is the issue, and if we can, here we pave the
avenue of being able to keep the raw preduce of the country within itselt,
and I next proceed to answer the question, what will bhappen to your
cotton. 1 will not now refer to any gentlemsn by name, so that he muy
not feel offended. It is quite clear that Japan is buying cotton, und I
was told the other day, and that is the kind of threat to which 1 was
accustomed, ''Ob, yes. Japan was on the eve of changing its machinery
in order to.consume American cotton. But, forsooth, n order to oblige
India, she purchases s million or a million and s half bales of Indian
cotton’’. l'am not one of those who believe that a Japanese or an
Englishman for that matter is so chartable as to buy your cotton if he

pes not want to, it is & theory which 1 cannot sccept, il in so contrary

human ngture. I am one of those who believe that oui of the 20 crores
that we export, it is perfectly easy to so adjust, and that is what brings
me to my next point, a plannod economy of this country, not the kind
of economy to which my Honoursble friend, Pandit Govind Ballabh Pant
referred, but a planned economy of this country. There is no reason why
this country should not plan its agricultural operations in the same way as
is done in other country. There ia no reason why, if we were able to
change to eotton from foodstuffs in the hope of getting higher prices in
those timea, we should not restriet our produee of cotéon and use the land
for the purposes of produce of food, for. so far as the total
produce of food in the world is oconcemed, the average is not
of much use to us. I1f the food in the world is more than
sufficient for the purpose of individuals, 8o far as Indiu ir concerned, the
outstanding fact remains that there is not food enough execept for one
meal for a large part of the populstion of the country. Therefore, there
in room enough for expansion in this country, of the produce of more
food to he redistributed within the cowity itself, and T am not at all
terrified by the fact that we ehall not be able to oxport that food to
foreign countries. In fact, T do not wish to do an. T am one of those
who believe that our foreign trade should he so halanced that we shall
be able to produce as much of manufactured goods in this country as we
ean %0 as to enable us to prevent our raw prmduce being exported outside.
Therefore, I am not st all frightenad by the idea as to what will happen
to our imports and what will heppen to our cxports. Ty will he the
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businese of those who are in charge of the State to see to it, if cotton
is produced in quantities whisch cannot sell. In fact, even the State would
not be required. Natural economics would adjust themselves. If cotton
cannot be sold at a remunerative price, people naturally would not be so
foolish as to leave their land fallow, but they will certainlv eultivate in
the same land food which at least thev couwld ecat, Tn fact. I will go
further and say that I am one of those who believe in the answer that the
Honourable Mr. Gokhale gave to the Welby Commission : :

“*1 would rather have my land fallow than cultivate it for my neighbour’s beneﬁt’."

I have not the time to analyse projects like the Sukkur Project and
other projects which are intended to increase the production of the country,
hut the question is how much of it remains here for the person who grows
it, for vou have got to provide for the 80 crores which have been spent,
the machinery that has been hought and the skilled labour that has been
applied to it. You have, therefore, to provide out of what grows, in
addition to the land revenue, for the purposé of the annual interest and
the ultimate sinking charges. Take it from me that so far as we are
concerned, we stand here for a policy of self sufficiency. We are not
of those who believe that it is not at all necepsary for the purpose of the
true advancement of the country that its exports and imports should
necessarily swell, but thev should be so adjusted as to make India
thoroughly self-sufficient which it has the capacity of doing by reason of
the manifold products of every type that this country can produce. We
stand for the nationalisation of alTethe key industries and of the utility
services of this countrv. We maintain that position and we are proud
to maintain that position. If private industry tries to squeeze the con-
sumer, it will be the duty of the State, if the State is right, to protect
him and to provide the service at the minimum reasonable cost and
without any profit. If the State acknowledges that it is incapable or
inefficient in its management, it is the State's acknowledgment of its own
effeteness with which 1 am not concerned. T s thinking of a State which
believes in itself, and that brings me last within the few minutes that are
loft to thie discuseion to this question of planning.

T congratulate my friend, Mr. Milligan, and entirely agree with him
in the observations that he made during the course of the cut motion
which my friend, Mr. James, moved before this House. I may not agree
with hitn in all the details and in the rensons that he gave, the onlv reply
that he got from the Finance Membher was that he was a Socialist. I
wonld rather he a Socialist with Mr. Milligan than a free trader with the
Honourable Sir Jamees Grigg. That is the position that I take up and
we say all the time that it is the business of the State to so reconcile
the interest of the consumer with other intereste as to bring sbout an all
round development of the country. We have often heard a specious
srgument, sometimes in this side of the House, but largely on the other
side. When it suvits them, the consumer’s head is brought out, when
it suits them. the industry is brought out, and it is difficult to understand
which one thev are going to bring out at tbe next opportunity. In our
opinion. and in our judgment, there is no real antagonism between the
two. Tt is the duty of the State to co-ordinate the two—a kind of duty
which on a larger canvas might well be found written into the beautiful
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speech of my friend, Mr. Milligan. We stand here for a policy of dis-
criminating protection, but there is one more amendment to that policy
which ought to be added. That policy does not include any new induatry
at all. So far as I read it, I am content with that policy if my reading
is not incorrect. In the larger interests of the BState as a whole, it is
essentially necessary that the consumer should tax himself and that is
what happens in many countries, and now T rhall tum to a few remarks
of the Honourable Sir James Grigg.

Turning to the subject of industries, he said thet the world's desire
was for national self-sufficiency and if my friend is right, then I hope
that everything that 1 have said ought to be right. If we stand for
national self-sufficiency, do not other countries also stand for national
self-sufficiency from the point of view of the consumer? If by rvason of
a conflagration a country should find itself in the miserable condition
of being cut off from its food supplies, would it not be justified in taking
every possible step to be self-sufficient within her own borders? That
must be the aim of every couniry, much more so in India. Here is the
money that we raise from the country and it should be possible to say
how it should be spent so as to make for real development of the country
and not simply preserve the country for other lands. The latter cannot
be the object; that ought not o be the objest, but if that is the object,
we are quite right in saying that such a policy is unsound and such a
budget cannot stand the test of any popular vote in any Assembly what-
ever. (Applaude.)

The Honowrable Bir James Grigg: I move that the question be now
Tut. .

‘Mr. President (The Honourable Sir Abdur Rahim): The Chair does n t
think there i any other speaker. The Honourable Member can begin
his speech. '

The Honourable 8ir James Qrigg: Before I begin my speech, porhaps 1
might lay on the table a declaration by the Governor General in Couneil,
under Section 67-A (7; of the Government of India Act, regarding certain
demands vefused by the Assembly:

“In pursuanee of Section 67-A {7) of the Gorernment of India Act, the (rovarnor
General in Cowncil i= pleased to dedare that the following demand: shich have been
refured by the Legislative Assemb’y ore essential to the discharge of his responribilic
iea ;

Dimand Amound.

He.
1— Railiway Board ) N X X 1]
3% — 4rmy Department . . . . 4.30.999

(Cries of “Oh’ and ““Shame’’ from the Opposition Benches.)

Perhaps I might start by expressing my agreement with the Leader
of the Opposition on perhaps the only point on which I shall agree with
him, snd that is the natural tendency to staleness at the end of a debste
which has lasted for nearly a fortnight. Though it may be presumption
on my part, T should like to say that he showed very little evidence of
staleness—in his manner at any rate. I might now go on to his remarks
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on my snalysis or my account of his analysis of the budget. It certainly
showed an entirely new method of controversy. I described in cerfain
terms his analysis of the budget and he then attributes them to me and
#ays | have admitted his argument. 1 never heard of such a method of
controversy. As he challenges me to deny the accuracy of his argument,
in order to make quite certain that there shall be no misunderstanding
at all, I repeat that his analysis was malicious and I say if, for the first
time, nevertheless, quite definitely, that not only was it malicious, but
it was misleading and unfair, and I certainly do not wish to have attri-
bited to me the remarks which T was attributing to him and his friends.
For the rest, the leader of the Opposition gave us one of his political
propaganda speeches in which he is such an adept and which we Eave by
now learnt to expect on each and every ocomsion, however appropriate or
innppropriste it may bhe. But, as a great part of it had nothing whatever
toc do with the Finance Bill, T must excuse myself from following him
into the purely political sphere, but perhaps I might say that during the
course of his speech T saw very little trace’ of that spirit of co-operation
which, when it suite the Opposition, they offer, but which, when it do=s
not suit them, they entirely ignore.

Before coming to the speeches which are:by now somewhat hoary and
aged, I might take up some of his points of detail. First ot
all, he said, let us make quite eertain that we pay off our
sterling debt as soon as possible. That is a very praiseworthy sentiment,
and up to that point I can sgree with him within the bounds of the pos-
sible, but the cloven hoof appears later on. He expressly put aside the

uestion of repudiating the whole debt until a more suitable occasion.
%ut the cloven hoof wus there, und the issue of repudiation was there quite
definitely. Then, he expressed amother grievance that the rupee has -been
linked to sterling, and here I am bound to say that he seemed to me to
huve one of those agile changes of direction for which he and his Party and
his friends inside and outside this House are so skilful. He made a com-
plete volte face. He complained bitterly that. owing to the faet that the
rupoe had depreciated forty per cent with sferling, the United Kingdom
had got entirely fictitious agninst, say, Germany, which had adhered to
the gold standard. Well, if that argument means anything at all, it
means that his complaint is that the rupee is under-valued. But so far
na everything else 1 have read about this controversy goes, the complaint
of the Congress Party particularly and their commercial friends—and they
have been complaining for vears—is that the rupee is over-valued and
they have not got & free hand to let the rupee sink as far as it is neces.
sary, until they have made their fortunes.

4PN

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhimmadan Rural): We still want it to bhe left free.

The Honourable Sir James Grigg: But the only kind of freedom thet
i any good to vou is that it should go in both directions at once. (Laugh-
ter.) Then, nf course. we had the usunl inflation argument and the usual
eommente on the obscurantism of one who dares to think that inflation
will do peopls more harm than good and will do the cultivator especiafly
more harm than anybody else. And he said: “Who are yon to dare to
set up vour opinion against the President of the United Statea? The
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results are there for everybody to see!l Who are you?"' Well, I shall
m{; later on in my remarks upon this subject to the matter of the Now
. 8ir, perhaps I might now come to the Pandit's speech, and, in the
course of that, T shall deal with the Roosevelt plan. I might, by way
of & preliminary remark, say that in the course of that not inconsiderable
part of the Pandit’s speech, which was devoted to mildly offensive per.
sonal remarks, he complained about my temerity in daring to be cheerful
in a country like India and he attributed my cheerfulness to the fact that
I had a profound contempt for ‘‘the dismal science'’. Perhaps I might
be allowed here to give the House a story about Dr. Johuson who met an
old college friend of his vouth and was talking to him about their fates aad
careers since thev had finished living together at Oxford. Hiz college
friend said: ‘““You are a philosopher, Dr. Johuson. I have tried, too, in
my time to be a philosoit:ar. but, T do not know how, cheerfulness was
always breaking in"’. (Laughter) 8o if you substitute economics for
philosophy, I can say that too. Well, if this cheerfulneas is the result, of not
being over-impressed by the bewildering nostrums of modern aconomies,
I for one should regard that ag an additionsl inducement not to pay too
much attention to these bewildering nostrums, and those who voics them
until they sing much more in unison than they arc doing at present; and,
in spite of what the Pandit says, there are not amongst them such signs
and measure of unanimity as would justify us in taking them as infallible
i:idas in thi§ pass of our affairs. Sir, the Pandit challenged me to pro-
the of eeonomists to set against those of the exponenis of
eoonomio ing and he mentioned the following names. 1 am nut
ing to give them in any order of merit of course. (Laughter.) The
ﬂ mentioned the following names: '
Mr. Keynes,
Sir _George Schuster,
Mr. Lloyd George.
8ir Arthur Salter,
Sir M. Visweswuraiya,
Mr. Darling,
Mr. Harold Laski,
Lord Allen,

Lord Passfield.

Apart from the fact that only one, or at most two, of these sre eco
nomists in any strict sense of the term, I accept his challenge, and 1
produce Prof. Lionel Robbins (who the Pandit appeared not to have
read of, but if he has not read his book called ““The Great Depression’’,
I will lend it to him.)

Pandit Govind Ballabh Pant: I have no intention of reading hooks of
men below thirty-two.

The Honourable Sir James Grigg: He is older than that.

Then, I will produee Dr. Bevjamin M. Anderson, of the Chuse National
Bank of New Veok., T Lave got supe of hig remarks here, if the House
cares to hear them.
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"Then,—I shall produce Monsieur Charles Rist of the Banque de France,
and the whole Frenchh School of Economists. They are all against this
‘“planning”” business.  Further, I read in the Sunday Statesman of two
weeks ago a review of two new books. The first was ‘' Collectivist Economic
Planning’’, by Professor Hayek, who, 1 believe, is the great luminary in
the 1odern cconomic firmament, and the second is ‘‘Economic Planning
in Soviet Russia’’ by Professor Brutzkus, and, if I undersiand the review
aright,—T have not read the books—tihe attitude of these two authorities
towards economic planning, even in its special sanctuary of Soviet Russia,
is of the most critical character. Perhaps T might be allowed to read a
passage. According to Brutzkus: N

“The success of the Five Years Plan has been of a very meagre and doubtful
-character. Even in evaluating the considersbls expankion of heavy industry it has
to be remembered thet Rusais is still a young country .industrislly, and that pn?nu
under such conditions is easy. In a great many industries, on thc other hand, no
progress has been made.”’ )

While the authors of the Five Years Plan ‘expected to increase the
uctivity of lsbour by no less than 110 pee cent., actuslly, however,
dly any improvement took place. The result of the Plan on the agri-
-oultural side is to be judged from the fact that ‘Russia is now no longer
in possession of grain surpluses for shipment abroad’’, while, before the
war, the groin exported smounted in volue to nearly half her exports. The
-orops harvested per unit of Iand bave fallen off considerably and the decline
-of livestock-breeding threatens Russian: agrieulture from another direction.

Pandit Govind Ballabh Part: What did Bernard Shaw or Aldous Huxley

say of Russia after their visit?

The Honourable Sir James Grigg: Then, tlie Pandit went on to point
to the example of all the other nutions of the world who have gone in for
.economic planning. Is he quite certain that things are ss prosperous as
he appears to think? T.et me read u passage about the New Deal in
America. This is from the Statesman of March the 15th:

‘“The Washington co oy of TAe Times says that Congress has heer in

session since Jann 3 0 far bas not passed s sing'e ‘New Deal' measure—
(TAere Aas been o:? aince then.) e -

This would mean little il it meaut cnly delay. It meant danger. however. if it
showed that, in American football perlance, the President had Jost the hal T$
would take more than courage if he were to touch currency in order to stabilize if,
yet the present state of the money ex and the bilitv of serious oscillations
are one of meny sources of aaxiety which now ov w Washingion.

The fate of the Nations# Recovery Administration bangs in the balance and
nobody would be surprised if it diuppa’ond ss an emtity; some of its functions Leing
scattered over other agencies of the Government.

Mr. Wallace. the Secretary for Agriculture, bas become gloomier in his raublic
pronuncements. ; .. Ve

The Public Works Adminisiration is under attack and the Federal Reliet Admiais-
‘tration is forced to borrow xl the momey which it can secure, With the
«of the 4,880 miltion dollars Worke Relief Bill the chickens of the ‘New Deal’, suid
one critie loday, are coming home to roost.” :

T will give another quotation from the Statesman of the 18th March . . .
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Pandit Govind Ballabh Pant: Which Statesman is this?

. The Honourable Sir James Grigg: It is the Statesman of Calcutta, but
it is quoting from the London Times:

!“The last two years have seen the passage of many profoundly important laws
which have spawned (/ do not think there is muchk planiig about cpaywning) thonsanda
of s of codes, administrative orders, rulings and regulations—so many ot these
last the Bupreme Court was once moved to requeat that eome guide to their
infinite variely be provided. They leave two questions still lacking answer—frat,
wiil the New Deal bring recovery . and, second. will the huge costa of tha New Deal
be paid out of the abundance of that recovery or by resort to inflation?

The fact that these 1uuﬁom etill abide, that after two years of amazing activily
90,000,000 people are atill on the relief rolls, that the expenditure of biliona of dollars
has not primed the pump of business is a source of legitimate anxiety, bug not the
only source. Laws may admirable codes of conduct, may bo fair regulations, ma
be wise, but it is in the fild of administration that their efectivencss is tested.
There the New Deal is weak, not 80 much in individual efficisocy and the devotion
of its servants, as in the jeulouuios which divide them one from esch other.'

I can produce another quotation sbout the present state of the ‘‘New
Deal’’ in the United States. This is a quotation from the Christian Science
Monitor of February the 4th and is much shorter than the others.

““The desire is still to sell without buying. Until that attitude is changed there
is little hope for permaunent improvement of American trade.'

T gather, and, in fact, I have seen quotations from Mr. Cordell Hull,
the Secretary bf State, and from Mr. Wallace, the Secretary of Agricul-
ture, who havé said very much the same thing in different words. 8o
much for the results of the ‘‘New Deal’’ which arc there, as the Honour-
able the Leader of the Opposition says, for everybody to see. Let us
next take Japan which is always held up as one of the prime examples of
suocessful economic planning. [f T dc not weary the House, T might be
allowed to read a few extracts from an article which appeared in the Lon-
don Economist of February the 16th:

“....An spite of exchange depreciation, cheap money, Government spendiag on
‘Public Works’ and—-untii recently—a promise that taxation would not be increased,
Japanese prosperity is confined to a few large industries, and the main obstacle to
more widespread prosperity ia the poverty of farmers and the coincidenca of low
wages with industrisl unemployment. (Here / miss out a sentence or two.) Thus the
rity of which Japan bonsts is seen to be omly skin deep, The deprociation

of :ﬁ: yen increased the Japanese manufactarers’ coste for all imported raw materials
and it seems fairly clear that in order to offset this increased cost of working cupitu}
the manufaciurers have improved the ‘efficiency’ of production. It is, of course,
certain, that in many cases there have been genuime improvements in technical and
commercial methods, but labour has made a substantial contribution to ‘techmical
efficiency’ by working longer hours for less real wages. (I again miss out a senfence.)
Tt seems fairly clear that Japan's economic stracture has been subject to -inoredsing
strains. 8o far ahe has suffered all the burdens of imperialist expanaion, in the form
of increasing public debt, booming armament industries snd incipient depression,
without as yet ing any of the economic gains for which she hoped from wider
markets and an rgod sres under one economic onutrol. Jepsn lives todsy in an
of crisis, and while this is maintained she wil continus to evjoy the-

paradox of ‘prosperity’ with a falling standard of living."

The Pandit also referred to the United Kingdom. Perhaps it would be
a little invidious on the part of one who was after all until recently an
English Civil Servant, and who is continually accused by the Honoursble
Members opposite of still being an emissary of the British Government to
discuss the policy of those who have been his masters. Certainly there
have been, as the Pandit pointed out, a considerable number of subsidies
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in shipping, beef, wheat, sugar beet, milk, bacon, snd so on.  Perhaps 1
<can escape from my own dilemmns in the best way possible by msking a
quatation from one of the books of the late Antony Hope where be says:
““The oysters are caten and are put down in the bill.”” Italy and Germany
ara other exumples of planning but they do not appear to be very happy
about it. But, after all, the main example of economic planmning is found
in Soviet Russis. Russia is clearly the kind of political and economic
system that the Pandit hopes to see introduced into India. I am not so
sure about his Leader, but, in so far as I could gather on the spur of the
moment, his economic structure was not essentially different. As far as
the Puandit was concerned, he would allow a little more latitude in the
matter oi beliet in God, but a little less latitude in the matter of stealing
another man’s wife. But, apart from these two minor exceptions, he finds
the Russisn system wholly admirable.

Pandit Govind Ballabh Pant: It is much better than your system at
present.

The Hohourable Sir James Qrigg: Now, we know where we are. The
Pandit and his friends want to introduce the Communistic system into
Indis. Here, let me say that 1 found the speech of Mr. Gupta particularly
illuminating in this respect. Although it is probubly so long ago thut it
has pussed from the memory of the House, it will be remembered that
Mr. Asaf Ali bastened to him and tried to induve him to curtail his remarks,
Nor am I surprised that the Leader of the Opposition should find it neces-
sury to give e to understand that he slone was the true exponent of the
‘Congress Party and that anybody else is unauthorised. However, let me
give some of Mr. Gupta’s remarks:

“Now, Sir, many objections have been ruised that the army ‘s costing much. 1
say that probably if it were my ll'lll{ it might even cost more, snd I would net
grudge that. Even a small country ike Japan or Germany is probally spending
wmore than what we were spending.’

-

Further on, he aaid:
“If it were my Government, if. he were Viceroy, I would say ‘You hav
cratic power, ywymy hang & man wi ?’tﬁd, you ma m&{n to'ﬂl';

India has to be built. Did not Hitler send utmd&o{imm m
Binstein? He wsa terned out bag and baggage within 24 hours, T want my Viceroy
to have that power.”

Mr. Ghanshiam Singh Gupta (Central Provinces Hindi Divisions: Non-
Muhammadan): I stick to it.

The Honourable Sir James Grigg: Bo, now, we know where we are.
For the mild and benevolent regime that now exists, we are to substitute
the autocratic sway of a party caucus. Pandit Pant made great play of
the agony he suffers aow at the thought of the slavery of his people. What
his agony will be when a real tyranny is instituted I shudder to imagine.
But perhaps he will, under the new regime become a Commissar, he and
his friends who are leaders of the Congress Party. They will be completely
free while the rest of the 830 millions of India will be under complete
subjection. So, now, we know what this battle for freedom mesns. Free
dom for the ngdit'u&n_m!l I
for everybody else. (Hear, hear.
by, his very unpopular brother,

» o alterws smes 11, :
great precaution against the risk of assassination, he said: ‘*‘They
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mever kill me to make you King”. Nor do [ believe that India will ever
forgo the chances which sre now open to it gradually to realise self-
government within the British Empire for the proapect 61 the autocracy st
a Communistio Congress regime. :

Another part of the Pundit's speech was an eloquent plean  for large
capita) cxpenditure vpon the development of India. 1 wonder whether he
or any other of the Members of the Party opposite have any idea of what
has heen spent by Government upon economic development in the lnst 15
years. It is customary to belabour the Goverument for being blind on
this side of the needs of India, but how unjustifiable this is can be seen
when I say that from capital sources and by Govermment ageney alone 377
-croreg have been spent in that time. Three hundred and reventy-seven
crores in 15 years, five of which at least have besen ysars of crisis when
monev wag almost imposgible to come by. Three hundred and weventy.
seven crores, apart from all the expediture from ordinary revenue on agri-
culture, rond and other forms of development. Of course, I know that
during the crisis programmes had to be eut down drastieally, but we hope
that we ure moving out of that atmosphere of crisin and that we ¢an resums
on an adequate seale the process of development in those spheres in which
it is legitimate for the State to intervene. Now. let us ook at the figures
for the coming year 1985-86. The borrowing progrumme for ordinary capi-
tal works amounts to eleven crores nourly. In addition, there is well over
one crore on road development to be paid out of the provineial ahare of
petrol duty, between one and {wo crores on special programme of road
-development as a result of the Economic Conference that was held nt the
end of my predecessor’s regime, I think, last April. There i= about 8}
orores on civil works including roads and bridges, hslf » crore on works
on the various Frontiers. Then, there is about 2} crores on ugrieultursl
-development. In addition to all these, there are the special grants pro-
-vided for in this year's budget of 1,00 lakhs for economie development in the
villages, 40 lakhs for special road schemes, 25 lakhs for roads on the Fron-
tier, 20 lakhs for bmx:uting. 98 lakhs for civil aviation, 38 lakhs for the
removal of Pusa Institute to a more salubrious spot; in all, thirty crores of
-developmental axpenditure undertaken in a single vear. Surely, Bir, this
does not betoken indifference to Indin's economic development. But the
Pandié may say to me, if you are prepared to spend thirty crores s year on
-development, what is your objection to nccepting my plan? The difference
between the two plans as I see it is this. First, the Government confine
its development to schemes which can either be paid for out of revende
without increasing the existing hurden of taxation, or, #o far as
is concerned, io schemes which show s good prospect of heing remunerative
in the near future. This mesns that we sorupulously eschew any pro-

mme which requires for its financing any inflationary process which will
thatter credit at home and abroad. It also avoide intrusion into the sphere
which should properly be left to private caterprise and it rejects any idea
of accompanying ite capital expenditure by the introduction of any commu-
njgtic system of control. Tn other words, it recognises, as all sane people
will, Mpnmmﬁmsmmh)hh.nrhhmh.ntum
in a year or 80. The process must be a gradual one in which the
ment does whatever it can to, stimulate the efficiency of Indisn prd
on, which after all the whole ‘process of enrichment depends and, for the
rest, it tries to avoid short cuts which ean only end in greater
-disaster and impoverishment.
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Perhaps, Sir, this would be s suitable point for me to turn aside and.
with a view to removing certain misconceptions which have arisen, or
rather, have heen created, to explain in what sense I am a disciple of
laisses-faire, 1 certainly do not believe in laisses-faire of the old school
(Hear, hear) in the sense which allowed employers of labour to exploit
‘women snd children and even men by working them for very long hours in
unheslthy surroundings. The later exponents of laisses-faire were con-
vinoed believers later in factory and welfare legislation. They were aleo
believers in the neeessity of relieving distress and in eduecation, health
services und so on. And so am I. Again, T do not believe in laisses-faire to
the extent that 1 deny all necessity of protecting infant industries in a
country like India. But I do not believe in burying my head in the sand
and of failing to recognise that the protection of infant or any other indus-
tries involves, for the time being, n net loss to the country, or that,
generally spenking, that loss falls upon the poor, and here. if you think
I have got o bee in my bonnet, let me quote a passage from the speecch
of my Honourable and learned friend opposite:

“reee By itee’t the policy of protection is vieious.” _
—1I think the Teader of the Opposition agreed with that in almost so man.’
words— i

“It in whus may be called a tax of s regredsive type that is, it enables money to
flow {rom the poorer to the richer classes opwards, which is unnatural. The second
thing which it does is, it places a premium on inefficiency. The third thing that it
does is it enables the State to wasta awsy the funds.of the nation by giving them the
opium of protection; it tells the peop'e that it is photecting their industry and it has
enough money to waste and it crestea extravagance. The fourth thing that comes out
of protection is the growing inefficiency inside the -couniry, prevents it from facing
as man to man other industries and other peopls in otber couniries, and whenever
those artificial props are removed, the whole order crumbles down in. Therefore
the policy pf protéction has ite dissdvantages. At the same time this policy leads
to a cerunin umount of cerruption inside the State.” ‘

Well, 8ir, if I may eay so, without any risk of being accused, as I was
accused by the Leader of the Opposition of attempting to patronize the
Opposition, that is an extremely illuminating and cogent analysis. To
resume the thread of my own arguments after this adventitious sid, the
lesson that 1 would draw is, that in embarking upon any policy of pro-
moting new industries, we should recognise that the policy is only worth-
while if we are sure that the future generations will derive the full benefit,
at least of the sacrifices of this generation, if we are sure that the
sacrifices of this generstion are well within their capacity to hear and if we
are sure that thd fefure benefits are not too incredibly remote in time.

Again, 1 admit it is quite legitimate to undergo a certein amount of
eoonomie loss in order to establish an industry the absence of which in
time of War would thresten the very existence of the country. Thet is
not in the least contrary to the principles of laisses-faire. And, more
over, neither do I say that a general belief in that doctrine which is
compendiously if rather insccurately called lsisses-faire excludes the
ml':' ownership and conduet of public utilities such as mil , electric
supply, and 50 on. My view would certainly not rule out io owner-
ship and conduct of public utilities, but I am disposed to think thet
the State ownership of the crude form is not the forma which will uiti-
mately be formd best. T think it prohable that the ultimate development
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in this sphere should be some form of public utility  corporstion like the
Central Electricity Board to which the Pandit ref i ]
by by ey hich & e Pandit referred with such evident

Pandit Qovind Ballabh Pant: With that laisses-faire, fow h
quch to quarrel. You have to define what is not la‘uju*- aire. o v

The Homourable 8ir James Grigg: I will do that presently,

None of these gencrally admitted excoptions affects my main point
which is that over the greater portion of tho economic sphere the frec
play of private interprice is certain to produce greater weoalth than auy
system of Government regulation or interference, however disintcros
and however intelligent that interference may be. Cortainly that parti-
cular form of laisses-fairs in which I believe amounts to a profound
disbelief in any system under which the Government,—which of course
in the last analysis means the tax.payer—if that remark also is not of a
patronising order—bears all the losses while private enterprise gets all the
profits. It also amounts to a profound disbelief in any system under
which Gevernment keeps the ring closed for private enterprise, bv which
1 mean, that it concerns itself to give private enterprisa a free hand
%o exploit the poor. for, after all. in anyv countrv, the hulk of the con-
sumers are the poor. In short, T believe that in general the producer
should be capnble. without any adventitions aid, of providing what the
sonsumer wants at a price whirh he can afford to pay; and that if ha i oot,
he had better make room for somehody else who is. Sir, T muet apologire
for having taken up a certain amount of time in explaining what particulsr
form of laissez-faire it is in which T beliave, and incidentally of having
exposed myvself to a retort from mv Honourable friend apposite that it
s not laisses-faire at all. But I maintain that this belief of mine is
consistent with the Pandit’s doctrine that the supreme object of a State in
to secure and promote the economic well-being of the people. T do not
think his Leader would acoept that dictum. T think, in so far ns T eould
imderstand it, his theorvy is that the swpreme business of g State i€ tn
ensure that fts membhers live without having any intercourse whatever
with anvbody outside its borders, commercial or otherwise. Anyhow 1
agree with the Pandit in this matter and T unreservedly accept that
doctrine that the object of a State is to secure and promote the economic
well-being  of the people. But at the risk of being aceused of vain
repetition I say that T do not helieve that this object can be secured
either by the enslavement of anv communistic plan at one end of the
senle or, at the other, by giving industrialists a free hand to explcit both
the oonsumers and their own workmen.

Now, Sir, I hope my Honourable friend will not think that I have
devoted an undue portion of my speech to him.

Pandit Govind Ballabh Pant: T win thankful for it; only T do not
admit that the criticism is fair. ) :

The Homourabis Sir James Grigg: It is. now time for me to reply
brieflv to soms of the other speeches which have been made durinlg the
course of this debate. Mr. Mnthursdes Vissan)i took up,—so I was
informed bv one of our more pontifical newspapers,~-my chailenge tn make

constructive suggestions which would have the eflect of improving the lot
"

.“
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of the poor. Let us see what his suggestions were. TFirst, to allow the
carrv-forward of loeses for income-tax purposes. This is in principle s
perfectly reasonable request but it would cost s crore of rupees & year
and its primary elfect would be to help the urban industrialist or trader
and not the rural producer or consumer in the slightest degree. I, there-
fore, having regard to existing needs and past pledges, should put this
in a comparativelv low order of priority. His next constructive suzgestion
was that the additions! imporg duty on salt should be perpetuated and.
Y think, incressed. Whatever the courme of salt prices during recent
vears, nobody can deny thst the price is now higher than it would be if
there were no salt import duty. 8o this suggestion amounts to helping the
poor by taxing him. The third and last suggestion was to retain the
export duty on skins in order to emsure to the industrialist a chesp supply
of his raw material at the expense of the much poorer agriculturist. . 8o
much for his constructive suggestions to help the poor.

1 then come to two Homourable Members Mr. Hockenhull and Mr.
Bardaloi, who rained the quention of Assam nnd its finances. Here, of
onurse. I have a great deal of sympathy with the case made by these two
Honourable Memhers. There is no doubt that.the financial position of
Amsam is deplorable, That is universally recognised. and the Joint Parlia-
roentary Committee made it clear that Assam would have to have »
subvention from the Central revenues if it was to start ita autonomous
way with any chance of success. 8o that there is a term to Assam's
financial diffioulties and that a comparatively short one. But, say the twe
Honourable Membhers, Assam cannot wail even._for a short time. Well,
L quite understand that point of view and sympathise very deeplv with
it, and I have, as 8 matter of fact, considered. verv carefullv whethir
is would be possible to deal with Assam speciallv.in advance of the genersl
ssttlement. Unfortunately. however. 1 have come to the conclusion that
it in mot. Assamn ir not the only deficit provinee; her case differs only
in deoree from that of some others. And. on the whole, T think it is
undesivable that she should arouse anv inter-provineial enntroversies for
the sake of heing put straight one year., or st moet. two years, earlier.
Tn the meantime. whencver there are Central funds available, as bas
hapoened particularly in the case of roads and the Central Rosd Reserve
aa fortified bv the 40 lakhs grant thin vear, we are doing our beast and.
T tbink in that particular case of roads, succeeding in seeing that Assam
secures a generous share of whalever benefits there are going.

T coma now to another point of Mr. Bardaloi's. He miced an interest-
fag poind in conneckion with the ssles of silver. and I think his remarks
had reference tn the pronunciamento or ukase of the Federation of Indian
Chambers of Commerce. The Honourable Member disagreed with the
PFederation in 8o far aa thev denlored the saler of silver. and T agree with
him and not with them. The Rezerve Bank will have 50 crores of silver:
Governmend will have another 40 crores or so; aad.the idea that sales
ot silver, on the seale now in vogue, will so deplete the reserves awnilable
in Indis that there is certain to be a shortage of silver available for
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war period, the absorption of silver rupees for the whols of thiat périod
wum&ummmwdwmﬂemmm in the two
following years. 1 seid that the idea that there would be a shortage of
silver for coinage purposes was fantastic unless the Federation envisages
sech A risc in prices as only can be produced by s vielent inflationery
wave. | suspect that this is what the Federation is really after, :

. { .
Mr, B. Das (Orissa Division: Non-Mubammadan): No.

The Honourable Sir James Grigg: I said 1 suspect that that is what
they are really after; and sa 1 have repeatedly said, in spite of the alarm,
despondency or mdlgnshou which it gencrates in the bresst of the Leader
of the Opposition, Government are goang to have none of that.

There was another point in which, however, Mr. Bardsloi agreed wivh
the Federation, and that was in deploring the deflatiodary effect of $ho
sales of silver which have already tuken plase, and, T think, Mr. Ghuzwavi,
supperted this view. Here, Sir, 1 am Afnad—-apolm'ning fnr my pn
sumption—I disagree with both the Honoursble Members and

Federation as well. The fact is that they are all mg in ima m
there has been any deflationary eflect at all. And, here, if the House
will excuse the ‘‘address’’—I linnk that woe Mr. Desni’s word—I might:

explain exactly what happens,

When silver coinage is metted down and shipped to London we plaoe in-
the paper curremcy reserve ad koo tressury bills to the nominal amondd of
tho. silver coinage. When the silver is mold in London we purchase with’' this
proceeds sterling securities to the amoant of the bullion value of the sifver
uud cnncel ad Koc treasury bills in the paper rrency remerve to prestudly
similar amounth. ‘There are still left in the paper cufrency rendtve o Ko
tressury bills te the value of the difference: 8o there eannot be possibly any
detingionary effect. 1 hope that with that explanxtion T have reastured the
two Honourable Members from Assam and Caleutta.

I will next:-take up some of the points raised by S8eth Abdoola Haruon.
Firat of all he'repeated his criticisms on the budget estimates and set him-
self up as & botter prophet than me; he may be right; time will show:
there are far too many uncertain factors in the world at present to juatify

istn one way or the other, and, therefore, I can only suggest to the
Honomable Member that we should both console ourselves by reflecting on
Mr. Bonar Law's dictum that it is no good arguing with a prophet—you
can only disbelieve him. That cértainly ia the fate of both of us, As regards
the Bukkvr Ba loans, I think, here ton, the Honourable Member from
Karsehi is lahourmg under a miﬂ.pp)‘ebenllnn I will trLuml make the
prnllhn clear ta him. The original advatices to the Bombay Government
for the Bukkur Barrage loan were, and are regsrded as lumn been- made,
aut of the proceeds of certain specific Government of India lom- which wers
raived in the market at the time that the advances were being made. When
any pamcu.lnr one of those louns is converted, the mtemt on the appro-
priate portion of the sdvance is adjusted sccordingly but, until conversion
takes p the original rate of interest must continue to run, for obvitusly
the Government of Indis cannot. lead st less than it costs them. Thet is-
why, because there are still uncoavertod largs portions of the loans, wirieh
wmrahedmﬂxcymmwhnhmmmnﬁbwm ahe atill-ows.
stsh mapmd&edvmmmwlﬁdmm Thww
ratds will, of course, come' dowa whaen further codversions-ste malle; Bwyi
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in sny case I am not sure that the Honourable Member is not being unduly
alarmed so far as the new province of Sind is concerned. The: alarm, if
any, should be on -the part of the Government of Indis, because, it is ad-
mitted on all hands that Sind will have to have s subvention for a good
many years sfter it is separated from Bombay.

The only other point in the Honourable Member's speech 1 wish to men-
tion is in relation to the Kathiawar ports. This is a very difficult and
complicated question; asnd, as I have said several times in the House,
negotiations are cﬁroceeding upon it. Natorally, it is impossible to give the
House very much information while those negotiations are going on; but I
may perhaps say, if it is not begging pardon in advance for using a vulgarism
—if it is not teaching your grandmother to suck egge—that there are two
uspects of the problem,:the first being the inroad upon the revenues of
British India, and the second the conditions of eompetition between the
ports in Kathiawar and in British India. Naturally we are doing our best to
bear both standpoints before our eyes but I should like to assure Honourable
Members from Bombay that the seeond is in our eyes not one whit less
importamt than the first.

I will now come back to those parts of the Pandit's speech which con-
tained his specific suggestions in connection with the Finance Bill, as oppos-
ed to his general political and economic theories. - He wants the salt my
reduoced, or abolished, the inoome-tax swept away up to Ba. 2,000, and the
postage rates on leiters and postcards reduced. Of course we shall debate
the merits of these proposals during the aciual comsideration of the clauses
of the Bill: so, for the present, 1 shall confine myself to his suggestions for
financing these changes. First of all we assume that the railways are making
a oontribution of Rs. O crores & year to general revenues. We know that
they aro not, but that does not matter. We then raise the rates of interest
on cash certificates and post office savings bank deposits, so that we can
borrow more under those heads; and, thirdly, we increass rates of income-
tax in the higher reaches, particularly on unearned income and companies
In other words, money is to be raised, partly by an effort of pure imagina-
tion, partly by borrowing money at rates of interest which are uneconomie,
and partly by increasing taxation. One thing is clear about the new econo-
mio planning at any rate, and that is that all old principles of budgeting
have been discarded:—No «illy nonsense about balancing your budget: no
silly nonsense about even thinking in terms of real money. The European
Group have been exhorting me in the House and in the press to write up
my revenue estimates because they think there is more money there than
I do. The Pandit says what does it matter whether the money is there or
not. if it is not, it ought to be and there is an end to it. As regards his
one compearatively orthodox propoeal, that of in ing the rates of income-
tax, is he quite sure that his Party consists so exclusively of the and
hungry that his proposal will receive the unanimous support of marty
caucus? I very much doubt it. .

Nezxt, I would like to spend a few minutes uunmi? Mr. Satyamurti’s
speech. The Honourable Member from Madras’s form of economic planning

is having it both ways. Nawab Sir Mehr Shah, if I understood his speech
ocorrecily (Laughter), ealled the Honourable Member from Madras an
acrobat; snd, it one of tho characteristios of an acrcbat is on his
head and feet b the same time, the word seems o me to be more apt.
Let me give a foew sxamples of kie having it both ways. But before I do
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80, I had better analyse briefly his conception of tlhie budget of the future.
All revenue from liquor, tobacco and other forms of vice will be suppressed:
excise duties on sait, kerosene and sugar and matches will be abolished: all
import duties to be raised to a level when there are no imparts and, con.
sequently, no revenue: income-tax to be swept away in the lower ranges.
At & guess I should say that we have now reduced our Uentral revenue to
something like 20 crores. Now, we come to the expenditure side: first of
all, we increase expenditure heavily on all the nation-building services, one
of which appears to be to send all the urban unemployed into the villages
to teach the cultivators agriculture--there was a certain vagueness about
the figure here, but I think it was estimated that this would cost 250 crores.
Taking these two together, we have probably made a difference of somtething
like 100 crores to our budget. How are we going to get it back? ILet me
tell you. We knock 20 or 25 crores off the Army, we abandon the provision
for reduction . . . . .

An Honourabhle Member: Reduce your salaries.

The Honourable Sir James Grigg: . . . . of debt, snd we make certain
increases in the upper ranges of the income-tax, the only point in which
the two Leaders of the Congress Party are agroed is the one where they
approached most nearly to orthodoxy. By these means we gather together
some 30 crores and we are left with a deficit of only 70 crores. This we
deal with in the manner of the Ostrich by burying our heads in the sand
and saying that it does not exist. Truly, in the sphere of finance, Mr.
Satyamurti ij8 even more imaginative than Pandit Govind. Ballabh
Pant. Now, after that analysis, let us ace what Mr. Batyamurti alaims to
do by his imaginative finance. He says thut he will reduce the burdens on
the poor. But how? First by sweepiug away the excise duties on salt,
kerosene and sugar. But he carefully leaves out of account the effect of his
other proposals to increase the import duties on nalt, sugar and everything
else that the poor consume which are bound to cause an intolerable increase
of their burdenas and at the same time reduce the exchequer to bankruptey.
Then in order to make the assurance doubly sure we will, by currency
manipulation, raise internal prices and 8o increasc still further the cost
of living of the poor. I know that he will say, and indeed hia Lesder has
anticipated my argument and said it for him,—that it will at the same time
increase their income but, as I have said over and over again, I have never
known an inflationary movement that did not on balance leave the poor
much worse off than before.

8ir, Mr. Satyamurti’s method is typical of the early stages of all Extre-
mist Left-Wing Parties. Knowing that they will never have to undertake
the responsibility of carrying out their promises or putting their wild cat
schemes into effect, they, with bacchanalian abandon, promise everything
to everybody. They go on repeating chimerical md gargantuan suggestions
in spite of the fact that it has been demonstrated over and over again that
they would bring untold misery to the people, the people whom they claim
to represent. go on deceiving the people by telling them that they
can all be made rich by a stroke of the pen and they jeer when more sober
minded and responsible people . . . . (“‘Hear, hear” from the Congress
Party Benches.)

Some Hooourable Members: Like the Finmnoe Msmber.
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The Homourshie Bir James Grigg: . . . . point out (Voices: ‘‘Respon-
sible to the Britiah Government’') that making & peor country nich is a
long emd toilsome job. They go on expounding a programme which promises -
something to everybody irrespective of the fact that many of their promives.
are mutually destructive. In short, they go on promising, they go -on: and-
on, promising what they know to be impossible, secure in the kmowledge
that they will never have to attempt to implement their promises. '

Mz. 8. Satyamurti (Madrus City: Non-Muhammaden Urban): Wait and

wew—We will displace vou soon.

The Honourahle 8ir James Grigg: But let them reflect ou, I think it wes
Abrahum Lingoln’s words—though it is & little risky to quote Abreham
Lincoln in this House (Laughter)—'"You can fool all of the people some of
the time—('‘Henr, hear” from the Congress Party Benches); you can fool
some of the people all of the time, but you cannot fool all the people all the
ume”. (“"Hear, hear” from the Congress Party Benclics.) - And. thia-re-
murk T commend to Mr. Desai especially, in spite of his evident dislike of
nnybody daring ever to question any of his opinigns:and in, spite of hin epsy
assumption that he sone is entitled to speak for India. (Cheers.)

Mr. Bhulahbal J. Desal: Just one word of personal explanation, Sir. I
owe it to my friend, Mr. Mody, that T spoke vehemently, and atsongly
objected to his views, but I never meant to be in the lesst pereonally
offensive to him. T want him to accept it from me.

Mr. E. P. Mody: [ sccept this assurance of my Honourable friend, and,
so fur a8 he is coneerned, the incident is at an end.

My. President (The Honourable Sir Abdur Rahim): The question is:

“That the BUl o Bx the duty on salt manufactured in, or mz:ﬂgd by -land inte,
certain parts of British Indix, to vary certain duties leviahle un the l?ililn T’w
Act, 1934, to fix mazimum rates of postage under the Indian Poet: Office Aect. 1088,
to fix rates of income-tax and superdax, sand to vary the. excise doty on: siver:
loviable under the Bilver (Excise Duty) Act, 1930, he taken into comsiderstion.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
26th March, 1985,
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